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CORRIGENDA
In the Parliamentary Debater (Part I—Qiioations and Antwers) Third Section of 

Parliament (Second Part), 1951,^

In Volume VII—

I. No. 1, dated the 2nd April, 1901,—

( i )  "T fw  tt: “ ? ? r”  i

( i i )  • i  “  ”  o*'*  * ^  r v A r  fX
(ill) Col. 2807, line 3a A>r “AroJiaelogioar" read “arohaeologioal** and line 6 from bottom 

/or “Ttraneport** read “Tranaport**.
2» No. 7, dated the lOtli April, 1961,—

( i )  TIWIT !ft%  ^TTfiRr V % CTUT «IT «lf I
(ii) Col. SOBS, lines 10 and 17 for the word “Oonsituation" read “Oonrtlttttion",

5. No. 8, dated the 11th April, I»61,—

^ ^  Ir ^ “uTftrwr" % w h  t? ‘'?rrf4i»ir’’ «if ♦

4. No. 11, dated the 16th April, lOSl,—
(i) Col. 8239, lino 27 from bottom /or “ment” read “meant**.
(ii) Col. 3244, lino 23 insert “of** after the wordfl **abolition of any**.

( i i i)  5ft% % orr«rl” f«mr “«ft ^irrf" ijf i
(iv) Col, 3254, lino 14 for “yardH** read “years**.

6. No, 12, dated tho 17th April, 1951,—
Col. 3267, line 24 for “clorllago** retui “clerkage**,

fl, No. 13, dated the 18th April, 1951,—
(i) Cols. S301 & 3302, linoH 22 from Ijottom and 24 rospeotively/or the wonli “statu-

tary** and “Htatutory” read “statuary**.
(ii) Col. 3330, line 21 for “landing *’ read “landed”.
(iii) Col. 3340, lines 16 and 18/or “manzas** read “mouzas**.

7. No. 16, dated tho 20th April, 1961,—
Col. 3402, line 2 from bottom/or “Curch” regd “Church”.

8. No. 16, datod the 21st April, 1961,-
Col. Zi^l,for  the existing line 24 trubaUtuie “ship Bcholarehip ; and "

». No. 17, dated tho 23rd April, 1961,—
(i) Col. 3478, line 27 from bottom for “so** read “of**.
(ii) Col. 3491, between lines 4 and 6 from bottom insert new line “and (iii) Raw

diiring tho period October 1960 to February**.

10. No. 19, dated the 26th April. 1961,—
(i) Col. 3648,/or the existing line 20 from bottom substitute “satisfaction of

I t  is the**.
(ii) Col. 3666 fur the existing lino 1 from bottom substitute “Indian Rupee or Sterling I**

and for line 26 from bottctm substitute “meet for the flrst Bession. Accord**

- ” yi >»̂  i »»»* »* M )»»4S- ^ »roir ^
II. No. 20, dated the 26th April, 1961,—

(i) Col. 3621, line 7 from bottom/or tho 6guros “1,420“ read “41,420**,
(ii) Col. .3626, line 1 for “condeming*’ read “condemning”.

IS. No. 22, (Utod tho 28th April, 1961,— *
Col. 3687, line 26 for “complete** read “oompete**^

*
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IS. No. M, lUtod (he 3rd May 1901,—
CoJ. 3881 /or the asisting line 17 from bottom mtbtHM* “and Supply (Shri Oadgil):(») 

108".
14. No. 27. dated the 4th May>' 1961,—

Col. 3926, line 20 from bottom Jor '̂fireman*' read
15. No. 80, dated the 8th May 1951.--

(i) Col. 4041, for the eziBting line 15 from bottom gubHUuU '‘(o) No. as none is codbi- 
dered neoos-**.

(U) Col. 4042, lino 81 insert *'suoh*’ before the word '*ciroumB-’\
16. No. 81, dated Uio 9th May. 1951,—

CoL 4087, line 21 /or “Rama** read “Rana”.
17. No. 32, datod the 10th May. 1951.—

(i) Col. 4124, line 20 from bottom/or **member*' read '^number*'.
(ii) Col. 4129, line 21 /or the words ‘̂ having oome** read ^'coming out of”,

linefl 0 ft 8 from bottom /or the figure **1.4.51” read **15.4.51*'. and /or **15.4.51” 
rtad “1.4.51” rospeotively.

-  ( i i i )  w w r  <tPw  i
18. No. S3, dated the llth  May, 1901,—

(I) Ool. 4100, line 10 from bottom/or “of” nod “to".
(II) Ool. 4101, lino 17/er the flguie “80” rtad “180”.
(iii) Col. 4102, line 24/or “in view o r’ read “in lieu o r .

19. No. 86, dated the 10th May, 1901,—
(i) Col. 4270, line 90 for “pait-mixttupe" read “point-mixture”
(ii) nlm̂  qM ^  7/ 1
(iii) Wt % pjw qr “flrm” qfi
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PARLIAMENT OF INDIA
Wednesday, 4th April, 1951

The House met at a Quarter to Eleven 
of the Clock.

[ M r .  D e p u ty -S p e a k e r  in  the Chair] 

ORAL ANSWERS TO QUESTIONS 

In d ia n  S te a m -sh ip  C o m p an ies

*2770. Shri Sidhva: Will the Minister 
of Transport be pleased to state:

(a) the number and names of steam­
ship companies owned by Indians In 
India; and

(b) how maijy steamers, each of 
them own, and on what routes they 
ply?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
and (b). There are at present 22 
Indian shipping companies. A state­
ment giving the details asked for by 
the hon. Member is laid on the Table 
’■)t the House. [See Appendix XX, 
annexure No. 35.]

Shri Sidhva: These twenty-two com­
panies according to the list have got 
ninety-two ships. The highest belongs 
to the Scindia Steam Navigation 
Company with thirty-three, and Bom­
bay Steam Navigation Company has 
twelve—that is also Scindia’s. May I 
know wh'elher any of these companies, 
particularly the Bharat Line Ltd., 
Bombay, had asked for a loan for the 
building of ships and it was refused 
by the Government?

Shrt Santhanam: Many of these
companies are asking for loans. The 
Government are considering each 
application according to its m ^its .

' ^Mr. Deputy-Speaker: May I Suggest 
this to hon. Members? The hon. Mem­
ber who has tabled this question asked 
the names of steamship companies 
owned b j Indians and how many 
13 P A
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steamers each of them own, etc. If he 
only wanted information regarding 
loans etc. he ought to have tabled that 
question. I can understand other hon. 
Members intervening and asking sup­
plementary questions. But the very 
Member who asks the question does 
not include these items on which he 
requires information. And often no 
Minister can give answers to such 
questions without notice. There is no 
purpose in going over rovingly and 
asking supplementary questions by the 
Member who has himself tabled the 
question and not including those items.

Shri Sidhva: It arises out of this 
that he has given me the list now and 
I find from this list that certain small­
er companies which wanted to pur­
chase more ships are not given pre­
ference whereas big shipping compa­
nies like Scindias which already own 
a large number of ships are given the 
loans.

Mr. Deputy-Speaker: Loan is cer­
tainly a matter with respect to vhich 
the hon. Member can ask a question. 
But he must have contemplated all 
th a t  earlier. Loan is an important 
matter how many companies have 
been given loans, why some discrimi­
nation is made in this respect, why 
smaller companies are not encouraged 
etc. It is a matter by itself whi<̂ h can 
be a subject-matter of discussion in 
this House. But I do not like In the 
guise of merely asking .supplementary 
questions the whole range of vteam- 
ship companies should be thrown 
open for discussion.

Shri Sidhva: Let the Minister say 
that he has no information.

MLr« Depaty-Speaker: It is equalljr 
the duty of the Chair to see that ir­
relevant matter is not introduced in 
the House.

Shri Sidhva: It is a new procedure 
With due deference to you, we 
been asking such questions.
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Mr. Deputy-Speaker: If the hon.
Member is not able to find scope with­
in this question for any supplemen- 
taries he can proceed to the next ques­
tion.

Shri Sidhva: Arising out of part (b) 
as to the number of steamers and the 
routes on which they ply, may I know 
whether it will be permissible for me 
to ask between what ports the ships 
are running and whether further ships 
will be available, or whether I should 
confine myself to the ships and the 
routes?

Mr. Deputy-Speaker: The hon. Mem­
ber will digress today, but he will bear 
it in mind for the future. Evidently 
he is not prepared.

Shri Sidhva: May I know whether 
the Bharat Line Ltd. asked for loan 
for one ship and they were refused 
that loan and Scindias was given pre- 
ferenre? Is it correct?

Mr. Deputy-Speaker: Has the hon. 
Minister got the information?

Shri Santhanam; I do not know 
what exactly he wants. Whether the 
Bharat Line asked for a loan of capital 
money or what exactly is the question 
that he wants me to reply, I do not 
know.

Shri Sidhva: For the ship that was 
already built in Vizagapatam they 
wanted to give half the amount and 
wanted half from the Government. 
But they were not given the share and 
Scindias was given.

Shri Santhanam: That is a matter 
which is still under consideration.

Dr, Deshmnkh: What steps have the 
Government taken to see that all the 
ships that are built in the Vizagapatam 
yard are not monopolised by the 
Scindias because they are the biggest 
bidders and to see that other compa­
nies are also given a chance of getting 
new as well as old ships?

Shri Santhanam: The allotment is 
to be made by the Government of 
India after consideration of all matters 
and in order that the shipping trade 
of India may be best served.

Dr. Deshmukh: Is it not a fact that 
so far most of the ships are going to 
Scindias and the other people have 
not been given a chance? Would he 
be pleased to consider the facts and 
see that a fair allotment Is made to 
other companies also?

Shri Santhanam: A fair allotment is 
made.

Shri Hnssain Imam: Is the hon.
Minister in •  position to say to how

many Indian-owned ships sank last 
year and what compensation, if any. 
Government paid to these shipping 
companies?

Shri Santhanam: Sir, I have no sta­
tistics of the mortality of ships with 
me.

Mr. Deputy-Speaker: Next question. 
Dr. Ram Subhag Singh.

Dr. Ram Subhag Singh: I would like 
to inform you. Sir. that this question 
was replied to by the hon. Minister 
sometime back—a question to this 
effect.

Mr. Deputy-Speaker: So the hon..
Member does not press this question. 
Next question, No. 2772.

S cheduled T im e  for  A ircra fts

*̂ 2772. Shri Sidhva: Will the Minister 
of Communications be pleased to 
state:

(a) Whether any instances in which 
aircrafts took off from aerodromes 
>eyond the scheduled time have come

to his notice and if so, what action has 
Deen taken in the m atter?

(b) Whether he is aware of any 
complaints made to the Enquiry and 
Reporting staff at the Dum Dum 
aerodrome regarding delays In starting 
aircrafts at scheduled time even when 
they were ready to take off and if so, 
what action has been taken in the 
matter?

i l ie  Minister of Commonlcationv 
 ̂ (Shri Kidwai): (a) Under the terms 
of the licences granted by the Air 
Transport Licensing Board for the 
operation of scheduled air transport 
services, all delays of half an hour 
and over are reported by the Operat­
ing Companies to the Board which 
deals with such cases on merits.

(b) Yes. One such complaint was 
received and has been enquired Into. 
No action has been taken.

Shri Sidhva: May I know whether 
the complaint related to the concession 
period allowed or it was beyond the 
concession period, and what was the 
concession period?

Shri Kidwai: On enquiry It was 
found that the complaint was not 
correct.

Shri Kesava Kao: May I know whe­
ther Government Is aware that the 
Himalayan Airways take off their 
planes beyond the scheduled time every 
day?

Shri Kidwai; I have no Information 
here, but the hon. Member mlitht be 
correct.
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Shii Sidhva: May I know whether 
the hon. Minister has made the state­
ment that all the aircrafts take ofT 
within the schedule time or that they 
exceed the concession period of quarter 
of an hour?

Shri Kidwai: I did not make the 
statement that all the aircraft take off 
within this time, but the complaint that 
I have received from the hon. Member 
Mr. Sidhva himself, that a plane started 
75 minutes late, was not found to be 
correct. It was only 18 minutes late.

Shri Kesava Rao: Is it not a fact 
that most of the planes reach the des­
tination half an hour or one hour late?

Shri Kidwai: Sometimes they also 
reach half an hour or fifteen minutes 
early.

Mr. Deputy-Speaker: May I suggest 
that there is no good putting such a 
general question. It is not as if all 
planes are late or that all are in time. 
Specific questions may be put, if they 
are very important. Otherwise, quest­
ions as to whether a particular plane 
left late or early are all "natters 
which may be written to the hon. 
Minister and the information easily 
obtained instead of spending away 
the time of the House.

Dr. Deshnmkh: May I know if there 
is anybody in charge to see whether 
the aircraft leave at the proper time 
or not, and in the event of consistent 
delay whether companies are pulled 
up or any warnings issued to them?

Shri Kidwai: I have stated in my 
reply that a concession period has been 
given to every company. They can be 
late up to half an hour. But beyond 
that they have to report the fact and 
also report the cause of the delay.

. Shri Sidhva: Is the concession time 
half an hour or fifteen minutes?

Shri Kidwai: I have read in my reply 
that the companies have to report to 
the Air Licensing Board if the plane 
Is delayed by more than half an hour.

Shri Sidhva: The hon. Minister
stated that my complaint was being 
investigated whether the aircraft was
15 minutes late and not 75 minutes 
late. Is it a fact that the Director 
General is still making enquiries in this 
matter? If that is so, how does it 
accord with that?

Shri Kidwai: The reply could have 
been completed last evening.

Shri Ramalingam Chettiar: Is the
Government aware that the scheduled 
time for the starting of the aircraft 
from Madras is a little too early and 
all the malls from the South arrive 
within half an hour of the time fixed 
for the starting of the aircraft in

Madras and will Government see that
the time is suitably modified so that 
people need not wait for one full day 
in Madras for catching the mail?

Shri Kidwai: I am thankful to the 
hon. Member for the information and
I shall pass on this suggestion to the 
companies concerned.

R a ilw ay  I ncom e fr o m  A d v e r tisem en ts

*2773. Shri Sidhva: Will the Minister 
of Railways be pleased to state;

(a) the total amounts received by 
Railways from advertisements of all 
kinds during the years 1948, 1949 and 
1950, each year separately;

(b) which Railway earned the 
largest amount; and

(c) whether there is an advertise­
ment agency on behalf of the Railway 
and if so, who represents it?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
The total amount received by Rail­
ways towards advertisements of all 
kinds during the years mentioned be­
low is as follows:

(In rupees)
1947-48 5,95,468
1948-49 7,41,218
1949-50 8.31,997
1950-51 8,13,224 
(up to December 1950)

(b) The B. B  and C. I. Railway 
earned the largest amount.

(c) Advertisements are secured by 
the Railways directly through inspec­
tors as well as through canvassers and 
advertising agencies the selection of 
which is made by the Railway Admin­
istrations.

Sitfi Sidhva: What are these agen­
cies and what percentage they get, if 
any?

Shri Santhanam: I would require 
notice of that question.

Shri T. Husain: Will Government be 
pleased to state the total amount ^ e n t  
by Railways on advertisements of all 
kinds during the years 1948, 1949 and 
1950, each year separately and which 
Railway has spent the largest amount?

Shri Santlianam: I do not think this 
will be kept as a separate item of ex­
penditure. Some amount will be paid 
as commission, some as salaries and 
others as incidental expenses which 
win go under separate heads. It will 
not be possible to collect them.

Mr. Depnty-Speaker: They have not 
got a separate account.
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Shri R. Veiayttdhan: May I know 

whether the expenditure on the Rail­
way Time-table tor which the Govern­
ment is receiving advertisements is in 
any way more than the income from 
that?

Mr. Deputy-Speaker: The Railway 
time-table is itself self-supporting.

Sbri Sanlhanam: 1 cannot say.

Mr. Deputy-Speaker: It is such a 
small detail that the hon. Minister 
cannot be expected to answer that.

Shri T. N. Singh: May I know in the 
matter of publicity done on platforms 
or on suburban trains there is any
uiuformity of rates for advertisements 
on the different Railways? Also 
whether any estimate has been made
o' :he ). >S30K duo to prevailing rates 
for insen.Juns in Kail way tjmotables as 
compared with other publications?

Shri Santhanam: The rates varied 
widely. Last year we had a confer­
ence of all the officers concerned. We 
are trying to bring the rates to a more 
or less uniform standard. It is not 
practicable to have absolute uniformi­
ty because .some Railways offer better 
scope for advertisements and some 
advertisers choose particular Railways 
where we can charge higher rates 
while in other Railways, we cannot 
charge the same rates.

Shri T. N. Singh: May I know whe­
ther in respect of these advertisements 
it is considered necessary to have 
differential rate on the basis of Rail­
way lines or a uniform rate on the 
importance of the Stations?

Mr. Deputy-Speaker: Is it not a sug­
gestion for action? The hon. Minister 
said that having regard to the pecu­
liar rases of each line the quantity of 
advertisements they get, the rates have 
to vary. Ho will certainly consider the 
various matters suggested. Next ques­
tion, Mr. Bhargava.

Dr. Denhmukh: I want to ask a 
question. It concerns the morals of 
youth.

Mr. Deputy-Speaker: The hon. Mem­
ber will kindly reserve it for the next 
question. I have asked the hon. 
Member to put the next question and 
he has already stood up.

A crodromc O f fic e r s

*2771 Pandit M. B. Bhargava: Will 
the Minister of Commanlcatlons be 
pleased to state what is the number of 
Aerodrome Officers and Assistant 
Aerodrome Officers in the employment 
of the Government at present and 
how many of these are Indians and 
how many 'jaon-Indians?

The Minister of Communications
(Shri Kidwai): 10 Aerodrome Officers 

and H2 Assistant Aerodrome Officers. 
All of them are Indians.

Pandit M. B. Bhargava: May I know
whether any additional Aerodrome 
Officers and Assistant Officers are 
being x'ecruited? If so, what is the 
agency for recruitment?

Shri Kidwai: The agency is the
Union Public Service Commission.

Pandit M. B. Bhargava: My question 
was whether any additional officers are 
being recruited?

Shri Kidwai: I think every year we
send our requirements to the Public 
Service Commission and they recruit 
them. My impression is that some 
have recently been recruited or they 
have been interviewed and that we 
may get the lists soon.

Pandit M. B. Bhargava: Is any train­
ing given to these officers before they 
take up their duties?

Shri Kidwai: Yes. They are given 
training in the Allahabad Training 
Centre.

Shri T. Husain: I want to know the 
number of Aerodrome Officers and 
Assistant Officers employed by the 
Government of India at Patna.

Shri Kidwai: I do not think that 
Patna is such a big station that It 
will require a number of Aerodrome 
Officers and Additional Aerodrome 
Officers.

Shri R. K. Chaudhuri: Is any techni­
cal qualifications necessary for the ap» 
pointment of an Aerodrome Officer?

Shri Kidwai: May I read out the 
qualiflcations that have been supplied 
to the Public Service Commission?

Mr, Deputy-Speaker: The hon. Mhiis- 
ter need not read the whole of the 
qualiQcations. He may Indicate 
whether any technical qualifications 
are necessary or not. That is enough,

Shri Kidwai: B.A., Graduate in
Engineering of a recognized university 
or possesses qualifications recognized 
by the U.P.S.C. for the Engineering 
Service Examination of the Govern*> 
ment of India.

Mr. Deputy-Speaker: That is enough.
Customs Barriers between States

*2775. Pandit M. B, Bharffava: Will
the Minister of States be pleased to 
state:

(a) whether any Customs barrim  
exist at present between the Purt B
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and Part A and C States in the Indian 
Union;

(b) if so, what is the nature and 
extent of such barriers;

(c) by which date and what stages 
these barriers are intended to be re­
moved; and

(d) what progress has been made in 
that direction so far?

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
(a) Yes. Inter-State transit duties are 
levied by the Rajasthan, Madhya 
Bharat, Saurashtra and Hyderabad 
Governments.

(b) The Governments of the States 
levy inter-state transit duties on goods 
brought into or sent from their terri­
tories to the rest of India (except in 
the case of Saurashtra where duty is 
charged only on exports of articles). 
These duties are levied according to 
tariffs prescribed by them.

(c) These duties will be completely 
abolished within a maximum period of
5 years from 1st April 1950. The 
stages by which this is to be achieved 
will be determined from time to time 
with reference among other things to 
the extent to which the State is able to 
replace the revenue lost by alternative 
sources.

(d) In the case of Madhya Bharat 
steps have been taken to replace 
gradually the inter-State transit duties 
by sales-tax. Import duty on most of 
the items mentioned in the States’ 
Customs Schedule has been abolished 
with effect from 1st May 1950 and 1st 
October 1950, and sales-tax is being 
collected on these articles.

The Hyderabad Government are 
gradually reducing the scale of duty. 
The rate of duty on imports into the 
State has been reduced to the extent 
of 25 per cent, on all general goods 
and 40 per cent, on foodgrains, and 
further reductions are under con­
sideration.

Pandit M. B. Bhargava: May I know 
what is the machinery employed to 
determine the stages and the ex­
tent of reduction or the abolition of 
duty?

Shri Gopalaswami: The Hyderabad
Government?

Pandit M. B. Bhargava: In respect of 
other States which is the machinery 
which will determine the stages by 
which the duty is to be abolished and 
uniformity is to be brought about?

Shri Gopalaswami: It is the Govern­
ment of the State practically in all

cases but as the reduction or variation 
of these duties will affect their pur­
chases and the purchases have got to 
get the approval cl the Government of 
India, the Government of India takes 
a part in determining these rates of 
duty.

Shri Dwivedi: May I know whether 
the Government are aware that al­
though Customs duties have been abo­
lished in Vindhya Pradesh, there are 
barriers still in existence between 
Uttar Pradesh and Vindhya Pradesh? 
Is the hon. Minister aware that these 
barriers have proved to be more ad­
vantageous to the guards rather than 
to the Government?

Shri Gopalaswami: I do not know 
if these irregular levies are being con­
tinued. If things come to our notice, 
we shall certainly take the necessary 
action.

Kanwar Jaswant Singh: Is it a fact 
that within Rajasthan, in regard to 
certain commodities, the scale of 
customs duties has been increased?

Shri Gopalaswami: I am afraid I 
should like to have notice of the 
question.

Shri R. K. Chaudhuri: Is there any 
customs barrier between Assam and 
Manipur?

Shri Gopalaswami: No. It is only in 
the case of the States that I have 
mentioned, that customs duties as 
between the States and what were 
previously provinces of India have been 
retained for a period of five years. In 
the case of other States, the Indian 
States Finances Enquiry ConiTnMtee 
itself recommended their abolition ond 
that has been carried out.

Shri Raj Bahadur: May I know what 
is the effect of the imposition or con­
tinuance of these customs duties on 
the industries in these respective 
States? Is it beneficial or is it detri­
mental?

Shri Gopalaswami: It depends upon 
the particular commodities. May be 
that duties on particular commodities 
affect the local industries, and in other 
cases, not.

Shri Raj Bahadur: Is the Govern­
ment aware that there is a strong 
public opinion against the continuance 
of these duties?

Mr. Deputy-Speaker: That is why 
they are being reduced gradually.

Sbri Hussain Imam: Could the hon. 
Minister give us some idea as to the 
amount of money lost by the Stales by 
the abolition or reduction of these 
duties?
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Shri Goi»aU8wami: All the States 
put together?

Shri HttssalB Imam: Separately for 
each State.

Shri Gopalaswami: If the hon.
Member will put down a question, I 
shall give the information.

Shri R. Velayudhan: May I know 
whether the revenue gap in the 
Travancore-Cochln State revenues has 
been in any way compensated by the 
Centre?

Mr. Dcputy-Spealier: How does It 
arise?

Shri Gopalaswami: The revenue gap 
has been the subject of negotiations 
between the Centre and the Travancore- 
Cochin State and I believe a final 
settlement has been reached which has 
been accepted by both the parties.

D efacing  of S tam ps  on L etters

♦2776. Dr. M. M. Das: (a) Will the 
Minister of Commanicatioiis be
pleased to state whether It is a fact 
that the practice of defacing the 
stamps of Air Mall letters to foreign 
countries at the P.O. Counter in the 
presence of the sender, has been dis­
continued and if so, why?

(b) Are Government aware that the 
discontinuance of this practice has led 
to an easy commitment of pilferage of 
stamps?

The Minister of Communications 
(Shri Kidwai): (a) No.

(b) Does not arise.
Dr. M. M. Das: May I know whether 

Government is aware of the fact that 
a large number of letters have been 
published in the newspapers complain­
ing about pilferage of stamps on letters 
that go to foreign countries?

Shri Kidwai: I am aware of that.

Dr. M. M. Das: May I know whether 
the Government has got any machinery 
at their disposal to ascertain the truth 
of these complaints?

Shri Kidwai: I think the hon. Mem­
ber is aware that recently we raided a 
certain plnce where we recovered 
destroyed letters. The Special police 
has been investigating into this matter.

Shrimati Velayudhan: May I know 
whether the attention of the hon. 
Minister has been drawn to a sugges­
tion made by the Madras High Court 
in a judicial pronouncement that 
punching of stamps will reduce pil­
ferage in the initial stages?

Shri Kidwai: I have seen a judgment 
of the Madras Court where an em­
ployee was punished for using used 
stamps.

Dr. M. M. Das: May I know the 
number of cases detected among the 
employees of the postal department 
for pilferage of stamps?

Shri Kidwai: I have no figures with 
me. Recently some arrests have been 
made in Calcutta. Xn Bombay, we raid­
ed a Press and arrested certain 
persons who were printing our Five 
rupee stamps. We also intercepted 
some parcels in Assam where these 
forged stamps were sent.

Dr. V. Subramaniam: Is the hon. 
Minister aware that in the case of 
local letters, stamps are occasionally 
not being defaced in Delhi?

. Shri Kidwai: We have received such 
complaints.

M in ist r y  of Co m m u n ica tio n s  ( I ncom e  
AND E x pe n d itu r e )

*2777. Pandit Mnnishwar Datt 
Upadhyay: (a) Will the Minister of 
Communications be pleased to state 
what head of the Ministry of Com­
munications brings the largest amount 
of revenue and under what head the 
expenditure Is the largest stating the 
amount in each case?

(b) What is the amount of expendi- 
tuDe on salaries and emoluments of 
the staff including that of attached 
and subordinate offices?

(c) What is the ratio of the amount 
referred to in part (b) to the entire 
expenditure?

(d) What is the income from the 
telephone system in the year 1949-50?

The Minister of Communications 
(Shri Kidwai): (a) The Posts and 
Telegraphs Department brings the 
largest amount of revenue: this De­
partment also Incurs the largest 
amount of expenditure. The total re­
venues and expenditure of this Depart­
ment for the year 1950-51 are Rs. 35.53 
crores and Rs. 32*46 crores res­
pectively.

(b) Rs. 24-34 crores approximately 
during 1950-51.

(c) 2:3
(d) Rs. 7*70 crores.
Mr. Depiity-Speaker: As far as possi­

ble, may I suggest to hon. Members 
that questions like this, answers lor 
which could easily be had from tne 
Administration Reports, ought not xo 
be put and the time of the House 
taken.
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Shrl Soadlii: Or un-starred questions 
may be sent.

Mr. Deputy-Speaker: Either un­
starred questions may be put or with 
some care and trouble, they may go 
to the Library and get the information 
t 9om the Administration reports. 
What I would like to impress upon 
hon. Members is this. They must 
exhaust all sources of information 
before they give a particular question. 
It is only such questions that must be 
answered on the floor of the House, 
to which the attention of the hon. 
Minister has to be drawn, and answers 
for which could not be easily available 
except through the agency of the 
Ministers and the agency of questions.

The Minister of SUte for RehabiU- 
tation (Shri A. P. Jain): You n«ay 
instruct your office to scrutinise 
questions of this type and you may not 
allow such questions.

Mr. Deputy-Speaker: I would like 
the hon. Members to take that res­
ponsibility themselves.

Dr. Deshmukh; May I make a sub­
mission, Sir? There is a very large 
number of questions which are already 
disallowed. I would not be surpris­
ed if the percentage of admitted 
questions in some cases does go down 
to 15 per cent, or 20 per cent. All 
the care that you are suggesting is al­
ready exercised. My hon. friend (the 
hon. Shri A. P. Jain) having ceased 
to put questions is not aware of ques­
tion being disallowed. All these 
considerations are borne in mind by 
the office a little too much. I would 
say they err on the other side, not on 
the right side.

Mr. Deputy-Speaker: I am thankful 
to the hon. Members for their 
suggestions.

Pandit Munishwar Datt Upadhyay:
May I know in what cities of U.P. 
there is no automatic system of tele­
phone up till now?

Shri KIdwai: I can reply the other 
way. Automatic system is available 
in Allahabad, Kanpur and at a small 
place like Barabanki.

Pandit Munishwar Datt Upadhyay:
May I know when we are likely to 
have it in Lucknow?

Shrl Kidwai: We have no proposal 
to have the automatic system in 
Lucknow in the next few years.

Shri Sondhl: Did the hon. Minister 
mention Barabanki?

Shri Kidwai: Yes.

Shfl SMdhi: Is that the hon. Minis­
ter’s native town?

Shri Kidwai: Yes; that is why I 
mentioned it.

Shrl Cbsttopadfayay: The hon. Minis­
ter said that the Posts and Telegrapiis 
Department is running at a profit. 
May I know what are the different 
items handled by the Posts and Tele­
graphs Department like post-cards, 
envelops, money orders, insurance and 
other things which run at a loss?

Shrl Kidwai: I think only letters 
bring some profit to the Posts and 
Telegraphs Department. Money 
orders, and registered letters are caus­
ing some loss. I think we are having 
a debate on the Budget; this will be 
explained.

S u r pl u s  S to res

•2778. Prof. K. T. Shah: Will the 
Minister of Communleatlons be pleased 
to lay on the Table of the House a 
statement showing the total value of—

(i) the Stores, vehicles, planes, and 
equipment in the possession of the 
Ministry found to be useless, un­
serviceable, lost, or declared “Surplus” 
to requirements, in 1947-48 (Post­
partition), 1948-49 and 1949-50;

(ii) the realisations out of Stores or 
vehicles declared to be “surplus'', 
damaged, or otherwise unserviceable, 
and so put up for disposal, and dis­
posed of to other Ministries of the 
Government of India, other State Gov­
ernments, or to the pubHr; and

(iii) the Stores, vehicles or equip­
ment lost, or otherwise found unavail­
able on stock-taking, or any other 
similar check, in 1947-48 (Post-parti­
tion), 1948-49 and 1949-50?

The Minister of Communications 
(Shrl Kidwai): In the Departments 
with which the Communications Minis­
try is concerned, there has been no 
case of stores, vehicles or other equip­
ment declared ‘.surplus* to require­
ments. In regard to material being 
found unserviceable, in a big Depart­
ment like, say, the Posts and Telegraphs 
Department, some item of equipment 
or other will be constantly becoming 
unserviceable due to constant use in 
the normal day-to-day working and it 
is very difficult to furnish information 
of all such items. Particulars of thsse 
cases are however bein? collected and 
will be laid on the Table of the House 
as soon as they are available,

Shri Shiva Rao: Has the attention of 
my hon. friend, the Minister, been 
drawn to the existence of substantial 
quantities of new copper coils in the 
surplus stores of the various military
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depots, and has any attempt been made 
by my hon. friend, the Minister, to 
utilise these copper coils?

Shri Kidwai: Yes. Wherever we 
come to know that in the Disposals 
some material is available that could 
be of service to the Department, 
officers are sent there and if they find 
that the material is serviceable, they 
take it over.

S u r pl u s  S tores

*2779. Prof. K. T. Shah: Will the 
Minister of Railways be pleased to lay 
on the Table of the House a state­
ment showing the total value of—

(i) the Stores and Equipment in the 
possession of the Ministry found to be 
useless, unserviceable, lost, or declar­
ed ‘̂Surplus” to requirements in 1947-48 
(Post-partition), 1948-49 and 1949-30;

(ii) the realisations out of Stores 
declared to be “surplus**, damaged, or 
otherwise unserviceable, and so put up 
for disposal and disposed of, to other 
Ministries of the Government of India, 
other State Governments, or to the 
public; and

(iii) the Stores lost, or o ther^se  
found short on stock-taking, or any 
other similar check. In 1947-48 (Post­
partition), 1948-49 and 1949-50?

The Minister of State for Transport 
and Railways (Shri Saathanam): A
statement containing such of the infor­
mation required by the hon. Member, 
as it has been possible to collect, from 
railways, is laid on the Table of the 
House. [Sec Appendix XX, annexure 
No. 36.]

Information concerning the B.B. and 
C.I., and Mysore Railways has not so 
far been received, but will be supplied 
to the hon. Member in the form of a 
supplementary statement when it has 
been collected.

Prof. K. T, Shah: What is the pro­
portion of the stores declared surplus 
to requirements as compared with the 

^  total value of the stores held? I want 
the information for the year 1949-1950.

Shri Santhanam; The annual con­
sumption of stores, including the grain- 
shops is Rs. 100 crores. The hon. 
Member mny calculate the percentage
for himself.

Prof, K. T, Shah: Is it a fact that 
even when stores nre declared surplus
to re luircr.ie-its. new stores of the 
sai!ie kind are purchased?

Shri Santhaaam: It is quite possible 
that in one Fnil^ay a particular arti­
cle may be declared surplus while 
another Railway may be purchasing It. 
But we have set up a stores enquiry

committee which is going into the 
details of all these matters and we 
expect its report shortly. We are 
taking all possible steps to prevent any 
such duplication.

Prof. K. T. Shah: From the State­
ment I find that stores valued up to 
Rs. 25 lakhs to Rs. 30 lakhs Stre 
declared as either lost or unaccounted 
for. May I know whether any steps 
are taken by the Ministry to check 
this evil? I ask this question parti­
cularly because for the three years 
that I have asked for the figures
1947-48 (post-partition), 1948-49 and 
1949-50 these figures of stores lost or 
unaccounted for, instead of going 
down, have actually risen from year to 
year? Last year it was over Rs. 35 
lakhs and the year before that it was 
Rs. 23 lakhs and odd and earlier it 
was Rs. 9,87,000. Previously at least 
we had the excuse that the officers 
concerned had all gone; but what is 
the reason now?

Mr. Deputy>Speaker: The hon. Mem­
ber may put the question and stop at 
that.

Shri Santhanam: Part of the ex­
planation or reason for that is this. 
Our accounting and checking have 
been made more rigorous and the 
figures are now more reliable for the 
recent years. In 1947-48, the whole 
thing was in a state of break-down and 
probably figures were not so accurate 
as for the year 1949-50. We are 
taking all possible steps to investi­
gate into each major article which is 
missing or which is found damaged 
and the Railway Administrations have 
been Instructed t > take the fullest care 
to prevent such things.

Shri Hussain Imam: May I know 
whether articles declared surplus are 
disposed of by the same department 
that declares them surplus or are they 
made over to the disposal section of 
the Industry and Supply Ministry?

Shri Santhanam: It all depends on 
the articles concerned. Some of the 
articles like steel scraps etc. are hand­
ed over to the Steel Controller for 
disposal. Some other articles may 
be directly disposed of by auction, if 
they are like junk or other such things 
which are not likely to be of use to 
anybody. It all depends upon the 
particular article.

Shri Sondhi: In view of the fact that
the check on the Railways Is more 
efficient this year and we are likely 
to be much more efficient next year, 
is this figure of stores lost or unac­
counted for likely to go up still further?

Shri Santhanam: Well, it may be, I  
cannot say anything now.
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Shrl Syamanandan Sahaya: The hon. 
Minister stated that the figures this 
year are accurate. Are we to take it 
that the Jigures for the previous years 
were inaccurate? If so, will the hon. 
Minister be pleased to state what are 
the justifications or grounds for con­
sidering the previous jRgures to be in­
accurate and the present figures to be 
accurate?

Mr. Deputy>Speaker: The whole day 
may be occupied in answering Uiat 
question, I am afraid.

Shri Saatfaanam: In 1947-48, as hon. 
Members know, thousands of employees 
of the Railways were going to Pakistan 
and thousands were coming from 
Pakistan and the whole railway 
system was in a state of dislocation 
and it is not surprising to find that 
there was not the same degree of 
accuracy in those disturbed years as 
now.

Shri Sidhva: Arising from part (ii) 
of the question, may I know what is 
the value of the stores declared un­
serviceable and now included in the 
surplus?

Shri Santhanam: If the hon. Mem­
ber will look into the Statement, he 
will find the information in 
column (ii).

Shri Sidhva: What is the total value 
of such stores, if the hon. Minister has 
no objection?

Shri Santhanam: For 1947-48 (post- 
partltion) it is Rs. 45*81 lakhs, for
1948-49 it is Rs. 120-23 lakhs, and for
1949-50 it is Rs. 83-51 lakhs. These 
figures consist partly of surplus and 
partly of unserviceable stores.

Shri Sidhva: I 
figures. Sir.

wanted separate

Shri Santhanam: I have not got the 
break-up, Sir.

Shri A. C, Guha: The hon. Minister 
has said that some of the surplus 
stores are disposed of by the same 
Railway administration and are not 
being sent to the Disposals section. 
Does the office or the officer which 
declares the stores to be surplus, also 
sell them?

Shrl Santhanam: There are very
elaborate rules laying down the proce­
dure for declaring articles to be sur­
plus and for their disposal. State 
Railway Code, Chapter XXII may be 
looked up by the hon. Member for 
further information on this matter.

Pandit Thakur Das Bhargava: Sir, 
what is the explanation for the rise in 
the figures in 1949-50 as against those 
for 1948-49?

Shri Santhanam: We began to tighten 
up our stores organisation in the 
beginning of 1949 and so the total of 
surplus and unserviceable stores for 
1949-50 is more than for 1948-49.

Pandit Thakur Das Bhargava: I am
asking about the unaccounted for 
articles.

Shri Santhanam: I have given the 
figures here and if the hon. Member 
wants any further information, I shall 
be glad to get it from the individual 
railways concerned. These figures 
here are collected from all the railways 
and they are the consolidated figures. 
Some railways may have less and
others more of these surplus or un­
serviceable articles.

Prof. K. T. Shah: The SUtement
gives the figures for the various rail­
ways also.

Shri Santhanam: As I said, if the
hon. Member wants further informa­
tion on any particular railway, I shall 
be glad to get it for him.

Prof. K. T. Shah: Sir, the hon.
Minister has explained the position m 
regards the year 1947-48. ^But the 
figures for 1949-50 are higher than 
those for 1948-49. What is the reason 
for this Increase?

Shri Santhanam: I am prepared to 
go into the whole question. But I have 
not got any particular answer ready, 
for this question.

Shri Hussain Imam: Sir, on a mattCT 
of procedure. The Statement which 
the hon. Minister says he has laid on 
the Table of the House in reply to this 
question, is available only to the hon. 
Member who has put the question. 
Others who are interested in the ques­
tion do not get the benefit of that 
Statement. It is not available to 
them. May I request that steps may 
be taken to lay more copies of the 
Statements on the Table of the House 
so that other hon. Members who may 
be interested in the question may be 
able to see It?

Mr. Deputy-Speaker: The hon. Mem­
ber has evidently forgotten that a  
copy of the Statement is being kept In 
the Notice Office, that is besides the 
copy supplied to the hon. Member who 
has put the question. That copy in 
the Notice Office is there for the infor­
mation of all hon. Members. That U 
as good as placing it on the Table of 
the House.

Shri Sidhva: Is It put on the Notice- 
Board?
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Mr. Depvtjr-Speftker: No, it is placed 
in the Notice Office. Any hon. Mem- 
l>er anxious to see it can look at it in 
the Notice Office.

Maulvl Wajed All: May I point out, 
Sir, that only one copy is kept there 
in the Notice Office and that is not at 
all adequate? Could you see that more 
copies are kept there for the use of hon. 
Members?
 ̂ Mr, Deputy-Speaker: Yes, that can 
be done. More copies can be kept in 
the Notice Office.

S u r pl u s  S to res  and *EQtnPMENT

*2780. Prof. K. T. Shah: WUl the
Minister of Transport be pleased to 
lay on the Table of the House a state­
ment showing the total value of—

(i) the Stores and Equipment in the 
possession of the Ministry of Trans­
port found to be useless, unserviceable, 
lost, or declared “Surplus’* to require­
ments in 1947-48 (Post-partition),
1948-49 and 1949-50;

(ii) the realisation out of Stores 
declared to be “surplus”, damaged, or 
otherwise unserviceable, and so put 
up for disposal and disposed of, to 
other Ministries of the Government of 
India, other State Governments, or to 
the public; and

(ill) the Stores lost, or otherwise 
found short on stock-taking, or any 
other similar check, in 1947-48 (Post­
partition), 1948-49 and 1949-50?

The Minister of State for Transport 
and Railways (Shri Santhanam): A
statement giving the details asked for 
is placed on the Table of the House. 
[5ee Appendix XX, annexure No. 37.]

A d m in istra tio n  o r  M ajor P o rts

*2781. Dr. Ram Subhag Singh: Will 
the Minister of Transport be pleased to 
state whether the Government of India 
contemplate to introduce a single 
Central Act for the administration of 
all major ports of this country?

The Minister of State for Transport 
and Railways (Shri Santhanam): No.
What the Government of India at 
present contemplate is to promote a 
single Central Act for the administra­
tion of the major ports in the country, 
other than Bombay, Calcutta and 
Madras.

Dr. Ram Subhag Singh: Sir, is it a 
fact that certain port authorities have 
suggested to Government to introduce 
a central Act for the administration of 
all the major ports?

Shri Santhanam: Probably the hon. 
Member refers to a sentence In the 
Report of the Select Committee on the

Ports Bill. The suggestion was made 
and the matter was explained to the 
members of the Select Committee.

Dr. Ram Subhag Singh: I did not
mean members of the Select Commit­
tee, but some port authorities. Did 
the port authorities made a suggestion 
that a single Central Act should be 
introduced for all the ports?

Mr, Deputy-Speaker: The Report of 
the Select Committe is before hon. 
Members and they will be getting 
ample opportunities to- discuss the 
whole matter.

Shri Santhanam: No port authority, 
so far as I am aware, has made any 
such suggestion.

R ailw ay  F ares

*2782. Shri Deogirikar: (a) Will the 
Minister of Railways be pleased to 
state whether on certain Railways like 
the Barsi Light Railway, Kalka-Simla 
Railway, etc., a certain percentage of 
surcharge is levied over and above the 
usual rates of fares?

(b) If so, which are those Railways?
(c) What are the reasons for these 

higher rates?
The Minister of State for Transport 

and Railways (Shri Santhanam): (a)
No surcharge is levied on any railway. 
On certain railways or sections of 
railways, fares higher than standard 
fares or fares based on inflated mile­
ages are levied.

(b) A statement is placed on the 
Table of the House, [See Appendix 
XX, annexure No. 38.]

(c) Higher rates are charged on 
account of factors, such as the higher 
cost of construction, maintenance and 
working of hilly or ghat sections or of 
small railways.

Shri Deogirikar: May I know
whether on the Barsi Light Railway 
there is a surchage levied on the 
ordinary fares?

Shri Santhanam: Yes, fares at in­
flated rates are levied on that railway.

Shri Deogirikar: What is the percent­
age of this surcharge?

Mr. Deputy-Speaker: That question 
also could have been added on to the 
original question as part (d). That 
could be done in case of information 
which has to be obtained from the 
office. Instead of taking tho hon. 
Minister by surprise here. I don’t 
think the hon. Minister has got that 
information.

Shri Sonavane: Are the disadvant­
ages and discomforts of the passengers 
also added on to the fares?
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Shii Sutluuuun: As the hon. Member 
knows» this thing has been handed down 
to us lor historical reasons in its pre­
ten t form. We are looking into the 
entire question of why there should be 
different rates in different railways and 
we are considering the question of 
rationalising the rates.

Shri Sonavane: Is there any proposal 
before Government to take over the 
Barsi Light Railway from the present 
management

Shri Santhanam: That will be con­
sidered when the present contract 
expires.

Shri Sldhva: Sir, may I know
whether the Ministry enjoys the right 
to levy higher rates than those passed 
by the House? Under what authority 
does the Ministry do that?

Shri Santhanam: The House has not 
passed any schedule of fares. What 
was done in the Budget was to state 
that a certain percentage increase is 
going to be charged. The actual fares 
are raised by the railway administra­
tion in accordance with the Railways 
Act.

Shri Sidhva: But we have fixed the 
rates here. Sir, as so much per mile.

Mr. Deputy-Speaker: There seems to 
be some confusion. In the case of, 
say the Postal rates, these come in the 
Financial Bill before the House and 
they rannot be increased at the 
pleasure of the Ministry or by the 
Government. If the hon. Member 
wants the same thing in connection 
with the railway fares also, he may 
insist on a Finance Bill being intro­
duced here for the Railway rates and 
fares also.

Shri Dwivedi: Are some pilgrims
taxes and terminal taxes also collect­
ed on the railways? "

Shri Santbaaam: Yes, at the present 
of the local Governments for local 
purposes. The Railways do not take 
any of these taxes.

Shri Sonavane: Is it a fact that
surcharge is being levied on the 
Matheran Railway and if so, has there 
been any change effected as a result 
of the hon. Minister’s visit to 
Matheran?

Shrt Santhanam: In that railway 
because it had been constructed for 
special purposes, higher charges had 
been levied: and after the Railway 
Board took it over, these old rates 
have been continued. When I visited 
Matheran I promised examination of 

this question and it is being examined.

Shri Deoflrikar: What are the
reasons for the surcharge on the 
Barsi Light Railway?

Shri Saaihanam: As a rule the 
charges on these Light Railways are 
more than those for broad gauge or 
metre gauge.

Shri Deogirlkar: Is the hon. Minis­
ter aware of the fact that this railway 
is making huge profits?

Shri Santhanam: As I l^ave already 
said, this matter is being looked into. 
We are looking into this matter.

Shri Hussain Imam: Sir, regarding 
your suggestion about bringing in the 
railway fares in the Finance Bill, may 
I know if the hon. Minister is agree­
able to this proposal?

The Minister of States, Trknsport 
and Railways (Shri Gopalaswami); No, 
Sir.

Mr. Deputy-Speaker: I shall make 
my own position clear. I did not make 
any such suggestion. I only said in 
answer to Mr. Sidhva that there are 
various methods in which hon. Mem­
bers if they so desire, and if the House 
so desires, may express their desire on 
a particular matter, and it is open to 
the hon. Minister to accept their sug­
gestions or not. I did not express any 
opinion. The Chair has no opinion of 
its own.

Shri Sidhva: The House has express­
ed th^it desire in this matter.

Mr. Deputy-Speaker: No. The ques­
tion is as to the manner in which the 
House expresses its desire.

A la rm  S ignal F acility  in  T ra ins

•2783. Shri A. C. Guha: Will the 
Minister of Railways be pleased to 
state:

(a) whether alarm signal facility 
has been removed from the local 
trains of the B. N. Railway;

(b) if so, whether Government have 
received any representation .from the 
Passengers* Association for the resto­
ration of this facility; and

(c) If so, what action has been taken 
on such representation?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
The alarm signal apparatus has been 
disconnected in all compartments of 
Howrah suburban service trains except 
compartment.^ reserved for ladles.

(b) Yes.
(c) As the number of cases of un­

authorised pulling of alarm chain by 
mifi^hievous elements has not decreas­
ed appreciably on through trains
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traversing the suburban area, the res­
toration of the alarm signal facility in 
suburban trains where misuse was 
greatest, is not considered justifiable. 
The position is, however, being care­
fully watched and as soon as there is 
an indication of a sustained improve­
ment, the question of restoring this 
facility in suburban trains will be con­
sidered.

Shri A C. Guha: What are the  ̂
reasons for withdrawing this facility?

Shrl Santhanam: People began to 
pull the chains very often and train 
services were going in an interrupted 
fashion and passengers could not reach 
the destination at all in time.

Shri S. C. Samanta: How many cases 
of such abuse were detected?

Shri Santhanam: In February 1948 
there were 166 such cases, in March, 
there were 168 and in April 115.

Shrl S. C. Samanta: Were all these 
cases of abuse dealt with and how?

Shrl Santhanam: They must have 
been dealt with locally according to 
the rules.

Shri A. C. Guha: Is that the only 
area where this misuse happens?

Shri Santhanam: Yes, this area has 
this distinction.

Shrl Kamath: What is the date or 
time at which the hon. Minister took 
alarm or began to be alarmed at the 
pulling of alarm chains on the rail­
ways?

Mr. Deputy-Speaker: The hon. Mem­
ber wants his question to be on record. 
But does he expect a reply also?

Shri S. C. Samanta: Is it not a fact 
that because of the withdrawal of the 
alarm signals, smuggling has increased 
especially in rice?

Shri Santhanam: We have Arst to 
see that the trains run and then we 
look intp other matters.

Shri Chattopadhyay: Can the hon. 
Minister give us an idea as to what is 
the amount of fine realised on account 
of the improper use of the signals?

Shri Santhanam: I would like to 
have notice.

Shri Sonavane: Is the hon. Minister 
aware that the alarm signal chain was 
out of order on the Frontier Mail last 
month? Was there any complaint 
made about it?

Shri Santhanam: I have not received 
any conopiamt

M erchant N avy  R a tin g s  (T r a in in g ;

♦2784. Dr. V. Subramaniam:
the Minister of Transport be pleased lo 
state what are the arrangements so 
far made by Government to train 
Ratings of Merchant Navy, the places 
where such training is given and the 
number of boys undergomg training at 
each place?

The Minister of State for Transport 
and Railways (Shri Santhanam): Two
training ships, viz., the Lady Fraser 
and the Andrew have been established 
by Government at Visakhapatnam and 
Calcutta, respectively, where a three 
months* course of training is provided 
free of cost for selected candidates 
intending to take up a career at sea. 
About 80 ratings are at present train­
ed on either ship every quarter.

Dr. V. Subramaniam: Are there any 
qualifications for candidates to get ad­
mission to these schools?

Shri Santhanam: I think they should 
have some sea-faring tradition and 
ordinary education.

Dr. V. Subramaniam: Is it a fact 
that most of the Indian officers quit 
sea life after their marriage? If so, 
what is the inducement given to officers 
in the interest of security of service?

Shri Santhanam: I am answering a 
question on ratings, not on officers.

(q) ^  ^  ’Tf*r
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m m .  Shrt Janffde: Will the
Minister of Food and Agrlcalture be
pleased to state:

(a) the names of the places from 
where catechu, which is used with 
betels in India, is obtained;

(b) whether this catechu is extracted 
from the catechu trees;

(c) if the answer to part (b) above 
be in the affirmative whether the 
catechu trees are fouhd in sufficient 
numbers in our forests to meet our 
requirements; and

(d) whether the catechu prepared 
from the catechu trees is exported to 
other betel taking countries?]

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): (a)
B a re illy  and G w alio r factories as also 
from various cottage units set up in 
forest divisions throughout the Union.

(b) Yes, from Acasia catechu (North 
India) and Acacia Sundra (South 
India).

(c) Yes.
(d) No,
Shri Sonavane: Is the hon. Minister 

aware that catechu is prepared from 
animal blood in Bombay?

Shri Thirumala Rao: I am not aware 
of it.

Shri Sonavane: Will he make investi­
gation into the matter?

Shri Thirumala Rao: I do not know 
if the hon. Member is giving me infor­
mation or is wanting to verify the 
facts.

n  ^  ^ rm r  ^rr?ffr

g ft? 5 1 ^  ^
TT5if T t ^IT arr^ «fr<

^  v m  «Rpn 3mtr t  ^  

tn: WKfflT ^
^rt § ^ 5 !^  v t  < feiT TT<rr t  

TWT ^
^ ?

fShrl Dwivedl: I want to know 
whetiier it is a fact that the labour 
engaged to prepare catechu In Vindhya 
Pradesh is given four to six annas a 
day only as wages, and the contracts 
for preparing catechu there are given 
to big contractors only with the result

• that the labour is put to a lot of hard­
ship?]

Shri Thirumala Rao: This question 
does not refer to it. I have no Infor­
mation on it.

D iv e r s io n  of L and fr o m  F ood C ro ps  
TO T obacco C ultiv a tion  in  M adras

*2787. Shri P. Kodanda Ramiah: (a)
Will the Minister of Food and Agricul­
ture be pleased to state the acreage 
that has been diverted in Madras State 
during the years 1947, 1948, 1949 and
1950 from food crops to tobacco 
cultivation?

(b) What was the average yield of 
food crops in those lands?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): (a)
During the period 1946-47 to 1949-50 
the area under foodgrains and tobacco, 
and the changes in each year as com­
pared with the previous one, were as 
under:

(P itres in 
lakh aoreB)

Yeaf Arc-a Increase Ar«a Inorea^e (4 ) 
und r (+ ) or under or Deoreaae 
fo d Decreane toba- ( - )  aa ooni- 
crops (.-) an ooo pared with 

oompa- previous
rod with year
previouB 
year

1946-47 276-3 ,, 8 0

1947 48 264-1 - 1 2 - 2 2*9 ^ 0 1

1948-49 276 2 +  11 1 3 2 + 0 3

1949.50 S75'6 •f 0*4 8*4 40*

Thus during the latter two years, 
the areas under foodcrops and tobacco 
both increased. No field to field survey 
of diversion from foodgrains to tobacco 
has been made and on the total figures 
of acreages it is not possible to say 
w hat if any, the diversion has been.

(b) the average yield of rice on
40,000 acres, the maximum possible 
diversion indicated by the figures given 
above may be estimated at about 16,000 
tons of rice.

Shri P. Kodanda Ramiah: What is 
the extension of cultivation of tobacco 
on rice-growing land in Madras State?

Shri Thlmmala Rao: In the year
1949-50 25,000 acres.
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[Gianl G. S. Musafir: Are the Gov­
ernment contemplating to reduce the
acreage of tobacco or totally stop its 
cultivation so that more land may be 
available for food crops?]

Shri Thirumala Bao: No, Sir.

Shri R. K. Chaudhurl: May 1 know 
if any direction has been issued by the 
Government of India for the increase 
in production of money crops such as 
jute and tobacco and proportionately, 
if necessary, decrease the food crops?

Shri Thirumala Rao: In the integrat­
ed production plan foodgrains, cotton 
and jute are treated as one separate 
group. The others are treated as 
separate. Under the integrated pro­
duction plan instructions have been 
issued to see that more cotton and jute 
are being grown in favourable areas.

Shri R. IL Chaudhurl: May I know 
if it is a fact that a specific direction 
has been given to the Government of 
Assam to increase jute production even 
at the cost of food production and that 
the Government of India had under­
taken to compensate the State Govern­
ment in this respect?

8hri Thirumala Rao:
fact.

Yes. it Is a

Shri R. K. Chaudhurl: Have similar 
instructions been issued to Madras 
State in respect of tobacco?

Shri Thirumala Rao: No.
Shri Raj Bahadur: Since there is 

more acreage under tobacco in Madras 
than under food crops..........

Ml*. Deiraty-Speaker: The hon. Mem­
ber has not heard the answer.

Shri Raj Bahadur: May I know
whether there is any State in India 
where the acreage under tobacco is 
more than under food crops?

Mr. Deputy-Speaker: Even in Madras 
It is not so.

Shri Thirumala Rao: The area under 
food crops is 275-6 and the area under
tobacco is 3*4.

Mr, Deputy-Speaker: The hon. Mem­
ber is misinformed.

Shri P. Kodaada RamUh: Is it a fact
that tobacco cultivation has extended 
to some more £ood-^owlx2g lands?

Shri Thirumala Rao: In the deltaic 
areas of Godavari and Krishna some 
people have taken to tobacco but it is 
a small area.

Shri P. Kodanda Ramlah: What is
the average loss in food production due 
to this cultivation?

Shri Thirumala Rao: On an average
the additional land that came under 
cultivation is only -2 lakhs or 20,000 
acres.

Prof. Ranga: Deltaic lands are fit for 
paddy cultivation and are not* at all fit 
for tobacco cultivation, which requires 
raised platform lands or land of higher 
levels.

Shri Thirumala Rao: I may say from 
personal knowledge that in certain 
areas in East and West Godavari lands 
producing paddy hitherto have taken 
to tobacco-growing to the extent of
20,000 acres.

Shri P. Kodanda Ramlah: Have Gov­
ernment taken any steps to prohibit 
the cultivation of tobacco on lands on 
which formerly food crops were being 
grown?

Shri Thirumala Rao: It is a matter 
for the State Governments to watch 
these things.

Shri A. Joseph: Did this Grovernment 
issue instructions to the Provincial

governments not to grow tobacco on 
nds where food crops were being 

grown?
Shri Thirumala Rao: The resultant 

loss in foodgrains is negligible.
Ch. Ranhir Singh: Is it a fact that 

the diversion from food crops to 
tobacco is due to the variation in 
rainfall?

Mr. Deputy-Speaker: We are now 
arguing the matter. Next question.

P ro test  D at

*2788. Shri Rathnaswamy: (a) WIU 
the Minister of Communicatioiis be
pleased to state whether it is a fact 
that the All-India Postmen decided to 
observe "Protest Day** on 23rd Febru­
ary 1951, and, if so, for what reasons?

(b) What are the exact demands of
the Postmen?

The Minister of Communications 
(Shri Kldwai): (a) and (b). Yes. 
The Protest Day was observed in con­
nection with the following demands:

(i) Increase in Dearness Allowance 
on the basis of the recommendations of 
the Central Pay Commission.

(ii) Deletion of certain provisions in 
the Labour Relations Bill and the Trad«
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Unions Bill which affect the P. and T. 
Staff Unions as at present constituted.

Shri Rathnaswamy: Will the hon. 
Minister clarify the position as to 
whether the observance of a protest by 
postal workers and similar demonstra­
tions are in violation of the CJovern- 
ment servants* conduct rules?

Shri Kldwal: No.
Short notice Question and Answer

D er a ilm en t  of GJoods T ra in  on  
K alyan- Ig a t pu r i L in e

Shri Sidhva: (a) Will the Minister 
of Railways be pleased to state 
whether a derailment of a goods train 
occurred on the night of the 27th 
March 1951, on the Kalyan Igatpuri 
(G.I.P.) line?

(b) Is it a fact that important 
through trains and a tourist special 
were all delayed for a very long time?

(c) What was the duration of clear­
ance of the line?

(d) What was the cause of the 
accident?

(e) When was the line cleared and 
through communication restored?

The Minister of State lor Transport 
and Railways (Shri Santhanam): (a)
and (b). Yes.

(c) The Down line had been cleared 
and restored for communication after 
about 16 hours and the Up line, on 
which the train had actually derailed 
fouling the Down line, had been clear­
ed and restored for communication 
after about 52 hours.

(d) The cause is under investigation.
(e) This has already been indicated 

in part (c).
Shri Sldfaya: May I know if the 

accident took place near any station 
between Kalyan and Igatpuri, and, if 
not, from what distance from any 
station did it take place?

Shri Santhanam: On 27.3.51, 12
wagons of BPT 46 Up goods train, 
hauled by an electric engine on the 
up line, derailed at 22.45 hours at mila 
52/22 between Asangaon and Vasind 
on the Kalyan-Igatpuri Section of 
the G.I.P. Railway. Two of the 
derailed wagons capsized and fouled 
ihe down line. The down line was 
cleared at 14.45 hours on 28.3.51, that 
is after about 16 hours, on which 
single line working was introduced, 
and the Up line was fdven to traffic at 
2.50 hours on 30-3-51, that is after 
about 52 hours.

Shri Sidbva: May I know whether 
any damage was done to rollingstock 
and whether there were any casualties 
among the running staflf?

Shri Santhanam: I don*t think there 
were any casualties, but some damage 
must have been caused to the rolling- 
stock when there was a derailment.

WRITTEN ANSWERS TO QUESTIONS
I ntegration  or T ravancore-C ochin

*2785. Shri Alexander: Will the 
Minister of States be pleased to state:

(a) whether the standardisation of 
the departments of the State of 
Travancore-Cochin taken over by the 
Centre as a result of the financial 
integration of that State has been 
completed; and

(b) if not, which are the depart­
ments which have still to be standar­
dised and what is the cause of the 
delay in completing the process?

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
(a) and (b). Considerable prog­
ress has been made and the work 
is expected to be completed soon. The 
reorganisation of the Central Depart­
ments in Part States so as to bring 
them into full conformity with similar 
departments in Part 'A’ States has to 
be carefully worked out with reference 
to local conditions and necessarily 
takes time.

Com m ercia l  C ro ps

*2789. Shri Sanjivayya: WiU the 
Minister of Food and Agrlcultnre be 
pleased to state:

(a) whether Government have 
ordered that a fixed percentage of land 
should be utilised to raise commercial 
crops; and

(b) if so. what is that percentage?
The Deputy Minister of Food and 

Agriculture (Shri Thirumala Rao): (a) 
and (b). No. The integrated pro­
duction programme which has laid 
down certain targets for additional 
production of commercial crops surh 
as cotton and jute is proposed to be 
implemented by offering suitable in­
centives to the cultivators far the pur­
pose. Some of the State Governments 
however have . assumed powers to 
regulate the sowing of particular crops.

P ublic C all O ffice

*2790. Shri Ramaswamy Naida: Will 
the Minister of Communications be 
pleased to state:

(a) whether there is a public call 
oflfice at Sattur and Sivakasi in Madras 
SUte;
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(b) whether the local people have 
sent applications for private telephone 
connections and if so, how rnan> have 
been received; and

(c) when the telephones will be 
installed?

The Minister of Communications 
(Shrl Kidwai): (a) Yes.

(b) (i) Sattur: 7 applications were
received for telephone connections in 
February 1951.

(ii) Sivakasi: About 28 applications 
from private parties have been re­
ceived for telephone connections.

(c) (i) Sattur: The 7 applicants will 
be provided with telephones as exten­
sions from the public call ofl3te  as soon 
as the rentals are accepted and stores 
for the work are received. This may 
take about 4 to 5 months.

(ii) Sivakasi: It is hoped to install 
the telephone exchange in 1951-52.

L icences for  R ice M ill s

*2791. Shri Ramaswamy Naidu: (a) 
Will the Minister of Food and Agricul­
ture be pleased to state whether Gov­
ernment have directed the State 
Governments not to issue licences for 
new rice mills as a step towards 
augmenting the rice contents of the 
paddy?

(b) How many State Governments 
have followed the directions?

(c) How many of the old rice mills 
have been fitted with the device re­
commended by the expert and what 
is the proportion of such mills to the 
total number?

(d) Will Government allow now rice 
mills to be licenced if fitted with the 
devices recommended by the expert?

The Deputy Minister of Food and 
Anvrlculture (Shri Thirumala Rao): (a)
No.

(b) Does not arise.

(c) Most of the State Governments 
are taking steps to get the rice mills 
fitted with the paddy separator and in­
corporate other mechanical adjustments 
suggested by the Honorary Adviser 
Rice Milling. The number of rice 
mills wherein paddy separators have 
been fitted in and the mechanical ad­
justments carried out is however not 
known at present to the Government 
of India.

(d) The question of Issuing licences 
for new mills if fitted with the propos­
ed devices of the Honorary Adviser 
Rice Milling does not arise as the new 
devices have to be carried out In the 
old type of huller mills. For the new 
mills to be set up, the Government of

India’s instructions are that new up- 
to-date sheller type of mills should be 
encouraged.

M o bile P lant fo r  B one-c r u sh in g

*Z in . Shri Ramaswamy Naidu; Will 
the Minister of Food and Agriculture 
be pleased .to state:

(a) whether an exhibition of a 
mobile plant for bone-crushing was 
recently held in Delhi;

(b) what is the cost of the mobile 
unit:

(c) what is the crushing capacity of 
the unit per day of eight hours;

(d) what quantity of raw bones is 
required per day of eight hours and 
what would be the approximate cost 
of the bones;

(e) what will be the cost of labour 
per day of eight hours and the cost of 
power for the same;

(f) after computing the overall cost 
of crushing what will be the cost per 
ton of bone meal obtained and how it 
compares with the cost of (i) imported 
bone meal; and (ii) locally crushed 
bone meal; and

(g) what are the advantages of the 
mobile unit?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): (a)
Yes.

(b) About Rs. 7,550 including tne 
cost of tractor which provides the 
traction and the power for operating 
the Disintegrator.

(c) l i  tons.

(d) l i  tons of raw bones costing 
about Rs. 165.

(e) The cost of labour is estimated 
to be about Rs. 7/8/- and that for 
power about Rs. 14/8/-,

(f) This depends on the cost of raw 
bones which varies from place to 
place. Taking, however, an average 
cost of Rs. 110 per ton of raw bones 
and adding incidentals, the cost of 
bone meal with this process will be 
about Rs. 146 as against the present 
price of about Rs 200 per ton f.o.r. 
station of despatch in the existing big 
mills in the country. As bone meal 
is not imported, the question of cr>m- 
parlson with Its cost does not arise

(g) The main advantage expected 
from the establishment of such units 
Is that further exploitation will be­
come possible of the bones available 
In dispersed and hitherto Insumdent- 
ly tapped regions, and In the result 
bone meal will become available to
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agriculturists a t a cheaper rate and In 
larger quantities.

T w e l v e -channel T elephone  S y st em

♦27D3. Shri S. N. Das: Will the 
Minister of Communications be pleas­
ed to state:

(a) whether the twelve-channel 
telephone system for which order was 
placed has since been received; and

(b) if so. whether that has been 
installed and is working?

The Minister of CommimlcatioDs 
(Shri Kidwai): (a) Yes.

(b) The equipment is under instal­
lation and will be brought into use 
shortly.

E. P. R a ilw ay  (E n q u ir y  in to  
C o r r u pt io n )

*2704. Prof. S. L. Saksenn; (a) Will 
the Minister of Railways be pleased 
to state whether Government are 
aware of the fact that an enquiry was 
held by the Assistant Transportation 
Officer. E. P. Railway, (Shri Raghbans 
Singh) Delhi Division, vide his letter 
No. 572-Conf. dated 19th March. 25th 
March and 12th April 1949 in the 
Office of the Yard Master, Khanalam- 
pura, Joint Goods Yard (E. P. Rail­
way). in connection with a complaint 
of corruption received from the staff 
against the officials of that Railway?

(b) If the reply to part (a) above be 
in the affirmative, what is the result 
of that enquiry?

(c) If the reply to part (a) above 
be in the negative, will Government 
place on the Table a copy of the letter 
referred to in part (a) above?

The Minister of State for Transport 
and Railways (Shri Santbanam): (a)
An enquiry was held by the Assistant 
Transportation Officer in question. 
The complainant was an ex-employee 
of the E. P. Railway.

(b) The enquiry could not be com­
pleted as the complainant did not co­
operate with the enquiring officer and 
also challenged his competency to con­
duct the enquiry. The allegations of 
corruption were, however, vague and 
could not be substantiated.

(c) Does not arise.

Im po r t  of T ractors

•2795. Shri SaajiTmyya: (a) Will the 
Minister of Food and Agricultiire be 

' pleased to state what is the number of 
tractors proposed to be imported dur­
ing 1951-52?

13 P.S.

<b) How many tractors are kept 
idle for want of spare parts or other­
wise?

The Deputy Minister of Food and 
Agricullare (Shri Thirumala Rao):
(a) Tile Ministry of Food and Agricul­
ture propose to import 135 ' tractors 
durmg 1951-52. It is prosumod that 
liie iion. Member is referring to the 
tractors to be purchased by the 
Central Tractor Organization.

(b) One tractor is idle due to want 
of spare parts. The part is not avail­
able in India and arrangements are, 
being made to import it by air.

C ontracts for  T ube-w ell  P u m ps

•2796. Shri Kamath: WiU the Minis­
ter of Food and Agriculture be pleased, 
to state:

(a) the nature of the contract enter­
ed into by the different States with the 
Associated Tube Wells, Ltd., for tube 
well pumps;

(b) what progress has so far been 
made by the Associated Tube Wells, 
Ltd.. in executing the order for tho 
tube well pumps placed by the various 
States and what is the total number 
of tubewells expected to be completed 
by the end of this year;

(c) what penalty the firm will have 
to pay, if they fail to complete the 
project within the stipulated period,, 
and what is that period;

(d) whether Government have ascer­
tained the selling prices of the various 
items in the open market and of the 
orders given to the Associated Tube 
WeUs, Ltd., by the State Governments;

(e> whether State Government have 
worked out any long-term plan to put 
up a large number of tu b f^ e lls  for 
lift irrigation in different States as  ̂
part of their “Grow More Food Cam­
paign’*; and

(f) the total number of such imits 
required in each State together with 
the total estimated requirements of 
finance for the scheme, as also the 
period over which the entire scheme 
has been spread outT

The Deputy Minister of Food and 
Agriculture (8hri Thlnimala Rao):

( s l) The contract made with Messrs. 
Associated Tube Wells Limited by the 
Governments of U.P., Bihar and the 
Punjab is for drilling of tubewells, 
energising, supplying of equipment in­
cluding the power machinery engines. 
The number of wells will be 440 in 
U.P., 300 in Bihar and 225 in the 
Pimjab. Pumps are only a small part 
of this contract and are naturally in­
cluded in the contract.
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(b) The firm has procured a great 
deal of drilling equipment an^ other 
machinery which is on Its way to Jndia. 
Orders have also been placed by the 
ilrm  for the manufacture and supply 
‘̂ of the remaining machinery and equip­
ment. As soon as their flrst consign­
ment, which is on its way to India, is 
received, they will start the actual 

"drilling of wells.
(c) The stipulated period is 2 years 

from the date of the contract (>yhich 
is December, 1950). A period of 6 
months is provided for as grace and 
penalty at the rate of Rs. 50 per well 
per week will commence on the expiry 
of this period up to a maximum of 20 
weeks. Thereafter, the work will be 
taken over by the Government of the 
State concerned at the risk and cost 
of the contractors.

(d) The Governments of the States 
^'oncerned and their Technical Advisers 
went into the question of prices of 
€ach of the items covered under the 
contract in great detail before the con­
tracts were finalised. It was only 
after satisfying themselves about the 
reasonableness of the prices that the 
State Governments entrusted this work 
to this firm and accepted the resulting 
financial responsibility.

(e) and (f). The ‘Grow More Food 
Campaign’, according to the present 
programme, ends on 31st March, 1952, 
and cannot, therefore, be considered as 
a long-term plan. Schemes of lift 
irrigation are, however, given high 
priority under the ‘Grow More Food 
Campaign* provided they give results 
within the target date.

D acoits in  B undelxhand

*2797. Shrl Dwivedi: Will the Minis­
ter of States be pleased to state:

(a; whether it is a fact that In cer­
tain parts of Bundelkhand In Vlndhya 
Pradesh, where gangs of dacoits are 

•operating, even women are lilted, and 
held to ransom;

(b) whether Government are aware 
that noses and ears of citizens, who 
inform the police of the whereabouts 
of the dacoits, are chopped off and 
that so far there have been many cases 
of this nature;

(c) if the answer to part (b) above 
be in the affirmative, what is the 
number of such sufferers; and

(d) what measures are being taken 
to put down this menace?

The Minister of SUte Trmnsport 
and R ailw i^  (Sbri Gopalaswuni): (a)
So far, no such report has been 
received.

(b) and (c). Two such cases have 
betn reported. In one case portions 
of a man’s nose mad ear were chopped

oft and in tlie other a man’s eyes were 
pierced with a needle,

(d) The Chief Commissioner has 
taken special measures in furtherance 
of anti-dacoity oj>erations. The special 
Armed Forces of Vlndhya Pradesh and 
a company of Special Armed Constabu- 
Uury on deputation from Madhya 
Pradesh are patrolling the affected 
areas. Special Police parties have been 
posted at all the Police stations in the 
affected areas armed with automatic 
weapons. In addition selected Police 
men have been posted in mobile 
columns to collect information regard­
ing the movement of dacoits.

J ute C u ltiv a tin g  L and

*2798. SaiiOi Mohiuddin: (a) Will the 
Minister of Food and Agricultiire be
pleased to state what is the total 
acreage of jute cultivating land iu 
Bihar, West Bengal, Orissa and Bom­
bay?

(b) What are the diflerent measures 
that have been taken by Government 
towards ‘Grow More Jute Scheme’?

The Deputy Minister of Food and 
Agriculture <8nri Thinimala Rao):
(a) Bihar—3,57,532 acres, West Bengal 
—tj,50,u00 acres, Orissa—1,10,162 acres 
and Bombay—900 acres.

(b) Supply of fertilizers and improv­
ed seeds, subsidised distribution ol jute 
and mesta seeds, free distribution of 
jute seeds in new areas brought under 
jute cultivation, provision ol retting 
facilities to the jute growers, plant pro­
tection measures, propaganda, publicity 
and demonstrations.

G ange8-Dar .teeling  R oad

*2799. Saikh Mohiaddin: (a) Will the 
Minister of Transport be pleased to 
state whether the Gaiiyc^-Darjeelmg 
Road is under the control of the Gov­
ernment of India?

(b) What was the amount sprat for 
Its repairs during the years, 1949-50 
and 1950^17

The Minister of State for Transpofi 
aud Railways (Shri Sant«i»nam): (a)
Yes, except for the portion Siliguri 
to Darjeeling.

(b) Large sections of this road were 
reconstructed during the period 1949­
51 and the repairs were charged, under 
the rules to the construction estimates 
and not booked separately. For the 
other sections the estimated cost of 
repairs is about Rs. 2*31 lakhs in 1949­
50 and Rs. 3-26 lakhs In 1950-51. 
Actual costs camK>t be given as the 
accounts are not kept roadwist.
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Railway Claims (Complaints)
Thaknr Dm  BhariaTa:

(a) Will the Minister of RallwaTB be 
pleased to state whether the attention 
of the Railway administration has been 
drawn to the letter appearing in the
Tribune, dated the Ittth December,
1950, under the caption “Claims 
Branch. E.P. Railway”?

(b) If so, do Government propose 
to enquire into and remedy the com­
plaints made in the said letter?

The Minister of State for Trans­
port and Railways (Shri Santhanam):
(a) Yes.

(b) The allegations made in the 
letter in question are without founda­
tion. All claims including those ̂ aris­
ing out of delay in transit of perishable 
commodities are dealt with on their 
merits and in accordance with the 
legal obligations of the railways. The 
Station Masters of certain stations and 
Claims Inspectors authorised to settle 
claims up to Rs. 50 act in accordance 
with the instructions issued to them 
and refer for orders to the Claims 
office only when they are in doubt re­
garding the railway’s liability in a 
particular case. The EP. Railway are 
endeavouring to speed up the disposal 
of claims and reduce infructuous 
litigation.

D el h i-B ombay  N ational H ig hw ay  *

^2801. Shri Balwant Slnha Mehta:
(a) Will the Minister of Trmnsport be
pleased to state what progress has so 
far been made in the construction of 
the National Highway running from 
Delhi to Bombay via Udaipur, Ahmed- 
abad?

(b) When is it proposed to be com­
pleted?

(c) What is the estimated cost t# 
be incurred thereon?

The Minister of State for Trans­
port and Railways (Shri Santhanam):
(a) Sixteen works estimated to cost 
about Rs. 67 lakhs have so far been 
sanctioned and are in progress.

(b) Considering the enormous volume 
of work involved and the scarcity of 
funds, the completion of the Highway 
will take several years.

(c) About Rs. 22i crores spread over 
931 miles of this road.

S endhi Gun
*2802, Start K. Valdya: (a) WiU the 

Minister of Food and Agriimltnre be 
pleased to state the total quantity of 
Gur prepared from Sendhi Juice In 
Hyderabad State in the years 1949 and 
1950?

(b) Do Government contemplate to« 
have research and other experinMnts 
made for the increase in the produe*
tion of Sendhi Gur?

The Deputy Minister of Food and 
Agricnltttre (Shri Ttainunala Rao):
(a) Nil in 1949 and 522.5 lbs. in the 
lirst three months of 1950. Informa­
tion for later months is not available.

(b) Government have tackled only 
some minor problems of research so fa r 
but have undertaken a few develop­
ment schemes in collaboration with 
State Governments for increasing the 
production of Palm Gur in the country. 
Due to financial stringency, intensive 
research as recommended by the Indian 
Tariff Board in their report of 1950 has 
not been undertaken so far. A provi­
sion for a skeleton research staff to 
meet the minimum needs of the indus­
try has, however, been made in the 
budget of the Central Palm Gur Train­
ing School, Cuddalore, for the year 
1951-52.

L ocust M enace in  A ssa m

*2808. Shri J. N. Haiarika: WUl the 
Minister of Food and Agriculture be 
pleased to state:

(a) whether it is a fact that a large 
swarm of locusts has been seen in the 
Khasi and Jaintia HiUs DistricU of 
Assam;

(b) if so, What is the area covered 
by the swarm;

(c) what is the extent of crops 
damaged so far, if any;

(d) when the swarm has been first

(e) what anti-locust measures so far 
have been taken to prevent further 
spread and emergence of locusts in­
cluding hoppers and also to destroy 
the same in the area where it has been 
seen; and

(f) what advice and technical assist­
ance to the Stale Government have 
been sent to meet the situation?

The Deputy Minister of Foml and 
Agriculture (Shri Thirumala Rao):
(a) Yes. A part of the swarm, which 
had visited West Bengal in the first 
week of March, lf»51, was observed at 
Kynshi, a village in the Khasi Hills, 
45 miles West of Shillong;

(b) About 2 square miles;
(c) No damage has been reported;
(d) On the 10th March, 1951;
(e) No locust breeding Is anticipated 

in Assam;
(f) The various method.s of locust 

Gsntrol have been explained by the 
Director of Locust Control to thft̂
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state. Plant Protection Officer personal­
ly, and a complete set of technical 
literature has been supplied to him.

R ailw ay  P la tfo rm  T ick ets

*2804. Shri Kamaih: Will the Minis­
te r of Railways be pleased to state:
(a) whether representations and peti­
tions have been received from public 
organisations or individuals asking for 
the reduction of the Railway Platform 
Ticket fee from two annas to one 
anna;

(b) whether the matter has been 
considered by Government; and

(c) if so, what is the decision?
The Minister of State for Trans­

port and Railtvays (Start Santhanam):
(a) Two representations from indivi­
duals were received for the reduction 
of the fare tor the platform ticket 
from two annas to one anna.

(b> Yes.
(c) Government have decided not to 

reduce the price of the platform ticket.
R xduction o f  F ood R ation  in  

R ajasthan

* m S . Shri Kamath: Will the Minis­
te r  of Food and Affrleulture be pleased 
to  state:

(a) whether it is a fact that the 
food ration has been redi^ed through­
out Rajasthan to 6 ounces per day;

(b) whether reports have been re­
ceived about meetings and processions 
throughout Rajasthan demanding res­
toration of the ration cut;

(c) what are the reasons for reduc­
tion of the ration to six ounces; and

(d) when is it proposed to increase 
the ration?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
<a) Whnt has taken place in Rajasthan 
is essentially a change in the system of 
rationing from 1-2-51 under which 
statutory rationing has been dis­
continued and informal rationing in­
troduced in its place. Prior to that 
12 O.TS. per adult per day was being 
4̂ iven in Jodhpur, Udaipur and Bikaner 
Divi.^ions and 9 ozs. in Jaipur City, 
10 07S. in Kishangarh town and 6 ozs. 
in other areas of Jaipur Division. 
'There were also bans on village to 
viU&Kc movement during the levy 
period and district bans throughout 
ttie year and the people of each 
locality had to rely on supplies through 
‘Government sources and the available 
local production, if any. Under the 
new system introduced from 1-2-51 
.all movement bans have been removed 
•except between divisions thereby en­
suring the free flow of foodgrains from 
the  surplus pockets. The Government

issue to the consumers of 6 ozs. per
head per day from fair price shops at
a reasonable price is therefore in addi­
tion to what is available in the open 
market.

(b) Such reports . demanding that 
Government themselves should supply 
more than 6 ozs. from their stocks 
have been received.

(c) It is not correct to say that the
scale of ration was reduced as the
daily rations in the rural areas of 
Jaipur Division were being issued at
6 ozs. per adult per day even before 
1-2-51. In all the informally rationed 
areas where 6 ozs. are being issued 
from that date, imports and open 
market sales are permitted, thus pro­
viding facilities for people to meet 
their ^additional requirements there­
from.

(d) Does not arise.

T elegraph  O f f ic e s  in  R anchi

*2806. Shri Ansari: (a) Will the 
.Minister of Commimicatlons be pleas­
ed to state what is the total number 
of telegraph offices in Ranchi district?

(b) Is there any arranMments for 
despatching telegram in Hindi from 
telegraph offices in Ranchi?

The Minister of Communications 
(Shri Kidwai): (a) Eleven.

(b) Telegrams written in Devanagari 
script are accepted at Ranchi Telegraph 
Office for the following places:

Agra
Ajmer
Allahabad
Banaras
Bareilly
Bombay
Gaya
Indore
Jaipur
Jabalpur
Kanpur
Lucknow
Muzaffarpur
Nagpur
New E)elhi
Patna.

P a r t  B S t a t e s

•2807. Shri K. Vaidya: (a) Will 
the Minister of States be pleased to 
state whether any directions have 
been given to the States of Hyderabad 
by the President under Article 371 
of the Constitution of India and if 
so, what are they?

(b) What is the nature of the con­
trol to be 2xercised by the President 
on the Cxovernments of Part B States 
under the above Article?
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The Minister of States, Transport and 
Aailways (Sliri Gopalaswaml): (a) It
has not so far become necessary to 
issue any formal directions to the 
Hyderabad Government under Article 
371 of the Constitution.

(b) The policy of Government in re­
gard to the control to be exercised 
under Article 371 on the Governments 
of Part B States is indicated in para- 
greph 241 of the White Paper on 
Indian States. The nature of the con­
trol will vary ;from State to State and 
depend on the circumstances of each 
< âse.

SURVEY OF A ndamans (H arbour
Development)

*2808. Shri Kshudiram Mahata: Will
the Minister of Transport be pleased 
to state whether I.N.S. Kukri was 
4sent to survey the Andaman group of 
islands to see if they possess advan­
tages of good harbour development 
and if so, with what results?

The Minister of State for Transport 
and Railways (Shri Santhanam): It is
a fact that I.N.S. Kukri is engaged on 
a  survey of waters close to the 
Andamans, but the survey is not con­
nected with harbour development.

F ood Deficit

♦2809. Shri J. P. Srivastava: WiU
the Minister of Food and Agricultore
be pleased to state as to how the de­
ficit of six million tons of foodgrains 
for the current year has been arriv- 

-ed at? •
The Deputy Minister of Food and 

Agriculture (Shri Thirumala Rao):
The deflcit is the difference between 
the quantity required for meeting com­
mitments and the quantity expected 
to be procured. The total ofT-take 
from Government stocks in 1951 is 
expected to amount to 90 lakh tons, 
while the total procurement will be 
about 35 lakh tons, thus leaving a gap 
of 55 lakh tons to be bridged. In addi­
tion. 9 lakh tons will be required for 
replenishing the year-end stocks with

• Government.
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Electric Train Services

[13810. Shri Khaparde: (a) WiU 
the Minister of Railways be pleased 
to state whether the Government are 
contemplating any scheme to intro> 
duce electric train services in Madhya 
Pradesh, especially between Nagpur» 
Kamptee and Gondia; and from 
/>9a£n;)ur to Wardha and Chanda* 
BaDiarshah in order to give more 
transport facilities to passengers and 
different trade centres?

(b) Are the electric trains less ex­
pensive than the steam-driven ones, 
and which of the two serve better in 
the long run?]

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
No.

(b) Electric traction requires very 
heavy capital outlay. The initial coet 
of electric trains and locomotives Is 
much more than that of steam stocks, 
but their operating costs are lower 
provided electric power is available at 
cheap rates. In the absence of a 
heavy electrical industry, electric trac­
tion is dependent on imports from 
abroad. Electric train services are 
generally considered more flexible and 
efficient than steam services and are 
more comfortable for passengers.
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AcooiiMoiiiiTicm iroR Railway 
Employees

£*2811. Shri Khaparde: Will the 
Minister of Eallways be pleased to 
state:

(a) the number of new quarters 
bwilt for the Railway employees In 
India during the year 1949-50 and for 
which class of employees; and

(b) the number of chawals built 
for the employees cf the G.I.P. Rail­
way and B.B. & C.I. Railway in Bom- 
oay and the number ol rooms therein?]

The Minister of State for Transport 
and Railways (Shri Santhanam): (a) 
9,819 quarters were built by Railways 
during 1949-50 mostly for essential 
operating staff.

(b) The B.B. and C.I. Railway con­
structed 88 two-roomed units for Class
III and 38 two-roomed units for Class
IV staff at Bombay in 1949-50. The
G i.P . Railway did not build any staff
quarters in Bombay itself during 
1949-50.

Junnerdeo F a ir

SbrI Kannamwar: (a) Will 
the Minister of Railways be pleased 
to state what are the facilities giiren 
to  lacs of pilgrims who attend Junntr- 
deo religious fair in Madhya f^adesh?

(b) Is it a fact that there is no 
water and latrine arrangements at 
Junnerdeo Railway Station?

(c) Is it a fact that, for want of 
special through train from Nagpur to 
Junnerdeo, thousands of passengers 
have to undergo hardships by cutting 
their journey at Amla Railway Sta­
tion?

(d) What action do Government 
propose to take to remove these in­
conveniences?

The Minister of State Jlr Transport 
and Railways (Shri Santhanam): (a)
Government’s information is that not 
lacs but about 20,000 passengers usual­
ly travel by rail to attend the fair in 
question. The facilities given in this 
connection include running of special 
trains, strengthening of train rakes, 
provision of temporary covered waiting 
sheds, additional high-power lamps, 
additional booking windows, separate 
gates for ingress and egress of pil­
grims, supply of food and light 
refreshments, additional drinking water 
facilities, sanitary arrangements and 
the posting of medical relief.

(b) No.
(c) No, on the contrary throuifli

special trains were, on the la it
occasion, run from Nagpur to Parasis 
according to requirements of traffic.

(d) Does not arise In view of replies 
to parts (a) to (c) above.

T ractors  U til isa tio n

*2813. Shri Kannamwar' (a) Will 
the Minister of Food and Agrirultiire
be pleased to state whether it is a 
fact that the agriculturists of Madhya 
Pradesh have ceased to utilise the 
services of the Government supplied 
tractors for the reason that they are 
required to pay in advance the Mrst 
instalment of the charger^

(b) If so. do Government propose 
to liberalise the terms in order to en­
courage the agriculturists to utilise 
the tractors in their fields?

The Deputy Minister of Food antf 
Agriculture (Shri Thirumala Rao):
(a) No such complaint has so far 
come to the notice of the State Gov­
ernment.

(b) Does not arise.
N e w  T elepho n es  (Installation)

172. Shri Sohan Lai: (a) Will the 
Minister of Communications be pleas­
ed to state how many telephones have 
been ins<talled in Uttar Pradesh and 
Delhi in the year, 1950-51?

(b) Is It a fact that large number 
of applications by the civilian popu­
lation have been submitted request­
ing the Authorities to instal telephones 
but they are not getting the same?

(c) What is the normal time taken 
after which the applicants generally 
get telephones?

The Minister of OommnnlcatiottS 
(Shri Kidwai): (a) Uttar Pradesh—
2,579; Delhi—U234.

(b) Yes.
(c) No definite time can be mention-^ 

ed as the connection will depend upon 
the availability of space on switch­
board and other material.

C aterin g  Contracts  fo r  A ero d rom es

173. Shri Sidhva: Will the Minister 
of Oommunicntlons be pleased to 
state:

(a) whether the tcnus of contract 
given to various contractors for cater­
ing at various aerodromes In India 
are uniform and If so, what these 
terms are; and 

(b> whether the Contractors are re­
quired to pay any fee to the Grovem- 
ment and If so. on what basis?
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<Shri KIdwai): (a) Except for the 
tenure of the contract and the fees 
payable to Crovemment* the terms are 
uniform. A copy of the model agree­
m ent from embodying the terms and 
conditions on which catering contracts 
are usually awarded at various civil 
jierodromes is placed on the Table of 
the House. L«Sec Appendix XX, 
annexure No. 39.]

(b) Yes Sir, on the basis of a per­
centage of the gross receipts subject to 
-a minimum monthly payment. Such 
percentage and minimum payment are 
fixed according to the best offers re- 

-ceived from tenderers after advertise­
ment.

D eterio ration  of Im po rted  F ood 
G ra in s

174. Shrl Sidhva; (a) Will the 
f ill is te r  of Food and Agriculture be
pleased to state the quantity of im­
ported food grains during the year 
195U and the months of Januarj^ and 
JFebruary 1951, rejected as unlit for 
human consumption from the Govern­
ment godowns in Bombay, Calcutta 
and other storing places?

(b) What is the value of such da­
maged quantity and was it originally 
received in such condition?

The Deputy Minister of Food and 
Agriculture (Shrl Thirumala Rao):
<a) and (b), A Statement is placed 

o n  the Table of the House. [See
Appendix XX, annexure No. 40.]

Coca-C ola (A n a l y sis)

175. Shrl Sidhva: Will the Minister 
of Food and Agriculture be pleased 
to  state-

(a) whether he has obtained actual 
analysis of Coca-Cola as promised in

the reply given to my starred qu«»» 
tion No. 1572 on the 20th February 
1951;

(b) if so, what is the result of the 
analysis; and

(c) whether the analysis has shown 
that it contains any percentage of 
caffeine?

The Deputy Minister of Food and 
Agriculture (Shrl Thirumala Rao):
(sl\ Result of the analysis is still 
awaited.

(b) and (c). Do not arise.
G h ost R ation  Cards

176. Shrl Sidhva: (a) WiU the 
Minister of Food and Agrloulture be
pleased to state whether a drive 
against ghost ration cards in Delhi 
has been launched during the third 
week of March 1951?

(b) If so, what is the result?
(c) How many ration cards were 

issued in urban and rural areas for 
the latest period?

(d) How many of the cards were 
withdrawn on grounds of temporary 
allotment?

The Deputy Minister of Food and 
Agriculture (Shrl Thirumala Rao):

(a) Yes.
(b) The drive is still continuing and 

the results will be tabulated when it 
is over.

(c) During the three weeks ending 
24th March, 47,109 ration cards were 
issued.

(d) Temporary cards automatically 
become invalid on the expiry of the 
period for which they are issued. 
During the three weeks ending 24th 
March, 48,474 cards became invalid.
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PARLIAMEMT OF ifjDIA 
W edmsday. 4th April 1951

The House met at a Quarter to 
Eleven of the Clock.

[Mb. Deputy-Speaker in the Chairl 
QUESTIONS AND ANSWERS 

(Sec Part I)

11-50 A.M.
ELECTIONS TO COMMITTEES 

Standing Finance Committee and 
Central Advisory Council for 

Railways

Mr. Deputy-Speaker: I have to In- 
Jform the House that upto the time 
fixed for receiving nominations for the 
Standing Finance Committee and the 
Central Advisory Council for Rail­
ways, 16 nominations in the case of 
the Arst and 12 nominations in the 
case of the second were received: As 
the number of candidates is equal to 
the numbej of vacancies in each of 
these Committees, I declare the follow­
ing, Members to be duly elected:

i. Standing Finance Committee.—
1. Shri S. R. Naidu, 2. Shri U. Srini­
vasa Mallayya, 3. Shri B. L. Sondhi, 
4. Shri Deshbandhu Gupta, 5. Shri
M. V. Rama Rao, 6. Shri C. M, Poona- 
cha, 7. Shri T. A. Ramalingam 
Chettiar, 8. Shri R. Venkataraman. 
9. Shri Satyendra Narayan Sinha, 10. 
Shri Feroz Gandhi, 11. Shriniati 
Suchela Kripalani, 12. Shri K. A. 
Damodara Menon, 13. Shri Surendra 
Mohan Ghose, 14. Shri L. Krishna-
swami Bharathi, I'S. Shri Prabhii 
Dayal Mimatsingka and 16. Shri 
Biswanath Das.

II. Central Advisory Council for
Railways,—1. Giani Gurmukh Singh 
Musaflr, 2. Shri Sri Narayan Mahia,
3. Shri Brijlal Biyani, 4. Shri Satis
Chandra Samanta, 5. Shri A. M. 
Rathnaswamy, 6. Shri Devi Datt Pant, 
45 PSD •
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7. Kaka Bhagwant Roy, 8. Shri Frank
Anthony, 9. Shri Nandkishore Das, 10. 
Shri M. Satyanarayana, 11. Dr. M. C. 
Reddy and 12. Shrimati x\mmu 
Swaminadhan. ‘ .

RESOLUTION RE ELECTED LEGIS­
LATURES AND POPULAR MINIS­
TRIES IN PART C STATES.—concld,

Mr. Deputy-Speaker: The House
will now proceed with further discus­
sion of the following resolution moved 
by Pandit Mukut Bihari Lai Bhargava 
on the 16th March, 1951:

“This House is of opinion that 
popularly elected Legislatures 
and Ministries responsible to 
them be set up in all States in the 
Union of India where they do noc 
exist, and particularly in Fari 
C States, and to implement tnis, 
necessary steps be taken before 
the General Elections in the coun­
try.” .
Shri Sidhva (Madhya Pradesh): 

May I know whether after Pandit 
Bhargava’s reply the debate will close 
or whether there will be further
discussion?

Mr. Deputy-Speaker; The discus­
sion will then end.

Pandit M. B. Bhargava (Ajmer); 
The debate on this resolution has di.*«- 
closed a complete unanimity cf opi­
nion amongst the non-Minister Mem­
bers who participated in the icbate 
The proposition that is incorporated 
in this resolution has been argued at 
length and all the private Members 
have conceded that it is essential that 
popularly eiectc;! legislaturcii one! 
Ministries responsible to such elected 
legislatures should be set up In all 
the States where they do not exist, 
including those States which fall un* 
der the caiej?ory of Part C States. But 
I submit I cannot con)?ratulate the
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[Pandit M. B. Bhargava]
Government on their decision as sta­
ted in the speech of the hon. Minis­
ter in reply to the debate. The essen­
tial approach of the Government to 
this problem, I may respectfully be 
permitted to remark, is the approach 
and attitude of a bureaucrat rather 
than of a democrat, both In respect of 
P art B States where the democratic 
set-up does not exist and in respect 
of P art C States where, of course, 
there is a complete negation of demo­
cracy. Now, what is the reason ad­
vanced for this legitimate demand?
In so far as the question of the three 
P art B States of P.E.P.S.U., Rajas­
than and Hyderabad are concerned, 
it was expected that a popular minis­
try  would soon be in office so far as 
Rajasthan was concerned but the 
chances have receded to the back­
ground. As regards P.E.P.S.U. the 
situation is fluid and has been fluid 
for a considerable time now and the 
answer given by the States Minister 
:yesterday does not inspire any great 
hopes. As regards Hyderabad it is 
•said that the situation is different 
?and the law and order position is said 
to  be very difficult. But may I point 
out in all humility that it is also for 
the proper maintenance of law and 
order that I am advocating a change 
in the administrative set-up in these 
areas during the interim period? Only 
a popular Government, a Govern­
ment of the representatives of the 
people can be in a position to evoke 
the necessary amount of enthusiasm 
and initiative on the part of the 
general masses to cope with the ex­
traordinary situation that is said to 
be existing there. My submission, 
therefore, is that during the interim 
period, and just on the eve of the 
General Elections it is highly desir­
able that a popular Ministry may take 
up the task and so tone up the ad­

ministrative set-up in these States 
that they may be able to harness 
popular enthusiasm and support in 
meeting the extraordinary situation.

Coming to P art C St,ates, where 
there exists a complete negation of 
democracy, what is the declaration 
that has been made and what is the 
hope that that declaration rouses in 
the minds of the people? I must ad­
mit that the declaration is courhed 
in highly diplomatic language which 
is, as usual, famous for its supreme . 
vagueness and indeflniteness. In res­
pect of Part C States a different and 
differential treatment is envisaged to 
be given to the different States. In 
respect of Himachal Pradesh and.
Vindhya Pradesh it was stated that 
Government has decided to i^xtend
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reforms to that State as a perma­
nent measure. And what is the shape 
of reforms sought to be introduced...?

Dr. M. M. Das (West Bengal): On 
a point of order, Sir. May I know 
whether an hon. Member who is go­
ing to withdraw his resolution is en­
titled to have a right of reply?

Mr. Deputy-Speaker: How does the 
House know that h ^ i s  going to with­
draw it? The hon. Member may go 
on.

Pandft M. B. Bbargava: May I point 
out that under rule 163, sub-rule (3)...

Mr. Deputy-Speaker: It
necessary to refer to rules.

is not

Pandit M. B. Bhargava: I was
•coming to the question of the scheme 
of reforms incorporated in those pro­
posals as applicable to Vindhya P ra­
desh and Himachal Pradesh as a per­
manent measure. It is s t a t ^  that 
some sort of elected legislatures and 
Ministries responsible to such elected 
legislatures will be introduced as a 
permanent measure of reform in these 
areas. But those legislatures will have 
very limited powers inasmuch ^s there 
■will be no provincial list at all. There 
■will be-only one concurrent list and 
every piece of legislation will be sub­
ject to the approval of the Central 
Government. In the case of the 
Budget also, before it can be operated 
upon it will have to be approved by 
the Central Government So, what 
is sought to be introduced is a limited 
form of provincial autonomy subject 
to the legislative and financial control 
of the Centre.

What is the reason for this niggard­
ly reform? It is stated that after all 
these are Part C States and the House 
cannot expect the hon. Minister to 
raise Class C prisoners to Class A or 

Class B prisoners’ status.

pir. Deputy-Speaker: There is a time­
limit even for the reply of not more 
than fifteen minutes. Already the 
hon. Member has taken so much time 
on the previous day. He should con­
clude.

Pandit M. B. Bhargava: If that is 
your ruling, I must bow to it, but &o 
far as the rules go, they do not place 
any time-limit. However, I shall try  
to be as brief as possible. ^
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My submission is that article 240 of 
the Constitution does not place any 
iimitati,on upon the-powers of ParHa- 
ment to extend any form of reform 
that it desires to, because the powers, 
functions and constitution of the legis­
lature or the Council of Ministers or 
Advisers are to be specified by law 

and Parliament can extend to them 
the same degree of reform as in P art 
A or Part B States.

Coming to my own Province, what 
is the ultimate solution in regard to 
Ajmer in the face of this declaration, 
or for that matter in regard to Coorg 
and even Bhopal? This question of 
merger was raised by me on the floor 
of this House on 17th March 1949 when 
the Greater Rajasthan was in the pro­
cess of formation and I vehemently 
urged its immediate merger, so that 
Ajmer may be able to play its own 
part in shaping the new Rajasthan. 
What was the reply that was given by 
the then hon. Minister of Home 
Affairs? It was stated that the Gov­
ernment of India had no intention 
whatsoever that any part of the Union 
territory should be merged with the 
contiguous State which was ruled by 

a State Ruler. In March 1949 Ae had 
shaped all the essentials of the new 

Constitution and it was very well 
known that though the Ruler might be 
designated as the Rajpramukh in res­
pect of the Part B States, his consti­
tutional position and status was analo­
gous to the Governor of a State. Still, 
that was the argument that was given. 
May la sk w h a tn a s  led the Government 
of India to take this decision after a 
period of two years, and is this deci­
sion of merger even now definite and 
certain? It is as vague, as Indefinite 
and as uncertain as ever. We do not 
know what is the decision of the Gov­
ernment; when it wants to merge this 

territory; at what stage and on what 
condition. Nothing has been said 
about this. My respectful submission 
Is that the attitude of the Government 
BO far as Ajmer or Coorg Is concerned 
has been from the beginning of a 
vacillating and halting character. It 
does not want to take a definite deci­
sion. The people of Ajmer are left in 
12 Noon
the lurch. They do not know exactly 

where they stand, or what is the plan 
of the Government till the merger 
takes place. Government want to set 
up what they call a regime of Chief 
Commissioner-in-Council. This is a 
phraseology that I have not been able 
to find within the four comers of ar­
ticles 239 and 240 of the Constitution. 
What does it exactly mean? We do 
not know. This scboBie of creating 

a Chief Commisslorier-in-Council Li 
bound to lead to complications inas­

much as it is not clear as to what will 
be the position of the so-called Execu­
tive Councillors vis-a-vis the Chief 
Commissioner and the Ciiief Commis­
sioner-in-Council vis-a-vis the Advisory 
Councils where they exist today. What 
is the plan and method by which the 
solution of the deadlock existing at 
present between the Chief Commis­
sioner and the Advisory Council is 
going to be brought about? I hope 
that in the Bill that is going to be 
brought forward, all these points will 
be made clear so that there .may not be 

any complications in future.
In respect of Coorg, the hon. Shri 

Gadgil in his remarks was pleased to 
say that Mr. Poonacha had made out 
a case for the immediate merger of 
Coorg. I was here in the House and 
had heard Mr. Poonacha's speech. I 
also went through the report of his 
speech. I found not a single word 
about merger uttered by him. This 
sort of remark by the hon. Shri Gadgil 
has created a great misgiving in the 
country.

My submission is that if this prob­
lem is to be solved on a democratic 
footing, then, it must be tackled in 'a  
way which will give satisfaction to the 
people of these States. The scheme

* which is sought to be introduced now 
is so vague and indefinite that it does 
not inspire any confidence and there is 
absolutely no possibility of its evoking 

any enthusiasm among the people. It is 
likely that the Chief Commissioner 
may continue. Unless the Executive 
Councillors are made responsible to 
the Advisory Council or to apy other 
elected body, this scheme will be essen- 

tiaUy autocratic and bureaucratic in 
working. I therefore suggest that the 
hon. Minister may be pleased to recon­

sider the matter and introduce demo­
cracy in the real sense in which we 
have understood it. The scheme as it 
is propounded is nothing but an effigy 
of dyarchy which under the guidance 

and inspiration of our leaders we 
fought against long before. T^e same 
Montagu scheme is being introduced in 
a new form and if our experience of 
the past can be any guide to us—and 
it should be a guide to our Ministers 
also—then we should realise that it is 
bound to prove a dismal failure. The 
question ought to have been dealt 
with in a more democratic way.

Since a declaration has been made 
and since it is now promised that a 
Bill is coming before the House incor­
porating the scheme envisaged in this 
declaration, I do not think it is proper 
for me to press the resolution. I, there­
fore, beg leave of the House to with­

draw it.
The resolution was, by leave, with­

drawn.
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Capt. A. P. Singh (Vindhya P ra­
desh): I was unfortunately absent last 
evening when some personal reflections 
were made against me by the hon. 
Minister in charge of States. I want 

to say sojnething regarding it.

Mr. Deputy-Speaker: That Demand 
is over. I do not think the hon. Mem­
ber has taken part in the debate c>i th,is 
resolution, for him to say anything b^ 

way of personal explanation. This 
is a separate resolution, and a different 
matter altogether.

Capt. A. P. Singh: This also relates 
to the States; so I thought I might be 
permitted to speak.

Mr. Deputy-Speaker: The hon. Mem­
ber has missed the bus.

RESOLUTION RE MEASURES FOR 
INCREASED FOOD PRODUCTION

Dr. M. M. Das (West Bengal): I beg 
to move: •

'T his House is of opinion that a . 
Committee consisting of ten Mem­
bers of Parliament be appointed to 
examine in detail the measures 
taken by different States Cor in­
creased food production and the 
expenditure by them of the Union 
Government’s grants and loans to 
them for that purpose.”

Shri Sidhva (Madhya Pradesh): You 
will allow the amendments to be 
moved now or after the Mover of the 
resolution has spoken?

Mr. Deputy-Speaker: The Mover of 
the resolution will soeak first; then 
the amendments will be moved one 
after another; subsequently it will be 
thrown open to discussion.

Dr. M, M. Das: During the last three 
and a half years of Independence this 
infant democracy of ours has been 
called upon to face a multitude of diffi­
cult problems. Thanks to the great 
leadership, versatility and political 
sagacity nf our departed leader Sardar 
Patel, w« have b ^ n  able to solve most 
of our internal problems.

In the external sphere our hon. 
Prime Minister has uptill now jiuided 
the destiny of this countrj" along the 
rifh t path and in the right direction. 
His independence of thought, judg­
ment and action in matters of foreign

affairs has achieved for this ctnintry 
honour, sympathy and goodwill fi*om 
the other nations of the world.

But of all the difficult problems, the 
one which has uptill now baffled all 
our attempts for its solution is the 
problem of food. This problem, this 
great responsibility of our (Government 
to feed more than 350 rpillion people 
of this country is becoming so bafflling 
day by day, is assuming such a cimen- 
sion day by day, that if our Gorem- 
ment fails to tackle this problem suc­
cessfully and satisfactorily, then there 
is every chance that it will lead us 
to the most dire and disastrous ccnse- 
quences.

Our problem of food is already 
threatening to influence our foreign 
policy. Our independence of thought, 
judgment and action regarding foreign 
matters is being threatened today by 
the urgency and seriousness of our 
food problem. It is high time that tu r  
Government ciied a halt so far as this 
question is concerned. If we fail to da 
that, then our political freedom will 
be reduced to economic dependency 
and our country will be reduced to a  
satellite State.

The urgency and seriousness of this 
problem and the insignificant results 
of our attempts to solve them, have 
compelled the Government to hand 
over the portfolio of Pood and Agri­
culture to Mr. K. M. Munshi abcut 
eleven months ago. A child of smiling 
lortune, with an unbroken record of 
success. Mr. Munshi at the beginning 
of his career as Food Minister of hidia* 
took up this portfolio with great opti- 
•mism and confidence. A man of legal 
acumen and great culture Mr. Munshi 
thought at the very beginning l»iat the 
food problem of the country can be 
solved by cultural means, that Is, by 
the celebration of Vana-Mahotsava and 
establishment of associations like the 
Forest Lovers’ Association. But bitter 
experience soon convinced him that the 
disease is loo serious to be cured by 
such quackery. Since that time, our 
hon. Minister of Food and Agriculture 
has put up a gallant fight to make this 
country self-sufficient in food and ether 
agricultural products; and as he is one 
of the most fortunate few, who enjoys 
the full confidence of our Prime Minis­
ter. he has been able to carry the 
whole Cabinet with him in his 
attempts. But in spite of the herculean 
efforts made by Government and in 
spite of the expenditure * of hu?e sums 
of money, the results obtained so far 
have not come up to our expectations, 
and there is no hope that they will do 
so in the near futunr.
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More than once our hon. Minister of 
Food and Agriculture has expressed 
Ihe view on the floor of the House that 
adeg^uate response and cooperation tre  
not forthcoming fronn the State Gov- 
^rnijients. Agriculture is a State sub­
ject and if the State Governments do 
not take keen interest in this matter to 
solve the problem of food, then noth­
ing can be done. The Central Gov­
ernment have got the responsibility to 
feed millions of people of the States, 
but they have not got the authority to 
talce active or adequate measures, (ir 
to induce the State Governments to 
take sufficient steps so that there may 
be an increase in our feod production.
It is a unique example of responsibility 
without authority.

As soon as the reins of administra­
tion of this country were, taken over 
by the present Government from the 
hands of the Britishers, plans were 
chalked out and programmes made 
lor the all-round development of the 
country. The different provinces pull­
ed up their resources to the best of 
their ability and the Central Govern­
ment also contributed huge sums cf 
money for the carrying out of pro­
grammes; of development, of which 
agricultural development formed, an 
important integral part. We ftnd‘ that 
during the years 1946 to 1949, t tie total 
expenditure incurred by the nine Part 
A states for the all-round development 
•of the country amounted to the fabul­
ous sum of Rs. 230 crores. Out of 
this sum, the Government of India 
contributed 52-4 per cent, that is Rs. 
120 crores. Of the Rs. 230 crores the 
provinces spent Rs. 30 crores for agri­
culture and grow-more-food, Rs. 16 
crores for irrigation, that is Rs. 56 
crores in all. East Punjab spent for all­
round development of that province Rs. 
14,89,00^000. Of this 99 per cent, was 
contributed by the Central Govern­
ment. Two per cent, was spent on 
agriculture (27 lakhs) and 40 per cent. 
(597 lakhs) on irrigation. The pro­
vince of Orissa spent Rs. 15,81.00,000 
of which 86 per cent, was contributed 
by the Centre. Ten per cent, of this 
amount was spent bn agriculture and 
2*2 per cent. (36 lakhs) on irrigation.
The Province of Assam incurred a -
total expenditure of Rs. 5,76 lakhs. •
Out of this 84 per cent, was contributed 
by the Centre. Assam spent 15-2 per 
cent, for agriculture and 2*5 per cent, 
for irrigation. The Government of 
West Bengal have spent Rs. 15 crores 
lor development. Eighty-three per ?ent. 
of this was contributed by the Central 
Government, and the West Bengal
Government has spent 30 per cent, for 
agriculture and five per cent, for irri- 
-gation. The Government of Bihar has 
«pent Rs. 14,98 lakhs for their develop­
m ent programme. Sixty-flve per cent.

of this amount was contributed by the 
Centre, and the Provincial Government 
has §pent 15 per cent, on agriculture 
and 20 per cent, on irrigation, alto­
gether 35 per cent. The Central Pro­
vinces, now Madhya Pradesh. Govern­
ment has spent Rs. 23,57 lakhs for the 
co-ordinated development programme. 
Fifty-six per cent, of this sum v^as con­
tributed by the Centre. Eight per 
cent, of the total expenditure was in­
curred for agriculture and only one 
per cent, for irrigation, that is alto­
gether nine per cent, for development 
of agriculture. The U ttar Pradesh 
Government spent Rs. 46,97 lakhs in 
all for development purposes. Out of 
this amount 54-5 per cent, was contri­
buted by the Centre. The U. P. Gov­
ernment spent 7*4 per cent, that is Rs. 
3,13 lakhs for agricultural improve­
ment and 13-5 per cent, for irrigation. 
The Madras Government has spent 
Rs. 43,83 lakhs for their development 
purposes. Out of this amount :;6 per 
cent, was contributed by the Centre. 
The Madras Government has spent 23 
per cent, of their total expenditure for 
agriculture and 17-8 per cent, for irri­
gation. The Government of Hombay 
spent Rs. 47,73 lakhs for their develop­
ment. Out of this 22*8 per cent, was 
contributed by the Centre. The Bom­
bay Government has spent 14 per cent, 
for agriculture and four per cent, for 
irrigation. '

From the year 1946 to the year 1949 
altogether Rs. 56 crores were .vpent for 
irrigation, grow-more-food campaign 
and agricultural improvement. During: 
the year 1950-51, that is last year, a 
sum of Rs. 24 crores was spent for the 
grow-more-food campaign—given by 
the Central Government and spent by 
the different Provinces. From the pro­
curement bonus another rupees eight 
crores has been spent for this purpose 
by the Provinces. The total sum spent 
for irrigation, agricultural improve­
ment and the grow-more-food campaign 
during the last five years—1946, 1947, 
1948. 1949 and 1950—has come to Ps. 
88 crores. This has been spent hy the 
nine Part A States, and d u rii^  1950 
by the Part B and Part C States i'’.so. 
exclusively for agricultural impi-ove- 
ment, the grow-m^re-food campaign 
and irrigation. This sum does not in­
clude the expenditure on river valley 
projects and multi-purpose schemes. 
But in soite of this huge expenditure 
of Rs. 88 crores the success we have 
achieved in the direction of food pro­
duction I do not think is worth com­
mending.

[Shrimati Durcabai in the Chair]

It has been said that our deficiency 
in food is only six to nine per rent.
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[Dr. M. M. Das]
But in spite of the expenditure of Rs. 
88 crores during the last five years 
we have not been able to bridge this 
small gap. I submit that there must 
be something wrong somewjaere. The 
Central .Government have given huge 
sums erf money to the State Govern­
ments and the State Governments have 
spent that money according lo their 
own plans and judgment. I submit 
that the plans of the State Governments 
lack co-ordination. The judgment of 
the State Governments betrays a lack 
of understanding of the real situation 
prevailing in the States and ihe real 
handicaps under which the States ate 
suffering.

I may read a few lines from this 
report Provincial Development Pro­
gramme published by the Government 
of India, Cabinet Secretariat Economic 
and Statistical Co-ordination Section. 
The foreword to this report has been 
written by our Prime Minister. In the 
beginning of it he says:

''Dr. Gyan Chand was asked to 
carry out a survey of the develop­
ment programmes of the various 
Provinces on behalf of the Econo­
mic and Statistical Coordination 
Section of the Cabinet Secretariat. 
This book is the resulj ot that sur­
vey.”

The hon. the Prime Minister in this 
foreword speaks about t|ie develop­
ment programmes that have been 
carried out in the different States. He 
says:

“We had lived extravagantly 
and beyond our means. Whether 
this extravagance had produced 
any marked results in the way of 
development was not clear, be­
cause we lacked adequate statis­
tics or other data which would 
give us some such indication... Be­
fore we can decide anything, we 
must know exactly where we are. 
We must have full information of 
what has been done by the Cen­
tre or the Trovinces, what results 
achieved, what waste of effort in­
curred.”

Then, about the irrigation pro­
grammes that have been carried out 
by the different States this report 
says:

“The provinces in which *he ex­
penditure on irrigation, absolutely 
and relatively speaking, has been 
low are the C.P., Assam and Bom­
bay. Low proportion of expendi­
ture in the C.P. is • particularly 
striking. This province next to

Assam, has the largest ar^a classi­
fied as cultivable waste* and its 
proportion of irrigated area is, 
Bombay excepted, the lowest 
among the Provinces. In its o ri^ - 
nal development programme it pro­
vided for an expenditure of Rs. 3-4 
crores on irrigation. In fact, how­
ever, has spent (only) Rs. 2a 
lakhs in four years on development 
of irrigation (that is) 1 per cent, of 
its own total development expendi­
ture. The desirability of giving 
the extension of irrigation in the  
province a high priority in the 
development plans is obvious, and 
the fact of its not being t#ikep into 
account is another illustration of 
the ill-balanced character of the 
development programmes now in 
operation. Expenditure on irriga­
tion both in Bombay and Assam 
has been also very low. The for­
mer had, for example, planned to 
spend nearly 10 per cent, of the  
total estimated expenditure in the 
original programme on irrigation, 
but in fact it has spent less than
4 per cent, for this purpose during 
1946-1950; and though its total 
development expenditure is 20-9' 
per cent, of the development expen­
diture of all provinces taken to­
gether, the proportion of expendi­
ture on irrigation is_ only 5 per 
cent, of the total for all provinces^ 
for the same purpose. Assam has 
spent only Rs. 14 lakhs on dieve- 
lopment of irrigation, ...only 2-5 
per cent, of its own total develop- 
rnent expenditure... .The distribu­
tion of actual expenditure on irri­
gation in the period under consi­
deration does roughly indicate the 
lack of relation between actual ex­
penditure and the needs and pos­
sibilities of the various provinces.”
About agricultural development pro­

gramme, this report says:
“It is generally realised that the 

results from the experience of 
grow-more-food schemes have so' 
far been disappointing _ and much 
more intensive • and persistent 
effort is necessary to improve -the 
position, it is, however, clear 
that the distribution of develop­
ment expenditure on agriculture 
and grow-more-food schemes bears 
the impress of ad hoc decisions and 
does not correspond to any pre­
determined pattern or a rational 
assessment of the needs of the 
country.”

“Orissa, the C. P. and Assam, the 
three surplus provinces which pro­
vide scope for extension of ;3ultiva- 
tion and reclamation of land, must 
necessarily have a very important 
place i» any scheme ot planned
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agricultural development of the 
country. During the Jast four 
years, expenditure on agriculture 
and grow-more-food in these three 
provinces has amounted to 15 per 
cent, of the total development ex-, 
penditure in the country as a whole 
and it has not materially increased 
their exportable surplus/*

‘‘The fact that the total amount 
spent on agricultural and grow- 
more-food schemes in Madras, 
Bombay, the U P. and West Bengal 
accounts for about 77 per (?ent. 
of the total expenditure may be 
taken to be justified owing to these 
provinces being deficit areas; but 
from the standpoint of results, it 
is open to general criticism of the 
grow-more-food schemes during 
the period under review—that is, 
their inadequacy as a means of 
reducing our food deficit.”

This is the background of my reso­
lution. It will be apparent from what 
I have said on the floor of this House 
just now that there is a real necessity 
for an investigation being carried out 
as to the diiTerent plans and program­
mes of the State Govertiments regard­
ing agricultural development and their 
methods of implementation. I hope 
that my resolution will not fail to m  
accepted by the hon. Minister of Pood 
and Agriculture and by my hon. friends 
here in the House.

Mr. Chairman: Resolution ^loved:
“This House is of opinion that 

a Committee consisting of ten 
Members of Parliament be appoint­
ed to examine in detail the mea­
sures taken by different States for 
Increased food production and the 
expenditure by them of the Union 
Government's grants and loans 
to them for that purpose.”

I would like to ask hon. Members 
who have given notice of the amend­
ments as to which of them would be 
moved.

Hon. Members: Every one.

Shri Rathnaswamy (Madras): On a 
point of order. The hon. Mover of 
the resolution has not given the names 
of such of those Members who should 
constitute this Committee to inquire 
into.

Mr, Chairman: The hon. Mover is 
not required to give the names of the 
Members of the Committee because he 

thp Cnmmittee to be aDDOinted 
by the Govemmeirt.

Now, if all the hon. Members want 
to move the amendments, I mijrht. 
take the amendments as moved. But 
it may be that some of the hon. Mem­
bers who have given notice of the 
amendments are not present here; 
Therefore, I would like to call hon. 
Members one by one, so that I would 
know which of the hon. Members who 
are here would like to move the* 
amendments.

Shrt Ktshorlmohaii Tripathl (Madh­
ya Pradesh): I beg to move:

That for the original resolution, the- 
following be substituted:

“This House is of opinion that 
a Committee including Members 
of Parliament be appointed to exa­
mine in detail the measures taken 
by different State Governments for 
increased food production.”

Saikh Mohiuddin (Bihar): 1 beg tô  
move:

That for the original resolution, the; 
following be substituted:

‘T his House is of opinion that 
a Committee including Members of 
Parliament preferably from each 
State and having some knowledge 
and experience of cultivation be 
appointed to examine in detail the 
measures taken by different State 
Governments and to establish co­
ordination among the Central gov­
ernment, the State Governments 
and the producers for increasing 
food production.”

Shri Rathnaswamy: I beg to move:

 ̂That for the original resolution, the* 
following be substituted:

“This House is at, opinion that a 
Committee of at least twenty mem­
bers consisting mostly of Mem­
bers of Parliament and those who 
possess expert knowledge on food 
and agriculture be appointed to 
examine in detail the various steps 
taken by the States to step up 
agricultural production and to 
establish a machinery to co-ordi­
nate these activities between the 
Centre and the States and also to 
explore the possibilities of encour­
aging private agencies to join this 
scheme of intensified agricultural 
production.”
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Shri S. C. Samanta (West Bengal): 
I beg to move: —

That for the original resolution, the 
following be substituted:

“This House is of opinion that 
a Committee consisting of Srijut 
Rohini Kumar Chaudhuri, Prof.
K. j r .  Shah, Shri Theble Oraon, 
Shri Gokulbhai Daulatram Bhatt, 
Shri Manilal Chaturbhai Shah, 
Dr. P. S. Deshmukh, Shrimatl G. 
Durgabai, Prof. N. G. Ranga, Shri 
Biswanath Das, Shri Satis Chandra, 
f5hri Moti Ram Baigra, Shri Raj 
Bahadur, Shri V. S. Sarwate, Shri 
K. Hanumanthaiya, Chaudhari 
Ranbir Singh, Shri M. L. Gupta, ‘ 
Shri P. K. Lakshmanan, Shri M. !•. 
Dwivedi, Rhri Upendranath Bar­
man, Dr. Mono Mohon Das and the 
Mover be appointed to examine in 
detail the measures taKen by the 
different States for increased food 
production and the expenditure by . 
them of the Union Government’s 
ptrants and loans to them for that 
purpose , and to suggest effective 
measures inter alia to give incen­
tive to actual tillers of land to 
make India self-suflflcient in food . 
by 1952 and that the Committee 
should submit its report within 
the first ten days of the next ses­
sion of Parliament.**

Shri Bhatt (Bombay): I beg to move:

That for the words “consisting of 
ten*' the words “of the” be substituted.

Dr. Ram Subhag Singh (Bihar): I
beg to move:

That for the word “ten”' the word 
“three” be substituted. .

Shri Chandrika Ram (Bihar): I beg 
to move:

That for the word “ten” the word 
“five” be substituted.

Shri Bhatt: I beg to move:

That the words “in detail” be omit­
ted. ..

Shri Munavalli (Bombay): I beg to 
move: .

That after the word “detail” the 
words “and to report how for” be 
inserted, and after the words “food 
production” the words “have been 
effective” be inserted-

Dr. Ram Subhag ^Ingh: I beg ̂  to
move:

That for all the words occurring 
after the words “food production*" the 
foUowing be substituted:

“and the total expenditure by 
them, including the Union Govern­
ment’s grants and loans to them 
for that purpose”.

Shri MunavaUi: I beg to move:
That for all the words occurrinr 

after the words “food production** the 
following be substituted:

“and In what way the Union 
Government's grants and loans to 
them for that purpose, have been 
spent by them”.
Shri K. Vaidya (Hyderabad): I beg to 

move:
That the following be added at the 

end:
“and to suggest the methods of 

distribution of the said grants and 
loans and to recommend the ways 
and means for fully achieving the 
purpose of increased food produc­
tion and further that -the Com­
mittee should submit its report 
with its recommendations to the 
House in the first week of the 
next sitting of Parliament.”

Shri Bhatt: I beg to move:

That t(he following be added at 
the end:

“and that the Committee should 
submit its report within three 
months of itis appointment.”

Shri S. N. Das (Bihar): I beg to 
move:

Tbat the following be added at 
the end:

“with a \^iew to suggest effec­
tive ways and means to attain 
self-sufficiency in matters of 
food.”

Shri Chandrika Ram: I beg to
move:

That the following be added at 
the end:

“and also to suggest ways 
and means how to improve the 
fiiti^tion regarding these activl* 
ties.**
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Shri Sidhva: I  beg to move:

That the following be added at the
^ d :

**and also to ascertain whether 
the country is sell-suflficient in the 
production of cereals and whether 
present system of distribution and 
procurement is effective”.

Shri Rathnaswamy: I beg to move:
That the following be added at the

end:
**and also to collect statistics of 

the actual position of cereals in 
various States”.
And.—
That the following be added at the 

end:

“and also to examine the possi­
bility of creating a machinery to 
co-ordinate the activities of 
various States in respect of pro­
duction. procurement and efficient 
distribution of food.”

Shri Janai Ram (Bihar): I beg to 
•move:

That the following be added at 
the end:

“and the Committee be request­
ed to submit its report by the first 
week of the next session with its 
suggestions.”

Mr. Chairman: Amendment moved:

(1) That for the original resolution, 
Ihe following be substituted:

“This House is of opinion that^ 
a Committee including Members* 
of Parliament be appointed to 
examine in detail the measures 
taken by different State Govern­
ments for increased food produc­
tion:”

(2) That for the original resolutioa 
th e  following be substituted:

“This House is of opinion that 
a Committee including Members 
of Parliament preferably from 
each State and having some 
knowledge and experience of cul- 
•tivation be appointed to examine 
in  detail the measures taken by 
different State Governments and 
to establish co-ordination among 
•the Central Government, the State 
Covemments and the producers 
tfor increasing food production.^

(3) That for the original resolution, 
the following be substituted:

“This House is of opinion that 
a Committee of at least twenty 
members consisting mostly of 
Members of Parliament and those 
who possess expert knowledge on 
food and agriculture be appointed 
to examine in detail the various 
steps taken by the States to step 
up agricultural production and to 
establish a machinery to co-ordi­
nate these activities between the 
Centre and the States and also 
to explore the possibilities of 
encouraging private agencies to 
join this scheme of intensified 
agricultural production.”

(4) That for the original resolution, 
the following be substituted:

“Tnis House is of opinion that 
a Committee consisting of Srijut 
Rohini* Kumar Chaudhuri, Prof. 
K. T. Shah, Shri Theble Oraon. 
Shri Gokulbhai Daulatram Bhatt, 
Shri Manilal Chaturbhai Shah, 
Dr. P. S. Peshmukh, Shrimati 
G. Durgabai, Prof. N. G. Ranga. 
Shri Biswanath Das, Shri Satis 
Chandrd, Shri Moti Ram Baigra, 
Shri Raj Bahadur, Shri V. S. Sar- 
wato, Shri K. Hanumanthaiya, 
Chaudhury Ranbir Singh, Shri 
M. L. Gupta, Shri P. K. Lakshma- 
nan, Shri M. L. Dwivedi, Shri 
Upendranath Barman, Dr. Mono 
M ohan'Das and ihe Mover be 
apopinl0d to oxaminf* in detail 
the measures taken by the diffe­
rent States for increased food 
production and the expenditure 
by them of the Union Government’s 
grants and loans to them for 
that purpose and to suggest effec­
tive measures inter alia to give 
incentive to actual tillers of land 
to make India self-sufficient in 
food by 1952 and tliat the Com­
mittee should submit its> report 
within the first ten days of the 
next session of Parliament,”

(5) That for the words “consisting
of ten” the words “of the” be subs­
tituted. .

(6) That for the word “ten” the
word “three be substituted.

(7) That for the word “ten” tije
word “five” be subsUtuted.

^8) That the words “in detail” be 
omitted.
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(9) That after the word “detaU** the 
words “and to report how for*’ be 
inserted, and after the words “food 
production” the words “have been 
effective’’ be inserted.

(10) That for all the words occurring 
after the words “food production*’ the 
following be substituted;

“and the total expenditure by 
them, including the Union Govern­
ment’s grants and loans to them 
for that purpose”.

(11) That for all the words occurring 
after the words “Food production” the 
following be substituted:

“and in what way the Union 
Government’s grants and loans to 
them for that purpose, have been 
spent by them’\

(12) That the following be added at 
the end:

“and to suggest the methods of 
distribution of the said grants and 
loans and to recommend the ways 
and means for fully achieving the 
purpose of increased "food produc­
tion and further that the Com­
mittee should submit its report 
with its recommendations to the 
House in the first week of the next 
sitting of Parliament”.

production of cereals and whe­
ther present system of distribu­
tion and procurement is effective/'

(17) That the followiQg be added 
at the end;

“and also to collect statistics of 
the actual position of cereals in 
various States.”

(18) That the following be added 
at the end:

“and also to examine the possi­
bility of creating a machinery to 
co-ordinate the activities of 
various States in respect of pro­
duction, procurement and efficient 
distribution of food.”

(19) That the following be added 
at the end:

“and the Committee be request­
ed to submit its reoort by the 
first week of the next session with 
its suggestions.”

Now the general debate will follow 
both on the resolution as well as on 
the amendments.

Shri S. C. Samanta: On ,a point of 
order. There are substitute resolu­
tions. So, I would request that those 

substitute resolutions should be given 
chances first.

(13) That the following be added at 
the end:

“and that the Committee should 
submit its report within three 
months of its appointment”.

(14) That the following be added at 
the end:

“with a view to suggest effective 
ways aild means to attain self- 
suflRciency in matters of food”.

(15) That the following be addM ftt 
the end:

“and also to suggest ways and 
means how to improve the situa­
tion regarding these activities”.

(16) Thai the following be added 
a t The end:

“and also to ascertain whether 
the country is self-sufficient in the

An Hon. Member: Hear, hear.

Mr. Chairman: I do not think it is 
necessary to give priority to those 
Members who have moved, amend­
ments to substitute a resolution for 
the one originally moved. They will 
have an opportunity to place their 
points of view before the House.

Shri Kishorimohan Tripathi: My
amendment reads as follows:

“This Houpf* is of opinion that a 
Committee including Members of 
Parliament be appointed to 
examine in detail the measures 
taken b y  different State Govern­
ments for increased food proov.x: 
tion.”

Mr. Chairman: I would like to
inform hon. Members that the time 
limit is 15 minutes and I would be 
happy if hon. Members make their 
submissions even within ten minutes.

Shri Kishorimohan Tripathi: M r
amendment differs from the original
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[Shri Kishorimohan Tripathi]
resolution in two respects. Firstly, it 
does not limit the membership of the 
proposed Committee to only Members 
of Parliament and secondly, it does 
not limit the scope of the proposed 
enquiry. I have been associated with 
the Ministry of Agriculture for the 
last three or four years as a Member 
of the Standing Committee and have 
closely followed the activities of the 
Ministry here as well as in the State 
to which I belong, namely Madhya 

Pradesh. It has b ^ n  very painful 
. to hear on the floor of this House dis­

cussions taking place which point to 
the fact that there is a section of 
opinion in this House which still 
refuses to believe that there is short­
age of food in the country, basing it3 
conclusions on statistics provided by 
Government. There is another 
section which believed for a long 
time and still continues to believe 
that there is a very great shortage of 
food-and the shortage is appalling 
and grave. This shortage of food 

is almost chronic now. It c^me into 
existence as late as the twenties and 
since then has come to stay except 
for a brief period during the thirties. 
The imports of food during all these 
year^ have been steadily increasing 
in volume and value. The causes of 
shortage are, as have been made out 
from time to time, deterioration of the 
productivity of land, its functioning 
under uneconomic conditions, the 
separation of Burma, partition of 
India, and last but not the least, the 
apathy of the Government to agricul­
ture and food, particularly agriculture, 
as the largest single Industry in the 
country bringing an annual income of 
^,000 crores of rupees. I have been 
painfully watching here during all 
these four years that in all that this 
Government proposes to do, its whole 
approach is urbanised and it has 

failed to see that if the economy of 
this country is to be stabilised, it 
could only be stabilised on the pivot of 
rural economy. Unfortunately, this 
Government has been following an 

economic policy which it calls mixed 
economy. This economic policy of 
the Government, as has been pro­
pounded by its spokesmen time and 
again, lays stress only on the produc­
tion side, leaving apart the issue of 
equitable distribution and has creat­
ed a psychology in the country in 
which, any appeal from the Govern­
ment either does not reach the 
country-side or even if it reaches, has 
practically no appeal or does not touch 
it. This psychology has to be 
changed.

I may state, for example, the ex­
tent to which our approach to the 
problems of agriculture, even today,

is totally urbanised. Whenever we- 
issue a control order, or pass a legis­
lation, you find in the schedule of* 
controlled articles blades, razors, - 
bulbs and other things. It has 
never occurred to Governments to 
supply to the agriculturists at con­

trolled prices, bullocks, implements of 
agriculture and those other things- 
which go to make for increased pro­
duction. Therefore, the first essential 
requisite for achieving increased pro­
duction is to create a new atmosphere 
in the country in which the agricul­
turist on his own initiative takes to 
increased production and makes hi& '̂ 

land function under economic laws so 
as to yield better results.

To do so, the first essential necessity 
is to provide proper credit facilities^ 

in the rural parts. My hon. friend 
Ch. Ranbir Singh has, on the floor of 
this House, many a time raised this 
question; b u t it has been neglected. 
Last time, when this House was dis­
cussing an amendment of the Reserve- 
Bank of India Act, he raised the issue • 
of so amending the Act as to make a 
greater volume of credit available for 
the agricultural operations. That has . 
not been taken in hand. Ch. Ranbir 
Singh and other Members of this 
House have often been requesting this 
Government to establish in thiffv 

country an Agricultural Finance Cor­
poration which could tackle the prob­
lem of rural credit. That question 
has also gone unheeded. I would 
like to read a few lines appearing I n : 
the Reserve Bank of India Bulletin, 
January issue, page 8, para 5, which *: 
runs thus:

‘'A study of the resources of 
selected cultivators revealed that 
inadequacy of credit facilities has 
hampered the prdfcress of some of 
the schemes for expansion of pro­
duction.**

The agriculturist has not been able' 
to finance the purchase of his cattle, 
his iron and steel and his farm 
requirements. The points that I 
wanted to make are firstly, to create- 
a change- in the atmosphere in the 
country, and in the psychology of the 
Government's approach to the rural 
problenjs and secondly, to make avail­
able to the agriculturists adequate 
finances to finance all his development 
programme as he plans U.

During the last eight years or so. 
Government has made efforts a t. 
increasing the food production through 
two dififerent types of approach: one 
a short term plan and another a long 
term plan. The short term plan of
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the Government limits itself to the 
grow-more-food campaign. This cam­
paign was initiated as late as 1943. 
During these eight years, the amount 
of money spent on the campaign has 
been to the tune of 59 crores. The 
estimated result in additional produc­
tion according to Government statistics 
has been to the tune of 35 lakhs of 
tons. This is a very sad commentary 
on the campaign. In a country where 
the population increases every year 
by 30 lakhs, where we need four lakh 
tons of more food grains every year, 
the production of 34 lakh tons of 
additional food during eight years is 
practically no approach to the prob­
lem. The problem remains where it 
was in 1943. In fact, it has become 
worse. It has sometimes occurred to 
me that the Central Government, as 
the hon. Mr. Munshi said some time 
ago, is today powerless to do something 
radical in the m atter of agriculture. 
This weakness arises out of constitu­
tional difficulties. The Constitution 

does not clothe the Central Govern­
ment with sufficient powers to coordi­
nate the development projects in the 
field of agriculture and animal hus- 
l^andry. So as we propose to amend 
the Constitution shortly according to 
report in the press, I will draw the 
attention of the hon. Mr. Munshi to 
take up the matter of amendinj?^ the 
Constitution in such a way (Prof. 
Ranga: Question) as to clothe the 
Central Government with adequate 
authority to coordinate projects and 

plans of agricultural development......
Prof. Rangra (Madras): So that there 

can be more red-tapism and delay.

Mr. Chairman: The hon. Member
has already taken 17 minutes and I 
would request other hon. Members 
not to encrofi^ch on other’s time.

Shd KishorimoSan Tripathi: 1 am
sorry I have very little time to speak 
on a subject which is so vast. I wish 
I had been given some more time but 
I shall obey the Chair.

Before I conclude I would make one 
appeal. The whole campaign of 
agricultural production should be 
planned and well organii?ed frn^n f-/" 
Centre down to the village and all 
the work done should be coordinat­
ed. ,

Shri S. C. Samanta: I have given an 
amended resolution in substitution of 
the original resolution, in which I 
have suggested that the committee 
should consist of 21 members. The 

-reason which led me to make this 
-committee a huge one was that al­
most all the States of India should be 
repi^esented on it. Though the com­

m ittee  may be large I have in mind

that it should be divided into three or 
four sub-committees, so that in a 
small amount of time the members 
will be able to survey the whole of 
India. That was my intention.

My friend Dr. M. M. Das has 
brought this resolution in time for the 
consideration of the Government. We, 
livinjj in the interior villages, always 
feel that the tiller of the land, the 
peasants and cultivators have no in­
centive to grow more food. The Cen­
tral and State Governments are try­
ing their best in their own way to 
grow more food but to our utter 
hopelessness we find no incentive or 
enthusiasm in the minds of those who 
really produce the food. What is the 
cause? How to remove the causes 
that are responsible for this state of 
affairs? Though our government is a 
national Government, it is not a for­
eign j?nvernrrtent, still tV»e men I’vin^' 
in the villages do not follow faithfully, 
earnestly and sincerely the advice 
given by the officers appointed in 
those areas. Why is it so? We are 
today an independent people. After 
so many years of struggle we have 
gained our independence. It is tlje 
duty of the Government to improve 
conditions in all ways but why is it 
that there is no enthusiasm in the 
minds of the people? I am suggesting 
that the people at large, especially the 
tillers of land, do not take the officers 
to be their friends. Most of the 
officers have not been able to change 
their psychology in their approach to 
the public as their servants. They 
have not developed that state of mind 
up till now, What I am driving at is 
this. It is the tillers of the soil who 
make us eat and we cannot live with­
out their help. They should be 
approached differently both by Gov­
ernment officials and such other 
philanthropic institutions as exist in 
the country. Thte philanthropic i^is- 
titutions in various parts of the coun­
try should be requested to help the 
Government in this matter. A i^ation 
cannot live by importing food from 
outside for years together. A nation 
should produce the food which it re­
quires. The Government procures 
food from the rural areas. They buy 
food from abroad for feeding the 
millions of India. Why? Because 
we pre deficit in food. Though we are 
deficit in food we should not import 
and this should have been the attempt 
of Government from the very begin­
ning. Perhaps we may have had to 
import for a year or two but as soon 
as we began to import food from out­
side the incentive has disappeared 
from our people. They have no in­
centive to produce more. When Go­
vernment goes to procure food from
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the tillers of land they do not pay for 
the labour which they had appUed for 
the production-of this food.

They procure foodgrains and store 
them in rooms. You will be astonish­
ed to see from the Government 
figures available, that so many tons 
of foodgrains have been wasted due 
to bad storage during these years. On 
me other haxid had . that quantity not 

been procured but had been allowed 
to be available to the public of the 
land then that much grain need not 
have Deê i imported. Now when Gov­
ernment goes to procure foodgrains, 
willingly or unwilHngly the cultivators 
part with whatever amount they can, 
but at the same time they think that 
if they produce more, Government will 
procure it at low prices like seven 
or eight rupees a maund leaving the 
cultivators to buy their daily 

■ necessities at dearer prices. And the 
cultivator thinks, “Why should I go 
to produce cereals?. Rather I shall

Sow money crops.” This is the feel- 
g which is by and by arising in the 

minds of cultivators. You should not 
be astonished if after a year or two 
Bengal begins to grow jute and cotton 
in all the food-growing areas. If this 
thing goes on in this way what will 
be our position? The tillers of the 
soil should be given due price for 
their product, they should be encourag­
ed in this way by the officers—not in 
the official way but in a friendly way— 
and through philanthropic institutions 
so that they who are our saviours 
and The backbone of our country will 

continue to help the country. We are 
politicians, we are philanthropists, 
and we are so many other things, but 
we cannot live without the food 
which these tillers of the soil produce. 
Therefore, those who produce that 
food should be given first preference 
by the nation in all respects. This 
country cannot improve unless these 
village folks, these cultivators, these 
small artisans are looked after well 
by every section, by the Government, 
by the political parties and by every­
body else. It is for this reason that 
I have moved this substitute resolu­
tion which I would request hon. 
Members and the hon. Minister to  
accept in order to enable the needful 
to be done so that we may be saved 
from the darkness that is threatening 
our future.

With these words I commend my 
resolution for the acceptance of the 
House.

The House then adjourned for Lunch 
till Half Past Two of the Clock,
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The House re-assembled after
Lunch at Half Past Two of the Clock,

[Shrtm ati Duroabai in the Chair] 
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jJtJIiS (Resolution)
4* ^  (House)
(amend- ^
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j * )  ^  If ^

. - ^
Shri Poonacha: May I draw your 

attention to the fact that the Trea­
sury Benches are absolutely vacant?

Mr. Chairman: The Chair also has 
noted the absence of the Miiiisters 
here.

An Hon. Member: The hon. Minister 
of State for Parliamentary Affairs is 
here. He is sitting there in one of the 
back benches.

Babu Ramnarayan Singh: Some­
body from here should go and occupy 
the Treasury Benches.

Shri Satya Narayan Sinha: You will 
not get the chance so long as one man 
is alive. ‘

Mr. Chairman: It is a very bad
practice that the Ministers concorned 
with this particular portfolio should 
be absent and not be aMe to hear the 
hon. Members when the debate is re­
sumed. I think the Minister of State 
for Parliamentary Affairs may convey 
this to the hon. Ministers concerned.

3yi pf : yUw. - ̂ J^I - ̂
>* (food shortage) 

p i If )}l ^

■ -  H
Mr. Chairman: The hon. Minister of 

State for Parliamentary Affairs may 
take notes.

Uhri Satya Narayan Sinha: The De­
puty Minister has come Just now.
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Shri R. K, Chaudhuri (Assam): May 
1 know whether there is already a 
<iommittee in existence for this pur­
pose?

Mri Chairman: Let the hon. Member 
proceed uninterrupted.
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{English translation of the above 
speech)

Giani G. S. Musaflr (Punjab): The 
Resolution moved here earlier today 
hy  hon. Dr. Das and the amendments 
moved subsequently to that Resolution 
are  almost identical in their purport.

Shri Poonaeba (Coorg): May 1 nraw
your attention to the fact that the 
Treasury Benches are absolutely va­
cant?

Mr. Chairman: The Chair also has 
noted the absence of the Ministers 
here.

An Hon. Member: The hon. M inister. 
of State tor Parliamentary AJTairs is 
here. He is sitting there in one of the 
back benches..

Babu Ramnarayan Singit (Bihar): 
Somebody from here should go and 
i .̂:'cupy the Treasury Bf^nches

The Minister of State for Parliamen­
tary Affairs (Sbri Satya Narayan 
Sinlia): You will not ŝfet the chance so 
lonjf as one man is alive.
45 PS

Mr. Chairman: It is a very bad prac­
tice that the Ministers concerned with 
this particular portfolio should be ab-  ̂
sent ana noi be able to hear the hon.* 
Members when the debate is resumed. 
I think the Minister of State for P ar­
liamentary Affairs may convey this 
to the hon. Ministers concerned.

Giani G. S. Musa&r: These days food 
shortage is a subject at discussion 
everywhere. The problem has had its 
bearings, on this House as well.

Mr. Chairman: The hon. Minister of 
State for Parliamentary Alfairs m a j 
take notes.

Shri Satya Narayan Sinha: The De­
puty Minister has come just now.

Giani G. S. Musaflr: 1 said that the 
shortage of food is now-a-days a sub­
ject of general discussion It is a very 
big and intricate problem, because 
without food none can manage to keep 
body and soul together. If. therefore, 
everyone could get his food w’ithout in­
convenience and hardship, it will con­
siderably enhance the prestige of the 
Government. The position of any Gov­
ernment, on the other hand may be­
come much awkward solely because of 
the fact that people are unable to get 
a full meal. There is 'a  proverb in the 
Punjabi language meaning that it is 
absurd to talk or think of anj^hing till 
there is no bread in the 5»tomach. In 
other words, no work can be comple­
ted successfully if one is hungry and 
has no food.

Shri R. K. Cbaudhuri (Assam): May 
I know whether there is already a 
Ccmmittee in existence tor this pur­
pose?

Mr. Chairman: Let the hon. Member 
proceed uninterrupted!.

Giani G. S. Musafir: The Resolution 
under discussion and the amendments 
moved to it are all unanimous in iheir 
stress on the proposal tliat Members of 
the Parliament and representatives of 
States should aJso be taken on that 
Committee and that the Committee so 
constituted shouJd undertake a 
thorough investigation into the manner 
in which the various fun*Is and loans • 
advanced to the Stales by the Govern­
ment of India are being utilized. This 
is a very fair Resolution and it is to
■ »ur cidvanlage if wo pay heed to t̂.
A number of sohemf’ ;̂ aiid pi\>jects re- 
nain unexecuted for the very reascn 
that a nroper survey, anc! in\'usUgation
■ ^ocs not precede the actual e:<ecu1ion 
work. The Government, no doubt, ex­
ert themselvcK and spend money as 
well. But all this does not result in «o
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much good as should be expected out of 
that labour and expenditure. A Com­
mittee, therefore, siiould be set up tor

• this purpose and they should have a 
plan working on which this food pro­
blem may be solved at the earliest.

I quite realize that the Government 
have made genuine eiTorts to work 
huge projects to promote agriculture 
in this country. But as I have sub­
mitted earlier, their completion will re­
quire a fairly long time. There is a 
proverb in Persian that,—

Ta tiryaq az Iraq avicfda bavad,
Margazida murda bavad *
(Till the time nectar is available the 

l^atient would have died). •

That is to say till the time the s i t u ^  
tion is remedied, people will have diea 
of starvation. Smaller projects should, 
therefore, be completed first M ahat­
ma Gandhi used to say it very often 
that those who show indifference to­
wards smaller things, can never be 
expected to accomplish bigger tasks. 
For instance, we say it in the case of 
the Punjab that there is a plenty of 
water, but in the absence of any ar­
rangements for a proper utilization 

' of that water, the oause of agriculture 
has not been promoted. Water is an 
important factor in agriculture, and 
agriculture cannot be undertaken pro­
perly till arrangements for a proper 
use of water exist. In Hoshiarpur 
district a place is known as ‘Doab*. 
There is plenty of water because of 
which many places have been convert­
ed into what is commonly known as 
chu (lakelets). Had a right use of 
that water been made and small dams 
or barrages constructed for this pur­
pose, the agriculture there would have 
been conducted in a right manner and 
the scarcity of water in Jullundur dis­
trict would have been removed. 
The wells get dried up In ihe sum­
mer but the barrages make it pos­
sible to utilise much of the water. 
None, however, seems to have paid 
•uflflcient attention to this matter. I t 
is quite an important matter. In the 
ftrst place much of the loss occurring 
because of floods etc. can be avoided 
and secondly should we construct dams 
for proper utilization of water, much 
good can be expected to result. lTier« 
is a small stream known as wai near 
Kapurthala. A small attractive dam 
can be built over it which can have 
sufficient discharge capacity to irrigate 
the whole of the ‘doab' and thus help 
in improving the' agriculture there.

Secondly I have to submit that ins­
tead of advancing these subsidies in 
cash, for which we have just proposed 
the appointment of a Committee who

should investigate- w hether' or not a 
correct use of these is made, the Gov­
ernment should supply States with 
manure. We lind big heaps of this- 
manure lying in towns and cities and 
which add to the insanitary conditions 
of those places and thus cause inju- 
riou.« effects on the citizens' health. 
But in case the agriculturists are pro­
vided with this manure instead of 
money, they can grow a good crop and<
• t  the harvest time can even pay back 
its price. This way not only this 
manure can be put to a proper use* 
but the cities and towns can also be 
saved from the injurious effects of the 
manure lying useless there.

Thirdly I  have to submit that the 
procedure adopted by the Government 
to carry out their decision regarding 
the consolidation of holdings is fe 
slow-working that 1 am afraid the 
completion of this task will take many 
years. A method, therefore, should be 
found immediately which should ex­
pedite the task of consolidation of pea­
sants* holdings. The peasants can pro­
duce more food then. Along with I 
want that the quasi permanent aHotr 
ments made to the refugees should be 
converted into permanent ones which 
fact shall give the holder a sense of 
security that the land with him at pre^ 
sent will always be with him. This 
will prompt him to take initiative in 
improving his holding and producing 
more food. It is so because he will 
have the confidence of holding it a t all 
times. Nothing else will make him toil

much. This aspect should alf«o, 
therefore, receive their attention.

Fpurthly, I would like the quanti- 
tum of canal water that is being allow­
ed to Pakistan at present should to be 
reduced. We stand to lose much on 
this account. Once temporary water 
outlets were allowed in Amritsar and 
Gurdaspur districts. This fact result­
ed in an abundant crop of rice. I, 
therefore, suggest that the temporary 
water outlets must also be allowed in 
the case of those lands rilso that 
depend upon wells for irrigation. They 
are not having this benefit at present 
and well water is hardly sufficient for 
their needs. The acceptance of any 
suggestion will help to grow abundant 
rice crops in these districts of the 
Punjab solving thereby the food prob­
lem to a large extent. Further much 
progress can be made in agriculture 
if tractors were given to the peasants 
on cheap rent. This will also serve 
as a positive contribution towards the 
solution of the overall food problem.

With your permission Sir, I would 
finish my speech within a minute’s 
time. This problem of food is the 
most important one. If necessary faci­
lities 8re provided to the agrlculturistev
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[Giani G. S. Musafir] 
there is no reason why we should not 
be able to solve this problem. Ours is 
a predominantly agricultural country 
and it is much humiliating for us that 
we have to look to other countries for 
foodgrains. It is indeed much humi­
liating and can be a good cause for 
bringmg bad name to our Govern­
ment. Even if we pay some attention 
to these small things, an improvement 
m the situation will become possible. 
I have mainly referred to Punjab but 
the same methods can be used with 
benefit in other Provinces also. I t is 
necessary that we pay some attention 
to these small things like manure, 
water and wells etc. We should se« 
that the money, which being given 
now-a-days for the construction of 
woUs, is actually utilized for that very 
purpose. An increase in the number 
of wells will greatly expedite the 
solution of the food problem. Elec­
tricity should be provided to all places 
for the operation of trube-wells.

With these words I extend my fitrong 
support to the Resolution.

Prof. Raafca: The flrst temptation for 
•anyone who attempts to speak on any­
thing concerning food is to find fault 
with the Food Department and the 
Pood and Agriculture Ministry. There 
are plenty of points on which the Food 
and Agriculture Ministry can be criti­
cised and even condemned. But I . do 
not think this is the occasipn when I 
should spare much time for that par­
ticular aspect, because the present 
resolution places before the House a 
constructive idea to which we should 
direct our attenion. ^

I am generally in favour of the main 
principle underlying this, the main 
objective of this resolution, that there 
is need for the Union Government to 
develop such coordinative and cooper­
ative relations with the State Govern­
ments so that it will be possible for all 
of them to give a much better account 
of their afiPafrs in regard to the achieve­
ment of food-self-sufflciency than what 
has been possible till now. But at the 
same time. I must expr^^ss my dissent 
from the view expressed by my hon. 
friend Mr.. Tripathi who this morning 
wanted that more power should b^ 
given to the Union Government, when­
ever necessary, in order to force some 
of the State Governments to fall in 
line with their own overall policy. I 
cannot agree with this in view not 
only of the achievements of the Pro­
vincial Governments, but also on ac­
count of the failures of the Central 
Government till now. What is more, 
if we are to study these things in the 
Ught of experience of America and 
m  Federal Government in its rslttlons

with the State Governments, no other 
conclusion can be arrived at than this 
that the Provincial Governments should 
not be interfered with to the extent 
that my hon. friend the Food and Agri­
culture Minister might be thinking of 
interfering, or my hon. friend Mr. 
Tripathi would like him to interfere.

, Shri Kishorimohan Tripathi; May I
explain my point? What I desire is 
proper co-ordination in the develop­
ment projects. Today we find that irf 
spite of powers being in the hrnds ol 
the States, there is no increased pro­
duction.

Prof. Ranga: So far as co-ordination 
is concerned, it can be achieved througli 
co-operative means and not necessarilj 
through legislative and compulsory 
means, as is meant to be suggested by 
my hon. friend Mr. Tripathi.

•
I wish in the very beginning to ex­

press my agreement with the point 
made by my hon. friends Messrs. Tri­
pathi and Samanta that a new approack 
should be made to this particular pro- • 
blem. I am very glad for one thing 
that the new Minister of Food and 
Agriculture has given attention to on« 
very important aspect of the work ol 
the Government in the Food and Agri­
culture Ministry which has been neg­
lected for a very long time and that Is 
publicity. I also agree with Dr. Das 
when he congratulated the Minister for 
having conceived the excellent an4 
romantic idea and also the phrase ol 
Vana Mahotsava. I want several other 
Mahoteavas like that in regard to 
various other aspects of the construc­
tive work of the Food and Agriculture 
Ministry. Having said that I would 
like the Food and Agriculture Minis­
try to take it a step further and make 
it applicable to such aspects of its 
work which would yield immediate re ­
sults.

Vana Mahotsava has come in for so 
much of hilarious comment, because 
people who today plant the trees may 
not be able to live long to see the 
fruits thereof. But let them draw 
their own extension schemes, irrigation 
schemes and propaganda schemes in 
order to make the Improved seeds po­
pular among our peasants so that in 
the Immediate future we may be able 
to see the results thereof. But then I 
am sorry to have to state once again . 
—and this is a hardy annual so far 
as we are concerned—that Government 
has got to reorient its own attitude re­
garding the kisan. This morning Mr. 
Samanta was telling us that he is the 
backbone of our economy aiul that 
ho should be given first priority. 
But what is the position to d a ^  He 
does not s^em to be anywhere. We
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talk of extension schemes; we talk 
only of ihe demonstrator’s scale of 
pay, or the rate of allowances of 
the X Deputy Directors or Directors, 
with the result that in the end the 
kisan does not seem to fare so very 
v/eli. I wish to repeat a^jaiii my oft- 
repeated demand that until and un­
less this Government realises the ne­
cessity to give the necessary incentive 
by way of price to the kisan and to the 
producers of food, it would be impos­
sible for them, really speaking, to 
achieve self-sufficiency in this country, 
however eloquent my hon. friend Mr. 
Munshi may be in regard to achieve­
ment of self-sufficiency^ Now, it may 
be impossible for them to allow the 
prices to soar up so high that there 
may be trouble in the cities with the 
professionals, as well as the proletariat.
1 would, therefore, like the hon. Minis­
ter of Food and Agriculture to extend 
his own idea, a progressive idea, which 
he has applied to the sugar industry 
to the production of food also. Just 
as he has introduced what is known 
as ‘partial decontrol’, let him also in­
troduce partial decontrol here. Let 
them say that they want that a parti­
cular proportion of the total food^ains 
produced by our kisans should be 
handed over to Govevixmeni at con­
trolled prices. Let them take these 
foodgrains and supply them to the 
town-people, the professionals, to the 
proletariat and other people who are 
employed in the es.sential services to 
whom they are specially beholden. 
The rest of the production should be 
left free to be sold in the markets. 
Let not the kisans be made to feel—as 
they are being made to feel today—that 
they are thieves, when they are oblig­
ed, in order to make both ends meet, 
to sell their foodgrains produced under 
so many difficulties, after di.splay of 
so much of sacrifice a.s well as purage , 
to sell them m a stealthy fa^hion con­
trary  to control rules, but with the con­
nivance of their host of control officers. 
If only they were to extend this par­
ticular policy that they have already 
afloptod with regard to sugar, to the 
fooHi^rains. I assure them that the 
kisans will be induced to minimise 
tb^ir own consumption of food, and 
the loss that is sustained by the kisans 
in storing these food - i;iins in n steal ­
thy 'fashion will also be minimised. 
This will fifive an inducement to the 
kisan to produce more and .more of 
foodgrains.

Again I want the Government to 
learn to treat the kisan in same 
manner as tboy have learnt to >oor 
the proletariat of the town &nd also 
the ' ■ ' r i r p T h e  moment the 
shop-keepers, the clerks, gazetted offi- 
f-ers. or the oroletariat begin to talk 
of strikes or demonstrate, the Govern­

ment begins to quake in its own shoes. 
Therefore, it wants to supply every­
thing to them. While there was sugar 
coyti'ol all over the country, in the city 
of Delhi it was removed, so that things 
might be quiet on their own front.

Similarly, I want them to give spe­
cial attention to the kisan and treat 
the kisan who produces the largest 
quantity of foodgrains on one acre of 
land, as a national hero. I also wish 
to make an appeal to the editors of the 
newspapers that they should give more 
and more publicity to the kisan who 
produces the most—his photograph 
should be published and an account of 
his activities should be given.

Then, I am extremely anxious that 
the Ministry should be helpful to the 
other Ministries in working up our 
own river valley projects. Most un­
fortunately for us although quite a 
large number of river valley projects 
have been started in a romantic fash­
ion in different parts of the country 
and so much of our iinance, know­
how and other resources have been 
directed to them, our press has not 
given as much publicity to the m atter 
as is needed. In Russia, for example, 
for any sort of project the whole press 
takes it up as a sort of national cam­
paign and from month to month, from 
six months to six months, from year to 
year, graphs, photographs, accounts and 
tables and all the rest of it are publish­
ed in order to inspire the people to 
develop a special enthusiasm for these 
things and there people who make the 
best possible elfort are praised as na­
tional heroes, I want my hon. friend 
Mr. Munshi—and he is an expert, as 
you all know, i^ publicity—to give his 
attention to this aspect of the question 
and win the co-operation of the press 
also. But at the same time I want the 
Food and Agriculture Ministry to 
carry on a tireless effort in starting 
more and more of these river valley 
projor'tP. What has happened to the 
Ramapadasa:;ar project? What has 
happened to the Krishna Reservoir pro­
ject? Why i- it that they have been 
delayed, not ihought of at all, or aban­
doned? Some time ago my hon. friend 
Mr. Gadgil said that, it would need so 
much money. {Interruption) But there 
is money for the Damodar Valley Pro­
ject in which my hon. friend is inter­
ested because he i*-' a Bihari.

SHri Satya Narayan Siuba* T do not 
think like that. Do not judge us by 
those standards.

Prof. Ranffa: They said they were 
orepared to nlace Rs. .'>0 crores or a 
little more lor it. Now the estimates 
for it have gone up to Rs. ,120 crores. 
And two or three days ago my hon. 
friend the Minister concerned was say-



Resolution re  measurei 4 APKEU 1951 for increased food
production

50l»

(Prof. Ranga] —
. ing that he was not quite sure what 
might be the final estimate. Now, 
when Government is prepared to place 
so mui.h money at the disposal of a 
project iiivt? tfiis why should they be 
not willing to go ahead with the Rama- 
padasagar project and the Krishna Re­
servoir project also? I have no grie­
vance With Bihar. I want more money 
to be given. Let me also go ahead. 
My grievance with regard to this Da- 
niodar Valley Project is this. Accord­
ing tg the original idea it was the ir- 
rigationai side of it which had to be 
developed first. It would have helped 
us. Instead of that somebody took it 
into his head and he went ahead with 
the hydro-electric scheme. And they 
have already spent more than Rs. 16 
crores—I speak subject to correction— 
on electricity, and till today we have 
not been assured of one more acre of 
land. Therefore I would ask the Gov­
ernment to be careful about their ex­
penditure on existing projects. I want 
them .to take on new projects. More 
and more money should be given to 
them

It is most unfortunate for me that 
the hon. the Prime Minister does not 
happen to be here, because I want to 
join issue with the foreign policy pur- 
suQd by our Government. Only yes­
terday one hon. Minister was saying 
that it wa« unfortunate that they could 
not induce foreign Governments to 
come and invest their money here. 
After all, we should be reasonable and 
businesslike. Why should loreign \jav- 
er:)ments come ana invest their money 
in this country if we are not willing to 
assure ordinary friendship to them, 
ordinary courtesies to them. So I 
want Government to change their for­
eign policy and develop it fh «uch a 
way that it may be possible for us to 
ask the foreign Governments to bring 
and sink their monoy and know-how 
here in order to develop our own river 
valley projects.

Shri Joachim Alva (Bombay): Where 
were you on the day whgn the discus­
sion took place on foreign policy?

Shri Krishorimohaii Tripathi: China 
has offered us one millibn tons of 
grains.

Prof. Ranga: All my hon. friends have 
laid stress, rightly, on the need for 
supplying more and more credit* lor 
our kisans, I say it  is a pity that they 
have given up their subsidiary food 
developrftent plans. I want the Gov- 
err^coent to take them up again. But 
my difficulty is this. When I was go- 
ihi? round the countryside I began to 
ask the people whether they had pro^ 
per marketing facilities for the sale of

their sweet potatoes. But their diffi­
culty was they did not know where to 
sell, how to sejl, at what prices, and 
how to store them. I want Govern­
ment to develop that side o£ it espe­
cially the marketing facilities for sub­
sidiary foods. Here I wish to pay a 
compliment to my imaginative friend 
Mr. !\Tunshi in hf^ving started that new 
institution known as ^Annapurna. It 
has become very popular in the city.
I have always found a big queue stand­
ing. .Similar things have to be started 
in various parts of the country. When 
you start them, make them popular. 
After all, everything depends upon how 
you dress up your own food. You can 
uncVrstand it even better than my 
other friends. There is a way in which 
sweet food can be made to appear un­
palatable and haK-bitter food can be 
made to appear very sweet indeed. 
That depends on how the food articleti 
which may be manufactured out of 
subsidiary food materials can be dres­
sed up properly and nicely, and Mr. 
Munshi has made this contribution. 
However little it may be, to an imagi­
native mind huge prospects can be 
seen for the development of our self­
sufficiency campaign in tills country if 
only we were to know three things.

Mr. Chairman: This is Mrs. Munshi’s 
contribution.

Prof. Ranga: They are to teech peo­
ple how to take to the eating of new 
;hings, to dress them up nicely, and xo 
make them. These three things have 
got to be developed and I hope the 
Ministry will take it up.

Another point I wish to make, and 
only in one minute, is this. We have 
been given a lot of information here 
about so many wells being sunk, so 
many tubewells and all the rest of i t  
But we have not been given any infor­
mation as to how much of land is 
brought into additional cultivation 
under each head because of this, be­
cause of that, etc. That information 
is needed.

I want to end my speech today on 
this note of congratulation as well as 
a warning to this Ministry. Some hon. 
Members have been able to bring to 
the public notice a number of scandals, 
one of them being the tractors, the 
other fertilisers, and various other 
things. I wish to warn them that th ere . 
are many more scandals to unearth, 
and I hope both the Ministers will go 
into the matter and see that their ad­
ministration is tnade not only efficient 
but also honest, that it will be pe»- 
slble for the public to have complete 
confidence in t h ^ .
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Lastly, I want them to plead in the 
international world for an extension of 
the International Wheat Agreement 
which has helped us so far and which 
we would need very badly indeed. I 
want to warn them that it may not be 
possible, however much we may wish 
to have self-sufficiency, to achieve it 
within the next three or four years. 
Therfore, we must always have this 
nic.e scheme at our beck and call, that 
is ability to import from o ther. coun­
tries foodgrains at prices which Would 
be reasonable not only to us but to the 
producers in o th e r. countries.

Dr. Ram Subhag Singh; My amend­
ments to the resolution of Dr. Das are 
very short and simple and I have very 
little to say about them. Everybody 
here in this House knows that India 
is primarily an agricultural country 
and more than 70 per cen t of her 
population works on land. Yet, there 
is food shortage; and ironically enough, 
it has become chronic. This year our 
food deficiency is of the order of about 
seven million tons on the assumption 
that one ton will feed six person* 
annually at the rate of one lb. per man 
per day.

No doubt our Congress Government 
had been tirelessly exploring many 
avenues for meeting this food defi­
ciency. These avenues roughly come 
under three heads: firstly, import of
foodgrains from foreign countries; 
secondly, agricultural development pro­
gramme; and thirdly, procurement and 
distribution plans.

In regard to the first point I should 
like to say that the Government has 
been importing sufficiently large quan­
tities of foodgrains from foreign coun­
tries. But the pity is that because of 
its own declarations of making India 
■elf-sufficient in food this Government 
is creating a scare among foreign 
nations who export foodgrains to this 
country. And because of the repeated 
declarations of the Government and 
also because of the unwise policy of 
the Gk)vemment in devaluing our 
rupee, the import prices of our food­
grains have shot up very high, so much 
so that our Gk>vernment has been 
compelled to beg favours from certain 
powers because of her shortsightedness.

Prof. Ranga: The International Wheat 
Agreement has prevented the rise of 
prices. •

3 P.M
Dr. Ram Subhag Singh: Secondly, for 

implementing agricultural development 
programmes it is true that our Govern­
m ent did embark" upon many laudable 
schemes including the construction of 
river valley projects, chemical and

natural fertilizer factories, land recla­
mation and tenancy reforms pro- 
gramnies etc. Towering above aU 
these is the grow-more-food programme 
which has not yet been able to grow 
more food; rather it has been able to 
grow more ana more famine.

No one dare criticise the Govern­
ment at least on one point and that is 
that our GovL'inment is spending suffi­
cient money for making all these plans 
a success and yet none of these are 
succeeding. So far the Government 
has spent about one billion ruiiees on 
all these plans and this has proved 
very unnecessary.

There is about 180 million acres of 
land in our country under cultivation 
but this land is divided into numerous 
uneconomic holdings. The average 
farm in our country is 2*8 acres in 
densely populated States and about 
11-2 acres in the less densely populated 
States on an average it comes to about 
seven acres per farm. Even this seven 
acre farm has been fragmented into 
■mall fields situated at different places 
and the process of fragmentation goes 
on continuing generation after genera­
tion. This makes it extremely difficult 
for a farmer to look after even his 
seven acre farm.

In these circumstances Government 
should have first attempted at consoli­
dating the holdings and making them 
economic, say of ten acres each. This 
could have solved many of the farmer's 
difficulties and enabled him to learn 
and appreciate our development plans.

Thus these 180 million acres of land 
of nurperous uneconomic holdings 
might have been reduced to 18 million 
farms. The Government could have 
easily ^iven a subsidy of Rs. 20 to all 
these farms and the farmers would 
have generously utilised the subsidy 
and refrained from cursing the Gov­
ernment which they are doing today 
because all the aid given by Govern­
ment in the name of farmers goes to 
big land owners. If this subsidy of 
Rs. 20 is to be given to each farmer,
one might ask: How is he going to
utilize it? I would say that even by
hiring a bullock cart for carrying
manure to his farm of ten acres, the 
farmer can easily grow about 20 
maunds more per year on his farm and 
in this manner 18 million farms can 
easily grow about 360 million maunds 
of more food and this is much more 
than what we need today.

As regards the Government schemes 
of procurement and distribution of 
foodgrains I should say that they ait 
lacking very hopelessly. There is m 
4«Jation between procurement pricev.

for iT?,c?'«ttied food B921
proauction



of foodgrains from foreign countries* 
agricultural development programme, 
and procurement and distribution plans 
but not in a wise way. For instance. 
Government opened a dairy farm im 
Jubbulpore at the cost of about Rs. 5# 
lakhs and now the Government has 
closed that farm. I do not know what 
has happened to the officials of that 
dairy farm. I therefore suggest that a 
Committee of three persons be appoint­
ed to probe into the expenditure so far 
made by the Central ahd Provincial 
Governments on food front.

Shri Kamath (Madhya Pradesh): 
While not minimising the importance 
of this resolution, I think, and the 
House will agree with me, that besides 
the discussion we have had already in 
this House today, there are two days 
set apart for the Food and Agriculture 
W nistry, Friday and Saturday, on 
which the subject matter of this resolu­
tion can again be discussed. Yester­
day jslIso when I tabled an adjournment 
motion, the Deputy-Speaker, who was 
in the Chair, remarked that the subject 

' matter of that could be discussed on 
Friday and Saturday when the 
Demands of the Ministry will be under 
discussion. I therefore move that 
further discussion o5 this resolution be 
postponed.

An Hon. Member: Hear. hear.

Shri R. K. Chaudhuri: I fully support 
Mr. Kamath.

Mr. Chairman: I do not think that a 
sufficient number of speakers have 
spoken on this resolution.

Shri Kamath: I only move that this 
further discussion of this resolution be 
postponed. Last time when my resolu­
tion came up a motion >^as moved by 
my hon. friend, Mr. Deshbandhu Gupta, 

^ that it should be postponed. I am only 
making a motion to the effect that this 
should be postponed.

Mr. Chairman: The Chair is allowed
a certain amount of discretion regard­
ing the debate whether,the debate that 
has already taken place Is adequate t r  
not.

not a clusura 
a motion for
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LDr. Ram Subhag Singh] 
and the sale price of foodgrains and 
th e  difference is about Rs. 15 per 
maund. Rice is procured in my dis­
trict at Rs. 13 per maund and it is 
sold at one seer seven chataks per 
rupee; and this is a great difference....

The Deputy Minister of Food and 
Agriculture (Shri , Thirumala Rao),:
Does the hon. Member mean the pro­
curement price and the sale price in 
the black market or the free market?

Dr. Ram Subhag Singh: In Govern­
ment controlled shops rice is selling at 
one seer and seven chataks in my 
district.

Shri Thirumala Rao: You put it in 
terms of maunds and rupees.

Dr. Ram Subhag Singh: You can 
better calculate. It is very simple. It 
is about Rs. ^8 per maund.

Shri Thirumala Rao: I should like to 
understand the exact way in which my 
hon. friend is putting it. You gave me 
the procurement price in terms of 
Kiaunds and rupees. I should like to 
know the sale price in terms of 
maunds. .

Dr. Ram Subhag Singh: Rice is pro­
cured at Rs. 13 per maund—coarse 
rice—and fine rice at Rs. 14 per maund; 
and is selling at Rs. 28 per maund in 
Government controlled shops. The 
black market price is about Rs. 40 or 
50 per maund.

This affects the producers as well as 
lihe consumers. The producers feel 
annoyed because the grains are pro­
cured from them at very unreasonably 
low prices whereas the consumers feel 
dissatisfied because the foodgrains are 
supplied to them at very unreasonably 
high prices. Thus there is no incentive 
for producing more food.

The other day the hon. Food Minister 
stated here that when they procure 
rice at one place, they take it to 
another district or another State. This 
also creates much trouble. Suppose 
they procure rice in one particular 
village they take that rice to another 
State, not even to another vUlage of 
that State and they bring milo and 
other things from other States to that 
very village. This is a great contra­
diction. This causes harassment to all 
concerned except to Cjovemment 
officials who profit by them in the way 
of T.A. as well as Government agents 
and Ministers who talk »o much but do 
nothing.

Huge amount of money is spent on 
a ll these three Items, namely, Import

Shri Kamath: It is 
motion. It is only 
postponement,

Mr. Chairman: May I know what the 
hon. Minister has \o say?

The Minister of Food and Agricultttf# 
(Shri K. M. Munshi): I have no objee  ̂
tion to the discussion continuing.

Shri Kamath: You may put it to
vote.
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Mr, Chairman: May I ask hon.
l^embers to express their view with 
regard to the postponement of this 
resolution?

Shri Bharati (Madras): On a point 
of order. There must be a motion 
before the House for u s 'to  express an 
opinion. The motion cannot be 
suddenly sprung upon the House in 
this manner at all. (Jnterruption)',

Mr. Chairman: There must be
decorum in the House. When one hon. 
Men-kber begins to speak, the other hon. 
Members should give him a hearing.

Shri Bharati: My point of order is 
this. There must be a motion before 
the House for Members to express their 
opinion on. Suddenly in the midst of 
a discussion some hon. Member makes 
a suggestion as it  were. We must have 
notice of a motion and we must discujf^ 
upon that. Virtually, this amounts to 
what is called an adjourni vjnt motion 
because the regular course of business 
is sought to be interrupLcd by some 
motion. A resolution is now before 
the House. When a Member seeks to 
move that some more important m atter 
may be taken up, two courses are open. 
One is a closure motion; another is an 
adjournm ent. of the particular matter, 
not an adjournment of the House. It 
should come in the form of a motion. 
While the House can accept that, it 
will not be a good precedent. That is 
what I want to submit. The House by 
itself, by any decision, cannot do any­
thing it pleases. That is my point of 
order.

Mr. Chairman: The hon. Member 
who has made the suggestion for post­
ponement, has quoted a precedent in 
his support. But, having already 
invited the views of the House on this 
question I would like to consult the 
opinion of the House whether they 
would like to have thLs postponement 
or not.

Several Hon. Members: Yes. “
Several Hon. Members: No.
Mr. Chairman: I have the rules here. 

Buie 153 says: *
“If the Speaker is of opinion that 

a motion for the adjournment of a 
debate is an abuse of the rules of 
the House, he may either forth­
with put the question thereon from 
the Chair or decline to propose the 
question.’*
Shri Thirumala Rao: May I make a 

submission? No case has been made 
out by Mr. Kamath for the adjourn­
ment. He said that there are two 
more days for this subject, and there­
fore this question may be taken up on

the Gth and 7th. It is conceded that 
this question is an important one. 
There is a loud complaint from a large 
section of the Members that even two 
days are not sufficient for an exhaus­
tive discussion of such an important 
subject like Food and Agriculture, 
whicli has b^en claiming the attention 
of the whole country. It is on Jhat 
score that it has been agreed to by 
many Members wHo have given notice 
of the amendments that the whole of 
today should be devoted to the dis­
cussion of this isubject, leaving the 6th 
and 7th free for the discussion of some 
other subjects, with regard to the fixa­
tion of procurement prices, with regard 
to distribution, with regard to animal 
husbandry, milk supply, and so many 
other items that are connected with this 
Ministry. Even if three days are 
allotted to this discussion, that would 
not be sufficient to give opportunity 
for all the hon. Members who are 
interested in this question, to have 
their say.

With regard to the second point, I 
want to draw your attention to this. 
Mr. Kamath has not told us what other 
more important item in the agenda for 
the day can be reached by-postponing 
this debate. Before postponing this 
discussion so unceremoniously, I want 
the House to consider and also tlW 
Chair to consider whether the motion 
could be put to the House at all, and 
whether the Chair cannot give a ruling 
that sufficient discu.ssion has to go on 
on an important matter like this.

Several Hon. Members rose—
Mr. Chairman: Hon. Members may 

resume their seats; I will call them one 
by one. Though I would like to 
decline to put this question under rule 
153, I would do so not for the reasons 
stated by the Deputy Minister, that the 
hon. Member who proposed this post­
ponement has not given any reasoa for 
his proposal. I do not agree in that 
respect with the Deputy Minister. 
Because, there is a precedent; when a 
resolution was sought to be postponed^ 
njo adequate reasons were given, and 
yet it was put. But, I would like to 
decline to put this question and rule it 
out on the ground that, in my opinion, 
there has not been sufficient debate 
and the rules are also not fulfilled. 
Therefore, the debate will continue.

Shri Kamath: This is not a closure 
motion.

Mr. Chairman: The ruling has
already been given. '

Shri Rathnaswamy: This is a v e r j r  
important issue and I entirely agree 
with the hon. Deputy Minister when he 
said that two days are not enough ta  
have a full discussion of this question.
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[Sbri RathnaswamyJ
When freedom dawned on India, the 

common man thought that a free India 
would introduc.e the millennium in the 
country. But, I am sorry to say that 
our Government whatever may be the 
reasons, has definitely failed to provide 
this very essential need of man. After 
alls food is the most essential thing that 
a man requires and it is very tragic 
that our Government has failed to give 
him this most essential thing.

As a commentator very humorously 
remarked, this grow-more-food 
campaign has been a campaign of grow- 
more-troubles. The report subnaitted 
by the Reserve Bank of India is an 
eye-opener as to how the subsidies and 
various kinds of financial • assistance 
given both by the Centre and the 
States have not in any way produced 
spectacular results.

Shri Ramaswamy Naidu (Madras): 
That report is confined to the Bombay 
province. It does not touch the general 
question.

Shri Rathnaswamy: I think it holds 
good, in my opinion, in regard to the 
grow-more-food campaign carried on 
in other States as well. That report 
has, beyond any doubt, demonstrably 
proved that in spite of so much of 
publicity and window dressing there 
have not been any appreciable results 
In the field of agriculture, in respect of 
increased production. I entirely agree 
with one or two speakers who appre­
ciated the way in which the hon. 
Minister of Food has created some 
enthusiasm in the country by initiating 
this Vana Mahotsav. Also, I would 
like to take this opportunity of paying 
my humble tribute to Mrs. Leelavati 
Munshi, who has taken the initiative 
of starting the Annapooma not only in 
Delhi, but I believe also in Madras 
under the auspices of the Madras 
Women’s Association. As my hon. 
friend Prc^. Ranga pointed out, this 
Annapooma has become a sort of a 
pilgrimage to the citizens of Delhi. I 
can also say without any fear of contra­
diction that the places where supple­
mentary foods are served in Madras 
have become very attractive. Where 
men have failed to solve the food pro­
blem. I am sure, the women are going 
to succeed. Although we have very 
much discredited the work done by 
women and although we have not given 
a due place to the women in this 
country, I am quite sanguine that the 
women are going to play a predomi­
nant part not o n ly  in  the field of food, 
but also in many other useful activities 
of Indian national life. ^

I>r. Deshnittkh (Madhya Pradesh): 
They will achieve their place In 
Annapurna,

Shri Rathfuuswamy: The slogan in 
South India is, “Import food a t . any 
cost.̂ * I have heard it from very 
reliable^ sources that there are still 
cases of starvation and of suicides in: 
many parts of South India.

An Hon. Member: No, no.• ^
3hri Rathnaswamy: My hon. friend 

there may say, ‘'no, no” but 1. have 
very confidential information to say 
that there are real cases of starvation 
and even of suicides in certain parts 
of the Madras State.

Or. Deshmukh: Why “confidential?”
Shri Rathnaswamy; Therefore, I say

this food issue has become a titanic 
issue in this, country and unless the 
Government mobilises all the resources 
at its command, unless the Government 
creates a new psychology in the people 
of this country, and unless the Gov­
ernment does all that is necessary to 
be done to infuse a new enthusiasm in 
the minds of the agricultural masses,
I am afraid, the day is still far oflf 
when we can think of solving this food 
problem.

There are many reasons why in 
solte of the very laudable efforts of our 
Government we are still far off from a 
solution of this problem. I am afraid 
our Government lays too much 
emphasis on other factors and too little 
on the factor of- human material. 
Human material is the most essential 
material in this connection and what­
ever you may do in respect of impro­
ving: the seeds, whatever else you 
may do to increase agricultural 
production, unless our Government 
directs its energy and its mind to 
imorove the lot of the agriculturist, I 
am afraid the food problem is not going 
to he easy of solution in this country. 
There is not enough time for me to say 
all that I want to .say in connection 
with this neglect of the human material 
in this country. What exactly is the 
condition of the poor peasant in the 
villai^es? He hardly gets five or six 
annas a day and he has at least half a 
dozen children to maintain, in addition 
to his aged parents and many depen­
dants on him. How can we imagine 
that this paltry sum of five or six annas 
would be adequate to give him that 
amount of strength and that amount of 
energy and that amount of enthusiasm  ̂
to rise up and solve this mighty pro­
blem? After all. he is the most 
important link in the chain of produc­
tion that we have been talking of. and 
if you are not going to create enthu­
siasm in him, and if you are not 
going to do that, but to completely 
ignore the very existence of this human 
factor, how are you going to solve this 
food problem? After all, the poor
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peasant does not lead a decent dignified 
life to-day. He does not, as a m atter 
of fact, live, he simply exists. Such is 
the appalling and abject poverty in 
which he is caught.

There are very many things which I 
have to say on this occasion. Has the 
peasant any facilities to borrow the 
money that he needs so badly? After 
all, when he needs money he has to go 
to the Shylook in the village—the 
money-lender—who is prepared to 
demand his pound of flesh from him. 
What little he has, has to be mort­
gaged. I know of several such cases. 
A few months ago a certain peasant 
had a few acres of land; but he had to 
meet certain calamities—unforeseen 
contingencies—maybe he wanted to 
buy a pair of bullocks or arrange the 
marriage of his daughter or some such 
domestic developments, and then he 
had to mortgage all his land. There 
are hundreds—nay—thousands of such 
cases of peasants mortgaging all their 
lands and being reduced to abject 
poverty. Therefore, I should demand 
the immediate and wholesome atten­
tion of Government to be directed in 
the channel of improving the miserable 
lot of the peasant.

Have you done enough to solve this 
>food problem? Have you done enough 
to give the necessary impetus to the 
various social organisations in this 
country which are very fynthusiastic 

-and bent upon co-operating with Gov­
ernment in this noble and very neces­
sary work? Have you done enough to 
tap all the resources at the disposal of 
Government? Have you done enough 
to hiobilise all the available labour in 
the land which is lying idle? Are we 
utilising all the talent and knowledge 
about agriculture available in this 
country? We are often apt to imagine 
4hat the officialdom is the reservoir of 
all knowledge and we seem to forget 
that there are many brilliant geniuses 
in the country whose advice and 
guidance would be very very useful at 
this juncture for the Government. To 
utilise such knowledge, have you made 
any effort? Therefore, I appeal to­
day to the Government, not only to 
rouse enthusiasm in the peasant, but 
also to take advantage of very many 
organisations in the land which are 
bent upon and anxious to co-operate 

 ̂ with Government in this work and to 
“ whom Government have not stretched 

out the hand of co-operation on their 
part.

I hope it would not be out of place 
for me here to mention whal modern 
China with all the calamities and 
troubles that she has had to undergo 
kas been able to achieve. In spite of 
.all these calamities that she has had to

undergo, especially in recent years, she 
has been able lo fully solve her food 
problem, and not only has she done 
that, she is now even in a position to 
offer one million tons of rice to our 
country. That is what she has done, 
though she has had to undergo much 
more trouble and travail than we have 
had to undergo in our own history. I 
cannot understand why our Govern­
ment cannot do the same thing in our 
country. If our Government is not 
able to do that then there must be 
something intrinsically wrong in our 
methods. We do not seem to have any 
plan or any programme to mobilise all 
the resources at our disposal and to 
mobilise the endeavours of the millions 
and millions of labourers in this 
country. Unless we do that, how can 
we solve this food problem?

Shri Mimavalli: I take this oppor­
tunity to discuss the various problems 
that lie before us connected with agri­
culture. The grow-more-food campaign 
which was started in 1943 is still going 
on and the success or otherwise of this 
campaign can be seen from the results 
that have been achieved. The amount 
that has been spent on this campaign 
during this period, as stated by Mr. 
Tripathi is about Rs. 59 crores and the 
achievement during this period was 
about 34 lakh tons of food grains. 
When we probe into the various 
measures that have been adopted by 
the various States we find that really 
speaking, these measures have not 
enthused the cultivator as they ought 
to have. If that be the case, where is 
the error and what is it? In many of 
the States, the Government has under­
taken short-term measures ol irriga­
tion. They have been sinking wells 
and they have been repairing tanks so 
that some more areas of fields may be 
irrigated. For this purpose the State 
Governments are helping the agricul­
turists with money. But you will be 
surprised to know that in many cases 
the money that has been giveh to the 
agriculturists for purposes of sinking 
wells or repairing tanks was not used 
for such purpose but had been wasted. 
Why? Because the Government is not 
watchful. They do not see whether 
the amount advanced to the agricul­
turists has been properly spent for the 
purpose. In spite of this financial help 
to the agriculturists, though on paper 
we get figures that so many acres of 
land have come under irrigation, really 
speaking, they have not come under 
irrigation. There are so many 
instances that whenever an agricul­
turist takes money to sink new wells, 
instead of sinking new wells he simply 
repairs the old ones that are already 
existing there. In certain cases the 
money advanced was so little that the
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peasant is not In a position to sink hew 
wellfl. So the money which the Gov­
ernment advances to the agriculturist 
is sometimes wasted by him, because 
there is no proper supervision over that 
or the money advanced is so in­
adequate that he is not in a position 
to achieve the purpose for which the 
money was advanced by Government 
That is the reason why we have not 
been able to achieve more production 
as we desire.

The resolution jnoved by my friend 
Dr. M. M. Das wants to appoint a com­
mittee of the Members of this Parlia­
ment to go through the various 
measures adopted by the States and 
also to see how the money has been 
spent. It is really in the fitness of 
things that we should go into this 
m atter in detail and find out whether 
the measures have been effective in 
achieving more production of food. If 
the measures adopted are really the 
proper ones and if they have really 
enthused the people, why should there 
not be more production? There are 
not only natural calamities but arti­
ficial calamities also. The peasant is 
•ufTering from both the calamities 
natural as well as artificial. There are 
people to look after the various sec­
tions of the people in one way or 
another but as regards the peasants or 

'Cultivators there is nobody to guard 
their interests. The very fact that 
the price of procurement is so low that 
there is no incentive whatsoever in 
th e  minds of the agriculturist to be 
enthused about the grow-more-food 
campaign is quite sufficient to show 
that the Government and the public 

’have not been caring for the peasants 
as much as they should.

We are crying every day that we 
are deficit in foodgrains; we are crying 
daily that without importing food from 
outside it is hardly possible to prevent 
starvation in the country. Still we 
do not want to encourage the agricul- 

‘turist by giving him proper incentives, 
so that he may grow-more-food. Some 
encouragement in the form of prizes 
etc. is not sufficient to enthuse the 
agriculturist. What he wants is proper 
yprices for food grains in the circums­
tances.

If we take into consideration the 
various industries we are giving the 
industrialists proper prices for their 
products. We take into consideration 
th e  prices of raw materials, the cost of 
labour and other factors in fixing the 
price of the commodity, so that the 
industrialist who produces the goods 
does not suffer or is not put to any loss 

and has a good margin of profit. 
But in the case of the agriculturist we

do not talJe into consideration the 
various circumstances but pimply fix 
some price without considering 
whether it is adequate or not.

. Sometime ago I nad an occasion to 
discuss this matter with the hon. 
Minister of Agriculture of Bombay. 
In our discussion we came to the 
understanding that the procurement 
price was low and he also had to 
admit that the question of the price of 
labour was not taken into considera­
tion because there was no standard of 
efficiency in that regard. It was dis­
closed to me in our discussion that in 
the sugarcane area the cultivator was 
enthused and particularly in ona 
instance he said that on one acre of 
land a cultivator had grown ^^nearly 100 
tons of sugarcane and thus had broken 
the record. If such an enthusiasm 
could be brought about among sugar­
cane growers, why should the same 
enthusiasm be not brought about in 
the case of the growers of food crops? 
If proper prices are given to foodgrains 
we will not have the trouble of shortage 
of food, because the agriculturist being 
enthused will grow more and more 
food and thus help self-sufficiency pro­
gramme. And the public will be saved 
of the trouble of seeking food in the 
Black Market.

Thus what I want to impress upon 
the Government is that the measures 
adopted by the various States have 
not sufficiently enthused the cultivators 
and this matter should be gone into by 
appointing a small committee of the 
Members of this House. If it is found 
that the measures adopted by the 
States are not adequate to give an 
incentive to the agriculturist, the’ 
proper remedies as suggested by the 
committee may be adopted by the Gov­
ernment, so that the deficit which we 
are suffering from may be made good.

Shri Kamath: On a point ef proce­
dure and conduct of-business of this 
House, I request you for a little clari­
fication. When I moved a motion a 
little while ago, you were pleased at 
one stage to suggest that you would 
put it to the vote of the House or get 
the sense of the House. And when 
there was a good number of Members 
present here who said “Aye*’ and 
approved of the motion and the hon. 
Minister—not the Deputy Minister— 
had also no objection, you were pleased 
to rule it out of order. When once a 
motion has been placed before the 
House for vote, is it in the interest of 
rules of procedure or the conduct of 
the business of the House..........

An Hon. Member: Is it a point ef
order?

4 APRIL 1951 for increased food *931
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Shri Kamath: 1 said point of proce­
dure.

Mr. Chairman: Does the hon. Mem­
ber want to re-open a question on 
which a ruling has already been glvtn?

Shri Kamath: It was revised by you 
once, and it can be revised again.

Pandit Krishna Chandra Sharma
(Uttar Pradesh): The m atter has been 
closed. It was placed for the opinion 
of the House. The final decision was 
by the Chairman and tJie Chairman 
has given a ruling and therefore the 
question rannot be re-opened.

Mr. Chairman: The matter cannot 
be allowed to be re-opened again. To 
cul . hor-, the discussion I would like 
to say lhat I only stated that 1 would 
like to put the question to the opinion 
of thfc House. But then I felt the sense 
of the House was against closing the 
deb:-r r.;̂ n Iherefore I used my discre­
tion irj allowing discussion to continue.

Mjhiuddin: My amendment 
rearis a.s follows;

“That for the original resolution, 
the following be substituted:

‘This House is of opinion that a 
Committee including Members of 
Parliament preferably from each 
Stale and having some knowledge 
and experience of cultivation be 
appointed to examine in detail the 
measures taken by different State 
Governments and to establish co­
ordination among the Central Gov­
ernment, the State Governments 
and the producers for increasing 
food production’.”

i  a rk  #  ^

sun f  ? ^
(amejidxnent)

t  f«P
aftr sriM̂TJTOT (Cen­

tral and Provincial Govern­
ments) % ^ I  aftr'

^  f  af>T 
(Prodxicer) wtT (State

Government) % ^ iNr %
vr3Trf%#?(T?f (Co-ordination)^K ft#
% ''PTT'ir, (machinery) sft

'fN' (hotch-potch) %
aftr '̂7 % anft? ^
^  r f t

t ,  ^  n'rf:KT t  ^
f  I 4 fsfr̂ rW f. , Vi^
sfhmr (Agi*icuitural Programme);
^  ^  fipff iTi: T̂»T t

(Advisory Com­
mittee) ^  |%«TrT %
^  ^  ^  '̂T ^  t  ^

^rt fsRTsft ’ft' '̂ifsRT
S!T«f I  3TT rRT fip sfRW T

n ^  3ft5r ?r,ff ?(YaT, ^  
^  ^  <wr Trf̂ y'ft (Food
Policy) «FT*nn5 i
3T̂  ?rr*r# ^  % arrPR-

(officials) f  ark
(high degree) Tr# f
artr % TT# if tpRPi*

(expert) r̂r# f .^ J T  t  
fsRTH % 

v w  5rf>Trr 
M arrq'̂ ft w?rwTSTr ■*rr??rr f  

^  ^  ?R>B #
(Pamphlet) |  fsr̂ r#

JT? t  ^
« T ^  aftr ’ste

5i> ^  anw-
TH 3ftr ^  ir? m«r(r

3T5 vre:# #  'n«fr
T̂%»iT 3ft TOirr i

Pp ^
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I S a i i c h  M o h r i i d d i n l

arrar (cultivators)
a rk

(Cooperation) f
% 5ftirT*T 'IT !T̂  TRTT I ’

artr t  ^
»fk aftr

■ ^ v [ z  n  »jrr ?> ^

%»2T ^  fT T5
% ?TT? 3?T% sftffHT ’TT

TIJT ? 5*TT 1?T
’fiT ¥1%

^  5iw^r3r ^  t  m ftr ^

fW • a m
^  vr mvfw ^idea) ^

I^T ftf»T

^  t  
a n i^ r  ?>TT I wfrfii JT|

% ?TR# ^  ^  I  fT 
T w t ^  Jrt?r# urw ferif ^  

^ifi % ?r»=r«r # qm ?> ^  ^  
« m  m  ?r^«ft3r f  ^  f r
% M  WR w ffv  iTf m r e m  

(Continent) f  sfr̂ .
?iTf tTT? ^  ir«fw t  ark 3Tft 5P:?
^  ^  TO f  afTT ^  ^
5R? ?fT? % *rt̂ f*T ^  ?i^ g I 
aRT 3rn? srtT % #«n: 

n  fow 3rr#it cfr 

?T T̂%»rr anĵ r ?«TTJf H 
^ifr ?TT? ?pft S Wh- ?TCT

qr spi? ^  ?>fr t  ? aftr 
^ f r  itft ft? ^

% 5fR iT| « n ^
.̂•T̂ l Wl*T f% Sf^|5pT ^

3Tn>r̂  e'T aftr ^rfr ?r?r %

■3^'f ars- ^  iTf ?F5!Tr t  f%

^  ?f ara?fw vr ?RT ■ t  %  ̂WT It 
?»T ?inr T^’ aiŶ 3rf̂  f  
ft: »TTOT ^  t  aftT- TO f^fof

^  ^ ansr IrT'fl' aftt arfTf̂ T
^  3TT iTf t , ^  ^
5»f5T aik an^?r »mfT ?Hr 11 
afk ŴRT?: ^  ĝ?r ^  5WT t  
wirftf ifp ?ft 4 ^  {f artr

^  1̂ 1 %

^  <T̂ r3rr ar^^ 
% r«PT <TT t  •
?>WT aRTW 5rr=ff
%?tf % ar<RT %»: K̂Vfsrr Twr
t  I f>T it ft> ?*nTt Tifarfft

^ n̂r ar«# t  ark
fil^wH' ipp I ark

Tr >ttt?t w<̂ r aft̂ :
?TSTrT n  >TTOr arnri^r v r ^

t» ^  i> '>r*'
?*r sr? ?T>^ f  ft? ^  f»T?r<nflf ^  

<IT|| V’HI af4f̂ 5̂T
% <TW, ftrt̂ T % TfH 3ik ^  
?R? <Tf̂  arr% f, ?fr ?*r srrr 
afk w anwfpff ^ 1  t  ark
5»TTO fiR fr '5ri5TT t  <
TiH 'jrr q?T s ark
anrw  ^  # #
f  ? *F5fr^*f ’-jTTJr

(Confidence) if ^
' ifPTi ark' 3ft ?r̂ 3>;R aik ?̂?r 
i  g ^ t ff5RT 5>!7 aft̂  f^T^r 
7̂?Tr ?T»rr i ark %#???

«fr? {C^nti al Iirigati(m
Board)
(Twenlict!i Amiiver saiy) n  

=4:w. f»rfJTf2T # ^^7 «rr ft;
H»rrT iTTOr ^ jrc jtNc: |,  
%ss 5«Tr̂  arr̂ Ĥ rf H spr*r ^  

ark t  I
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arw  VTer «ift f  r«p

^  a rk  
(Coordination)

3fh ^

vx 3ftr iTfT it̂ ft (link) ^  
cTifv H

?> aftr 5trnT ^  ^rftsfiir^ 
(self-sufficient) ^  ?r% i w
aniT |»T ^  5Pfj f»Tî
en isr ^  ^  ^  t .  ^

f*rrt ^  IT arr ĥktt t
aik ^  ^  cPfft ̂  ?r»Rfl t
^  ^  <I55J| a (k

% fm  r̂qf̂  ark x?# % M  
*rwr^ f*T5y i
arrê ft % 9T̂  f  ifk ?5T
^ 'ftsr >T?5Tr ^ nrftr
wt’T arcpTT ^  ajk *orrf̂  
«»ft ■?:? m €\ I  wt»r 

?r I

(English translation of the above 
Speech)

Saikh Mohiaddim; M j am tndintnt
W9SidB as follows:

“That for the original resolution, 
the following be substituted:

‘This House is of opinion that a 
Committee including Members of 
Parliament preferably from e a r n  
State and having some knowledge 
and experience of cultivation be 
appointed to examine in detail the 
measures taken by different State 
Governments and to establish co­
ordination among the Central Gov­
ernment, the State Governments 
and the producers for increasing 
food production*/*

I am resident of a village, I have ex­
perience of agriculture and know very 
well as to what are the various 
reasons of food scarcity. This is why 
I have brought forward this amend­
ment, because I feel that there is 
difference of opinion between the 
Central and Provincial Governments, 
due to which the Provincial Govern** 
ments do not pay sufficient attention 
towards the food problem. As a result 
• f  lack of proper co-ordination between

toe producer and the Government, the- 
hotchpotch management of the agri­
cultural machinery and their peculiar 
programmes, all the efforts which the 
Government are making to increase 
fopd production are meeting with 
failure. I am a cultivator, I have 
taken part in the agricultural pro­
gramme for some time, and I have 
gained this experience also being a 
Member of the Advisory Committee 
th^t whatever efforts the Government 
may make all that will prove useless 
and -the food policy of the Government 
will not be successful unless enthusiasm 
is aroused amongst the producers and 
peasantry. The Government official! 
who have obtained high degrees 1m.. 
agriculture and who are supposed to 
be experts in this matter, even they 
cannot be compared with a cultivator 
for purposes of practical cultivation. In 
this connection I would like to tell you 
that a pamphlet has been published by 
the Government in which it has been 
suggested that jute should be sown in 
the month of Fagun (February-March)- 
and harvested in the month of Jeth  
(June-July). These officials and experts^ 
though having degrees in agriculture 
do not know that if jute is harvested 
in the month of Jeth, from where the 
water would be available to wet it, 
secondly. Jute rots within one or two- 
days in the month of Jeth  due to 
excessive heat.

I ’oday there is lack of co-operation 
between the cultivators and 'the  Gov­
ernment and the cultivators do not. 
have faith in the programmes of the 
Government. It is very essential that 
there should be co-operation between 
the States Governments, cultivators 
and the Central Government, and th e  
Centre should always be kept informed 
how these programmes are being, 
carried out. This is why we have 
made provision to include such Mem­
bers in this Committee as have ex­
perience of cultivation, . so that the 
persons who have the idea of village 
life and also have the idea about the 
particular crops of different areas-may 
be available for advice. I therefore 
submitted this scheme before the House 
that such members should be included 
in this Committee who possess know­
ledge of cultivation. Along with it my 
scheme is that members of all States 
should be selected, as India is a sub­
continent having variety of land pro­
ducing different kinds of crops and in 
various seasons. If, therefore, the 
Members of all the States are included 
in that committee then we can have an 
idea of the cultivation conditions and 
crops of particular areas. This is why 
I have suggested that only such mem­
bers 'Of all the Stales should^ be taken 
on committee whb have experience of 
cultivation and ere acquainted with 
agricultural matti^r*
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LSaikh Mohiuddinl
Now I want to say that it is a m atter 

of regret that though we have been 
hearing from our cnildhood that India 
is an extremely prosperous country but 
today what we ttnd is that there Is loo 
much poverty and scarcity of grains in 
the country and we are very much 
pained when we see her present condi­
tion. I am specially very much pained 
as I am myself a cultivator and in spite 
of the fact that India is predominent- 
ly an agriculturist country it has to 
depend on others to meet its food 
requirements and we have to submit to 
others. We acclaim that ours is the 
best policy in the world, and India is 
a great country and it will be leader of 
the whole of Asia, and her views are 
respected in the world over. That is 
right, but when like beggars we ask 
for foodgrains from China, America, 
Britain and even Russia, we are 
extremely pained and our prestige is 
lowered. How can we meet this 
scarcity of foodgrains? For that 
purpose we will have^to ta k e lh e  culti­
vators into our confidence, will have to 
give due consideration to their suffer­
ings and grievances and will have to 
alleviate them. As the Chief Minister 
of Punjab stated on the occasion ol 
the twentieth anniversary of the 
Central Irrigation Board that we have 
everything in our own country but we 
lack enthusiasm and capacity to work. 
Therefore the need of the hour is to 
create a new enthusiasm and we should 
have co-ordination between the Centre, 
States and the cultivators and we, 
should have such a link so that pro-* 
gress can be made in cultivation and 
our country may become self sufficient. 
If we work accordingly, only then the 
deficiency of foodgrains can be made 
up and there can be co-operation in the 
country. We can have peace only 
when people have ample food to feed 
themselves, cloth to clothe themselves 
and houses to live in. All the three 
are very essential for man and the 
most important of them all is food­
grains, so that people may feed them­
selves. and we can have peace only 
when people are not hungry#

Mr. Chairman: Shrimati Uma Nehru.
Shrl R. K. Chaudhuri: I want to make 

a submission. I want to know whether 
you are calling out speakers from a 
list or according as the speaker may 
catch your eye. I have been trying to 
catch your eye. As a matter of fact, 
I caught your eye several times, but I 
have not been allowed to speak. This 
is not my experience only of today but 
this has been the experience for the 
last two days. Even If Members had 
not stood up you were pleased to call 
mem, but you do not call me although 
1 have been standing up several tlmefl.

If I know you are calling out ftom a 
list, I shall not indulge in these acroba­
tics of rising frequently at this time 
of my life.

Mr. Chairman: If the hon. Member 
was not allowed to speak so far, it 
means that he had not caught my eye.

Shri R. K. Chaudhuri: That is not a. 
fact. I have caught the Chair’s eye.

STRreO %

^  srnr ^

^  t  ^  5 :^  ?ft t
feftR 3r<iT ^  arm  f t r p '

^  ^  f  fft ^  11

5 f t  v f  ' W r  a m f t

^  I anft ^  ^  #  a n #

^ ^ aft
f  8nf ■ I

^  wi?r f ,  ^

!T!ff t  I «TT I
wwff ^  HTflff % frnr nft

1 ^  1

«RT^5T^*rr I i jf
5;?T ?ft f  arr ^  ^
fsrr fp  anftrt 5*110 97V17 f , ttito' 
^  t , w r fJTT 

w r  fJTT «TT ?

«n f r  ^  51T 3TRT? s R , 3R
Tnr TT'JiT ?iT?rr <fhr
sftr ^  1 3n^

f , A' ^

Tfl" I W  % ?rr«r epRT
W  ^  t  ^  fipRW I ; arrsT

^  (hon. Minis­
ter of Food) ^  ^  
f t  ^  W  ’PT»T ^



M U , Resdluiior, re measures 4 APRIL 1951 for increased food
production

5941

itfTr ^  I ^

3rr?ft 11  f̂ir?r
sfm tr#?? (p rocurem ent) ’

^  ^  ^n»ft 3Trfr K̂»TT
^  fr?ft sRrr t  i 3Hr  jf

3rr?ft fr ?rt %

3HR >f pp W ^VFTPTR V( 
%frt^iT % =srnf^ ^  ?ft ^  ^  ftm  

1 1 •^’P (b la ck  m ark et)
a  3TJJW f>T5y I', artr 
^  sfff I 5r«r 4  #  a m  ^r? fr ^nfjrf 

•% H î?T rft g*nFT ^r^nr

«n fv  sf’TT an<T «PT v t
3ft "Tlf!!! t  eft ?»T ®r?rt  ̂ t .  *fT  ̂
H ft t  srtf^ ?»T ^
•#«rT ^  WT ^  ^ a r  1 1  5ft

r̂̂ r % *T?  ̂  ̂ Pp Jifr
<TT 3ft ^  t , ^  ^
t , *f? ^  '̂tftr̂ r I  ftp

'*T̂  ^  ^
f ^  r̂r?5 MT % 'ftw? 3H# artr a m  
5 ^  % 3f̂ *T T^% t ,  ?rre
53ft (su rp lu s) 3Wl̂  5JTRT
#RT3T ?HT t  ^  sftWH-A-d ^
srffTT t ,  ^  ^
5Tff Tr% t  ^  3?wT
f<fffFfr %'TW t ^ \  t  ’T ^’ifnsPT^

5rmr ? i ^  ^  ^
I  I aftr STK *r?T3R s% 'STf !R 3TT# Tm
^  3T̂!T ^  *PT̂ I 5 I T̂T

^  (siiggejition )
I  fsp 5ft STTT T̂7?ft
?  ^r? IS fsr af'TT oii^Trr Ki^iitT^e

7̂THr K 'ft ^  ’TSTsr̂ "'! % %
i^^^jTpnR^ af'TT^
i  IIT5 fsrar^ artfVT ^rgisr^r f ,  fsrcrsT 

(C a p ita lists) t ,  ^
^ 'T f^  t  '̂l % 3T«T 4

3TT̂  f  % sftWtT^^ •iftrarq' I ftJTC
^  JT? ^fTT ^  fsp Iff % ?T5

>ft it^r *rraiT ?>rr t , 4  jt? ?f?f
ftf <̂TT ^  g*, %ftpJT m5f5 

f t a r  f ,  f t :  3ft w h r O "  ( M a o b i n e i y )
^ ^  f'’*̂  F'iift’Tft ^ ^  TPT ,

^  ^ t ,  W aft >15(445? ^  
|Fj >T fv  5tV
^^wt 51^ spT# I ^  »rf*r ^  
arr^ ^  aivf̂ r *r?! ^  f , n̂»>«T ^

 ̂ fv % Hi V ^
ari4 w r  ^  TfT 5 i m  4  ?r*n?^ f  
ftf  ^  ^  «ftfr
V5C?fTl I

IT? W  JJW JTf «in55
an?rr | ,  ftr a n % T  ^snT w t  g f  i 
4 ’ 4  ^  ftr an̂ T f w  ^sftTRuft
afk >T̂ 3rsft % 7RT 5 I 4  4  ^  ftr 
»̂'4̂ m'Ri aftr ’T̂ r'sf’ff ^K ^5 5ftwtT4?

^  "TTfT g?r4 t̂T! % ?ynj; ^̂ rr i  
t^<i4 3itT €  4 ^  fp^rRf T?: i 
arr? 4  4  4  5T?T % 4t?r*rf 4  ^
a ftr ^ f f  ? ? r 5: ^  f3TT I 3iir 4  4  
»Pi44»ff % 4t5F»ft ^  ^ r  apsT 
T?IT 'TRTr  ̂ ^  TT If̂ rTt »T!T T̂TT
3T5Ti«r «n I 4  4  ^ r  >n:r arsrw ^  1 
4 4_^% T T  ’i)e^:4 fcj ^  aft^
«Tî  3HT«r ?4 (C on tro l) % «
f4 ^ ff( ^  I ^  ^  4 ^  f?wr»T 4  q? 
ariin f«P 4  % ^^4)

=4>4 ^ « 4  4  f5T^4r arr^ 
qrf^?5 ^  ^  ?  ^rTJTI 3T-50T I

44 ^̂ TTsr spTW im  h  *r?^ 

jf^r '̂f ^ =̂ r4
(C harge) 4 5 ^
Pp 3t? ^  ifr?r4f  ̂ K<TT3T I ?ft 

% ?T(*I '̂T< T< 4t'< ^ 1?^ ’ T ^
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«sn?r f  sftT 5ft'# ’rr arsTnr
1 1  w  % TOT ^  m  Pf

8RTV ^  *̂nT5 ^  ^  W(^
% fw# #w»rrf?iTt ^  ^?%>rrw friiT ^ n n

11 arirft f  afr< ^  ^
Ti'Jii (time) (waste)
?>rr 11

T?<r % ?ft ^  ?nm  m ir^  anm  

I  iv  fPT ^1 3Tfr?sr
i  I A' ipnfv?? % s w n  TT?fr f  Of 
^  ^  (figures)
ftr 5»riTT fip?rsTT 3T<n!T 3r«w n  t? e  

(waste) 11 ^
(wastage) vr 'ttt

’T ^ t  I •

fFT ^  »RT#Jp=? % JTf i  ftr

’nff fR»s '?ft *ftr (Grow 
more food) ^  ^  ^ i arw 

sTR̂ ?5T (honourable) «nf
#  ^  iffcT ?rrfr<K I 3r»!T^, %

#  >fl I i f i  ^  3|Vt

5̂) f f t m  % ^  ^r?r iW  w< 
^  T ^ r  5* aftt P t€  v r v n r  I  arrfl 

^  3TST afhr ^  5TO{

% srT'jpTi, ^  % 3T [̂Wfff j
f«F 3T,3T T̂ fft JTtr ^

vf *ftr #  fv s ’fl >(ra?i?rr j f

j  f¥  vTORnrt *i' >̂i*T v*c7 ?r 
W T ^ ja rr  i  fv  v t  tftsr

<r3ff sfr 3rr<?r 5>;fir 5  i 3r<rr arrr w  
<Fr f%^rr ?ft 4  j  ft? ift

arrr Ji51 vrronfl ifWi 1 Jrti
?rc<S % JI? f  ftr <T^ iTt
▼i^^rprr % tr^r tit(>| sjrftsT 

f w  % 3n# trf̂ CTTT % ftw  *PIW
VT î% 3fr< ?TT5y ^  arST t«r
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% fTCft!Tafr T # <Tf 4 i |*e ^  ^
I 59̂  JI? Pf ^  <TT 3T>n: 3T17 ^

% v t  ^  ?it w? 1^

^  wrar 5 1 ^ %  ^  ,

^ « n f sriq ^  ĴTpfl f  ?rrfv ^  
^ r r m  f^FTf Tf5 1 ^  %

^  9T*fr v r
5>Tr I anir irvfito jt? 

«ir^ afrt ĝ r̂ fr Htfr̂ rfr ifl vr 
Pnerc 5ft ift ifTT ^  i
^  w aPTPT vnPTf#! I 
ijT ^  ^  'TT, 3T«nrt wtf *TT arrr 
fT^ ^  ^  îwv 7T ^ifF ^  *rrT̂  
5|T$ aftr T? fr n't Htr <5?, ?ft JTtT 

?ft ??r ?IT? It II? t̂?T 5T̂  
^  91RTT  ̂ I *ft?r ?nfi ^*n ^  
^  ^  f̂ 3T«T ?>»n «F?
n ĥt̂ rR  ̂ 3ft va if ST T?r t'
^  v r fsr^rr nrirr ^rr^m 1

(English translation of the above 
speech.)

Shrimati Uma Nehru (Uttar Pra­
desh): Although, we feel today that 
India has acihieved independence, yet 
there is no concealing the fact that th« 
conditions now are worse than what 
they were during the British rule. No 
doubt it is a matter of regret, still if 
we can hope to improve the things, it 
is not so bad. When we begin examin­
ing this fact, many things have to be 

, taken into consideration. Recently 
during my tour of UP. villages many 
women from adjoining rural areas met 
me and said that it was not in th« 
cities alone that there was scarcity of 
food, in ^villages also they had no food- 
grains and th^ir earthen pots were 
empty. I found their children living 
on sweet potatoes and boiled stalks of 
mustard. They had no grains. I waa 
much grieved to see all this, but, an 
the same, I was reminded of the 
pledges that were made by us and our 
Government—the Congress Govern­
ment. We had declared that India’s 
independence would mark the advent 
of Ram Rajya and then we would be 
getting food and clothes to our entire 
satisfaction. Now I am also aware of 
the difficulties with which our country 
is faced today. Why is the hon. 
Minister of Food so puzzled? In spite 
of his hard endeavours to solve this
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problem, he is not getting success. 
What clogs the wheel after all? Why 
does the procurement of food not yield 
any results? If I go to Dehra^Dun, 
the cultivators of that place entertain 
me with Dehra Dun rice; but if I desire 
to eat that rice at Allahabad, it will not 
be possible. It is not available there 
except in the black market. I enquir­
ed of my fellow villagers about this 
and they replied that they could give 
'me rice to eat there but as far as the 
question of sending it out was con­
cerned they were helpless. I thought 
as to what could be the reasons for 
this. The first reason is that the culti­
vators who grow food want to keep 
such stock of it with themselves as 
may suffice for them and their families 
for the whole year. Whatever re­
mains after keeping that quantity is, 
of course, procured; but even that does 
not reach the Government because the 
surplus foodgrain stocked with the
peasants is snatched from them by the 
mahajana. The mahajans (money­
lenders) take the grain from the

'  Villages and sell it in the black market. 
My (suggestion to the Government is 
that if they really want to procure food, 
they should first procure it from these 
mahajans and the capitalists who bring 
huge stocks from the villages and 
hoard them. Next, I have to say that 
taking all these things into considera­
tion it so appears to me, 1 do not say 
that it is so, that the machinery which 
the Government has set up for this

gurpose in various villages is not work- 
ig satisfactorily. These people do not 

procure the grains properly. They 
certainly feed themselves at the ex­
pense of those villages but do not mind 
what is taking place under their very 
noses. I am, therefore, of the ^iew  
that such a machinery requires a little 
overhauling.

Having seen so much I tried to find 
as to why the conditions deteriorated. 
I see that the capitalists and mahajans 
have got the fooj^rains and that the 
law of procurement is not so strictly 
enforced on these people as on poor 
peasants. I was much grieved to see 
the conditions of food godowns in the 
cities. In the Government godowns, 
where the foodgrains are stocked. I 
found that thousands of maunds of 
grain was rotting. I saw there worm- 
eaten grain. I al.so saw it bein« sifted 
on the streets. The same foodgrain is 
given to us in At that time I
thouttht that I should request the Gov­
ernment that in view of these defects 
In the system of controls they should 
better lift the controls as early as 
possible.

I saw the foodgrain rotting in the 
godowns, because they go on putting 
one bag over another caring in the

least that the grain in the lower bagi 
usually becomes rotten. Besides, the 
grain is transported from one place to 
another by means of bullock-driven 
carts whereby much timie is wasted.

I think all these things should be set 
rig h t I would like the Government to 
intimate to us the exact figures of the 
total wastage of foodgrains as we are 
not aware of this.

The ‘Grow More Food’ campaign has 
been a much-talked subject all round. 
An hon. Member spoke very highly of 
this scheme today. He also referred 
to Annapurna. I am also a woman 
who remains in the house day and 
night and looks after all domestic pro­
blems. I have to keep grain in my 
household and use it in a proper 
manner. Being a woman I want to 
know whether this ‘Grow More Food* 
campaign has yielded any good result 
in spite of its vast propaganda. By 
working among the peasants I have 
come to realise that they require three 
things. Should the Government take 
these three things into consideration, 
success will be theirs. My suggestion 
is that in the first place a cultivator 
should have sufficient piece of land 
where he may grow as much food as 
may be sufficient to be given to the 
Government after keeping aside such 
quantity as may meet his family’s re­
quirements for one year. Secondly, 
the animals of the peasants are very 
thin and lean. Pasture grounds have 
tc be provided for such animals so that 
they may easily feed themselves. The 
third thing is that arrangements 
should be made for providing them 
with enough water to meet their irriga­
tion needs. If the Government and the 
machinery set up by them for this 
work take these things into their active 
consideration, there is no reason why 
success in respect of ‘Grow More Food’ 
compaign may not be achieved. If one 
rides on a weak horse and goes on 
whipping it, it will never move. The 
horse will be able to run only when 
it will be properly fed. What I mean 
by citing this example is that unless 
we make some substantial efforts to 
this effect, mere crying for ‘Grow More 
Food’ campairn \\all not bear fruit. 
Having said so much I would like to 
see that whatever I have said will be 
t_aken into consideration.

Shri R. K. Chaudhuri: With my
fullest appreciation of the parliamen­
tary activities of the Mover of this 
resolution. I am constrained to say that 
this resolution, even if tjassed, wilL* 
have no practical efTcct. Government 
is not suffering. from want of advice 
from non-official sources, but it is 
suffering from a confirmed disinclina­
tion on the part of their officers to
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rShri R. K. Chaudhuri]
listtn  to non-official advice. Govem* 
ment is also suffering from a vary 
serious type of hesitancy in acceptinf 
any new proposal. With due respect 
to the House, I should have muck pre­
ferred that we quickly disposed of tlUa 
resolution and came to . the next one 
which aims at finding out a way where­
by thousands of sufferers—tuffereri 
from the effects of partition, iufferert 
whose families became destitute as a 
result of their giving their life blood 
for independence—would have been 
helped and their crying need met,
4 P.M.

Dr. M. M. Das: The hon. Member ia 
making a speech on the other 
resolution.

Shri R. K. Chaudhuri: 1 want to
bring to the pointed attention of this 
House as well as the Government that 
the grievances of those very persons 
who had given their very life for the 
attainment of freedom are gradually 
and slowly, but surely accumulating 
and on the day of judgment Nemesis 
will catch us and the effect of thif 
indifference to the sufferings of these 
people will prove disastrous not only 
against the present Government with 
which we may not be concerned six 
months later, but against the great 
party which has brought into being the 
present Government.

I would like to take this opportunity 
of saying a few words about the con­
ditions in Assam. I had given a hint 
by supplementary question to a point 
which Is seriously agitating the mind 
of the people in Assam. It is thia. 
In order to please the capitalists and 
mill-owners, Government wanted more 
jute to be produced in Assam, as other­
wise the mills would have to cloae 
down. For this purpose Government 
had issued, if my information is 
correct, a sort of a directive that more 
jute should be produced, even at the 
cost of restriction of acreage of food- 
grains. The Government had given a 
further assurance that if the province 
suffered in any way for want of re­
quisite quantity of foodgrains, Govern­
ment would supplement it by imported 
foodgrains.

What has been the experience oi 
my province in this matter? Not only 
were they not supplied with any larger 
quantities of imported foodgrains, but 
the people who grew jute did not get 
the proper price, on account of certain 
controls which were imposed for the 
sake of the capitalists and jute mill- 
owners of Calcutta. The result was 
the people of Assam lost in both ways.

I consider this a case of breach of faith 
on the part of the Government 1 
would rather go a step further and say 
that this is a case of complete betrayal 
of the interests of the people of on# 
province.

I have also to bring to the pointed 
notice of the Government the havoc 
which the so-called procurement policy 
of foodgrains is creating in my 
province. I welcome the suggestioft. 
which has been made by my esteemed 
friend Prof. Ranga that the Govern­
ment should make up its mind at the 
time when the food crop is gathered 
what percentage of crop they are going 
to take from the growers. If once 
that percentage is established and the 
rest is allowed to be consumed or sold 
by the growers as they like, they would 
have brought some kind of relief. But. 
on the other hand what is done today 
is that Government take whatever 
quantity they like at any season of the 
year. They conunit nothing but sacri­
lege in the granaries. Granaries in our 
part of the country are considered a 
place as sacred as a temple and they 
are worshipped like gods in a temple. 
They are regularly washed with cow- 
dung. But what do the agents of the 
Government do? They go to the 
granaries in boots with mud and soil 
sticking to them and seize whatever 
they could lay their hands on.

The result is that in the villages you 
cannot get foodgrains even if one is 
prepared to pay for it. What happens? 
The communists come to those owners 
of granaries, take away grain from 
them and distribute them among the 
people who have no food or insufficient 
food. On the other hand what are the 
Government agents doing? They take 
away the food-graiiis and distribute 
them, not in the villages where there is 
acute shortage of food, but give it to 
the mill-owners. This is the position 
in the country. On the one hand the 
communists are taking away whatever 
food there may be in the granary be­
cause police measures are not strong 
enough to protect the people: on the 
other hand Government lake away pro* 
miscuously whatever grain is left. Is 
this the way lo cncourago the grow- 
more-food campaign? May 1 ask the 
hon. Minister whether this compulsory 
procurement will give an impetus to 
the peasant to grow more food? He 
would rather grow as much os is neces­
sary for him and sit idle for the rest 
of the year. Would it not be the 
natural impulse of that man? (An 
Hon, Member: Quite right.) I want 
tp make a specific suggestion in thif 
matter.

Mr. Chairman: The non. Member has 
two minutes more.
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Shrl B. K. Chaudhuri: 1 want equality 
of treatment.

Mr. Chairman: Just equality.

Shri R. K. Chaudhuri: I want to make 
a specific suggestion to the hon. Minis­
ter to remove the control on rice 
and paddy in my province. It may 
be said that if it is removed in one pro­
vince the other provinces may suffer. 
But I submit that such a removal will 
not affect any other province. It has 
been clearly stated by the Government 
that nothing will be taken out of 
Assam in order to supply to other pro­
vinces. That being the case why nod 
try an experiment in my province ana 
find out whether after removal of con­
trol the prices or availability of food- 
grains is affected. If controls are 
removed, I can assure this much that 
production will increase; people will 
have the impetus to produce more and 
prices will be regulated according to 
the condition of the market. I there­
fore, suggest that if the hon. Minister 
is not prepared to make that experi­
ment with regard to other provir^ces, 
he may at least begin with my provmce 
and I have no doubt that they will be 
convinc'ed that the system of control 
does not help people at all. On the 
other hand it goes against the character 
of the people. By that policy, you 
may probably be giving people an 
additional morsel of food, but at the 
same time you are creating a class of 
people who are dishonest, who are 
corrupt, and who are absolutely useless 
so far as moral standards are concern­
ed. I would much rather have a little 
less of my food than have a set of 
people who are dubbed as corrupt, 
who are dubbed as dishonest and who 
are dubbed as selfish. That is a point 
which has got to be considered. How 
do you expect to build your future 
generations by just sparing a little 
more morsel of food but spoiling the 
character of the whole people? You 
are making them immoral, you are 
making them lose their trade intelli­
gence. Now a trader has not 
got to exercise his intelligence. 
He has merely to exercise his 
power of flattery. If he can flatter the 
officials more he can get permits, and 
permits get him the money. Is it the 
way of creating a nation or improving 
a nation?

Pandit Krishna Chaadra Sharma: I
am thankful to you for giving me this 
opportunity, even at the fag end of 
the day. Long tales of woe and misery 
have been related in this House, but I 
wish to put one question. Is the 
question of famine before the country 
for the first time? Has this unfortun­
ate land of ours never heard of famine,

starvation and death before? If it 
..as nad, it must have also had some- 
tning to depend upon, some remedy 
there must have been. There was the 
alternative that whenever famine took 
place, people took to what are called 
subsidiary foods. The village man, the 
village woman and the village child 
used to go to the field, irrigate, and 
short-term crops such as gajar, mooli 
and other things used to come for feed­
ing the people. The question of 
famine is not for the first time before 
the country. What is lacking is this 
that during the war as great a number 
as seventy lakhs of people were 
engaged in the military and in the war 
industries. Those people have return­
ed to the villages, but they refuse to 
work in the field. That is one question. 
Another difficulty that has arisen is 
that our people have got a wrong sense 
or notion of prestige about working in 
the field. They do not want to work in 
the field. That is the position you find 
in the village, in the city. You cry, 
and one of our hon. sisters was crying 
the other day that there are fifty 
thousand people in the streets of 
Hyderabad. May I put the question 
as to what these people in the streets 
of Hyderabad are doing? Have they 
no hands to work in the field? Have 
they no bones, no fiesh, to walk down 
and find out work and do something?

/  Who is responsible to feed a useless 
people? After all there Is such a 
thing......

Shri M. L. Gupta: (Hyderabad): Will 
the hon. Member provide work or land 
to them? Will he do that?

Pandit Krishna Chandra Sharma: If
my friend will take those fifty thousand 
people to. U.P. I will find work for 
them. They are human beings, you 
have got communications. Why do 
you not send them? Am I expected to 
go and pick them up from the streets 
of Hyderabad? If a man does not 
move for his food, for hia subsistence, 
for his life, he is not worth the life 
he seeks to preserve.

Shri M. L. Gupta: Do you give a 
guarantee of v/ork?

Pandit Krishna Chandra Sharma:
They will be lying in the bed Idle Ukm 
.'hildren, and I must work for them? 
It is an Impossible proposition. May 
it be known to everybody that India is 
a great country. It has a great future. 
It has got to feed the people, but only 
those people who are willing to work 
ancl not idle ones. There is no place 
for them.

An Hon. Member: Have you worked 
in the field?
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Paadit KiMifta Chandra Shatma: 1
work in the field when time permits. 
I make other people work in the fle)d. 
So the question is this. The first tbing 
is to create a stimulus for the people to 
work. We hare often talked of taking 
up this food problem and setting it on 
a war basis. What does this ‘war 
basis’ mean? When the war was going 
on, every district magistrate, sub- 
divisional officer, tehsildar, and every 
kanungot potioari. and schoolmaster was 
dealing with the war problem. They 
were asking the people to go to the 
trar to safeguard the frontiers of the 
country, to save civilization, to fight 
for the future generations to come, for 
hunwmity, for our own hearth and 
home. But what are they doing now? 
My point is that just as there is a bible 
for the soul let us have a ‘bible* for 
the food and health of our people. 
Let every schoolmaster go to the 
village chaupah let ever patwari go 
to the village chaupal, let every sub- 
divisional officer go and call the 
zamindars and the cultivator to work 
for the people. Then there would be 
food for tomorrow. But my hon. friend 
runs away to Bombay and talks of 
culture and talks of art and literature! 
Where is the room for them for a 
famished people, I want to know.

An Hon. Member: He is a barrister.
Pandit Krishna Chandra Sharma: He

may be a barrister, but food problems 
are not solved by logic and arguments. 
They are solved by taking up the job 
and working at it, making people work.

[Mr. Deputy-Speaker in the Chair]

Ordinary commonsense will show 
that even when a farmer goes to work 
he just pats his bullocks and then the 
bullocks pull. But the hon. Minister 
does not go to the peasant. He goes 
to the millionaires and talks of sweet­
ness and light. Where is sweetness and 
light for a famine-stricken man who is 
starving to death? They are giving the 
people 1.000 calories and at 800 calo­
ries death begins. Our people are on 
their way to death, and you talk of 
culture, literature and light and 
sweetness. I say there might be 
corruption, bribery and black- 
market a.' is reported to so 

-often. But this is the worst thing—the 
Minister talking of light and sweetness 
and not going to the villagers and ask­
ing them to work. It is an impossible 
proposition. These are bitter words, 

"they are strong words. But this is a 
painful story. When a crisis comes 
only ff strong man, a man of character 
and determination can stand the tide. 
Rivers fiow, the floods wash away 
villages and crops. But there arises a 
man at whose finger even a river stops.

The Minister talks of the distress and the 
shortage. If he takes courage into 
both hands, if he goes to the village, 
calls the men to the field, calls them to 
work on the field and raises subsidiary 
food, if he asks the people not to take 
grain alone but along with the grain 
something else also, people will res­
pond. But they will respond only 
when one wiU not talk of light and 
culture, of art and sweetness, but 
when one talks of food and health. 
People are dying of starvation. What 
is one thousand calories of food that 
they are giving? Are they not starv­
ing the people? Are they not half­
dying already? But why should you 
go and talk of light and sweetness. 
Sweetness and food do not go 
together.

Shri Raj Bahadur (Rajasthan): 
Does my hon. friend mean to say 
that bitterness and food go together?

Pandit Krishna Chandra Sharma: I
do not understand your objection. 
The question is one of subsidiary 
food, of short-term food.

Shri S. C. Samanta: May I know
whom the hon. Member is addressing 
as “you, you’7

Pandit Krishna Chandra Sharma:
I am addressing the House through 
the Chair.

Shri S. C. Samanta: Is it parliamen­
tary to address the Minister as 
“you”?

Pandit Krishna Chandra Sharma: I
have been enough in this House to 
know the parliamentary procedure 
much better than my hon. friend.

There are many long-term plans. 
They are all right. But what I res­
pectfully submit is that there is such 
a thing as a short-term and expedient 
way of doing it. If we take the sub­
sidiary food, if we take the short 
term crop and if we approach the 
people and make a strong effort to 
utilise the Government machinery, I 
think we are capable of doing the job 
and I am sure the job will be done.

Finally I want to say a word about 
corruption. I do not agree with this 
cry of corruption, this cry of ineffi­
ciency and this cry of negligence and 
unwillingness to do the job. I have 
got enough experience of procure­
ment. We owe the success of this to 
those ofncers who have been running 
from village to village procuring the 
grain and it is due to their hard work 
that this system of rationing has been 
going on. It may not be going on as 
efficiently as we might have wished. 
All the same it has been going on

for increased food
production ^
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My only advice is that we should 
make a plan, put it into action and 
make strong and consistent efforts, 
strenuous efforts to tap all the possi­
bilities in our country. There is no 
end to the human element, the human 
material to work on the fields. There 
are vast lands. There is availability 
of manure and there' is enough of 
water. Ways and means should not 
be found wanting to harness all these 
possibilities and all these resources 
and get the job done. Once we take 
up courage and do our job, well, 
others will follow and cooperate.
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n  WKft t  sft% 
fif^R % Pf># %

«r^?rrc, % sm n r «n: sr^f
^ 13T»rc^??r arF̂ RFT vt l atPry
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^  ^  ^  ^rnr# ^  
3ftr iTff % ^  f  arr^
€nw  ^  ^ i i r r  ^terr afV*c 
arrf?>5!  ̂ % ^?TR tr rv r tt

5, ^  % ^hr ?ff

^  TI5JT % |lr,— 7  ^«!Tsn: 
3T9iW  ̂ f»T ?f an’̂ r ^  w
% fim ft-rF rfv z  #■ ^n r %Tr ?t?rr rft 
arrar JT̂ sr-rr ^  «fr 1

arTHftwff ^  f̂ TcT̂ r «rsp«r ^ te r V t 

!T̂ r?rT % nr g-ff̂ rr
^^nrr^^nf ^r?T ^  sr^^rr ^ ff^ lr ^  

'Twr 11 3T»r< 115 an??t^-f ir r  
^̂ TPTT »PTr ^  5ft ®T5 aT55r ^  ?R?ilT 
?w 5> >nft ^  I arnsr 5ft ?nc»K % 
are^T f , ^  % % ^ 1T )Sr<̂ fR % f f  

^  xm ^  HT^Prr % ?f, ^  anw^ 
atT'T ^  arBtrc ^nrir^ ^ 1 ^  Ffp^ ff 
% trwfJT^TT 5, T f  % m  STRT^ 

^ % »iR % ^X K  !Tr ^rr 
^  anft »ft i  I ? ^ tM

VT^ w  TSCT % ?r?  >fV JT? ?nnw 
?f?W ^  B t T ^ , a ftr %  >3T>T̂  <WT 
?TT̂  ^  % ?rr«i#, TT fN jr t  Pp arftnir 
8TKT gw ra ft ^  arrfTtw^ ar̂ nsw r^ r 

t '

4  *iTRr * f^  r̂ r̂<!Tr
f  ftr ^  sfrt % f t#  5T srn ri v |  

W R T f t  V T  ?rr  ̂ JTr»wf %
?r*»wr n  wi%

5Tt wt»r f  5?fr r̂ w  arnTTT t t  
w  am nr tc ftwnc Pnr?f %
avPw 3T?f{ an^ift^T
^  % f*IT ^Tlk«r f  I Jf(t W»Tff M
>iH < t  « r ^ <  ^  «T? ^nnr
fwTT f  P f w c t  %■ VI HI ?pwr 
TTSJff v t  ?raftr<t ( S u b s i d y )  
t , 5tr (Grant) % ¥t «r. inr ^
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(loan) % w  ^ ^ Wr ’J?
3rTT % arrr ^ n w  i

sfr 3ft ?r̂ •̂ PTft WTW finm t  ^

t  I ^ Tftft«rf?r % 3T!I«K ^  
ffJH «TJf arPTT t, ^ ?nft 
«rf<f?«r% % 3f^T< v t f  'TPc^^'f

51̂  fan t  J >P^
^  % «[̂  ^  ^  arm
THn7 T*m I  f% JI? arPw 
’OT̂ faft diiHftwq 5T̂  jan I

TP» W srT*̂1«^ ^  3T*#t 5TT5 
Ir fsT̂ K «PT »mr ftwi,
3T^ sftWT’T «Ttf 3R% ^  ^  3PK
IT? 3rF?t555T »nTr 5ft
^  spr̂ iit

ijt̂ ft I §5ft>5T ^
irte TT ?TT3 ^  I sfh:

afh: fir^gm ^  aft̂ : fw ?ft 
«irr^ 51^ f c n  t  • ’t  w o t ^  ^r? 
>̂f>TT Pf w  3nr5l̂ ?f % araw ^  
% ?t ^  T̂<JT t  I

^  ^  f^ T T  (+*<! >FTr ^
r̂ ^Ttft ^  aftr ^  TPJff

K 5rte f^  3itJT I ?ft w  »r? 
sttPst >rar I ?r?t %

wrr TTST % Psrwf ’nrr i sftr
PsT H VK ^  WITT
r'sra%«n#«n#^iftCT»raTi aftr 
3RT ^  <rprf #  ^  *ihr nt’T ^  
STOT *niT I *ift vtfw *1̂  ^
>nft f*F fvH '̂ '*15 ^  3rT»<1wi

% , a '? ?  ^r w  3 rr » ? t-

W*T ^  ^  ^
?R>crr «TT I ^  ^̂ ff w»<ft
JTt̂ rsn̂  sRif «Fft ^  a r^  ift -̂

«ft aftr Twt 3ft stM jht ftnn

wvr ^  f  I %ftf?r ^  fj?r sr»̂
STT̂r ^  qt̂ HW f  I #fViT W 
am g'Tarraft WT»(t  ̂% n?

«n ftr w  ^ Pro 3Pî  
fifvrt ^  i t r  $iw f, f®P?r 
T^ifrT a j f ^  5t ^w?fV fT§t ^

'*j*n*i *̂1 5TRff
fViTT ^  I w  ?fT? w

^niuqf TT 3 T ^  g q # T  ^  €t?Ti «rr \ 
^f^'H ^  W*IT ^
fcrr, *f^ ^  1 ^  h ?ft

^  Prftw<n f̂ irr ?r ^
S|>t f*F T?T sPIT ft  T?T

t  I ??r(t V? »ft f  f  I ftr 
?I*PT SnrT T̂ î7?rT
«rr ^  ?r»w ^  îcr vr jrf^ 
?t?wr I n̂nr <tt m?r, wt|T,
1̂*17 HnTTn* "PT  ̂ ^  

!T̂  f5T5T̂ t|  I

■ ^7T«ii5T 3m  Sir’l l
5T ft fv f^TT % >nnT '̂t!T5fr 
aniT ft>?rr5T «Pt fir?? »r̂  -̂ l̂ rT cfr ^  
^  t̂JM ^ i^  5Rf ^T fan 5̂4T 
R̂Trfr «n I anr w^\-^ fjrjjn % 5ft 
ĴTf fiT̂yr ?ft t̂iMr fr^ f*r?yr 1 

3T»R “̂tuwr f*r5n >ft 5!n̂  % f ^  
fTrf̂ rnr jarr 1 ^  ^  t̂cft 
% wt| ^  5 ?ft r̂uir qr
wlfr n̂ff f*rwr 13r«r ^  ?rr^ 
^  arrft 3WT?r % wt̂ T aftr 
vlWT mrf^e (Black Mar­
ket) H «r0^i Tt ?ft ^  ^  ^ am 
Vn '3*4 '̂S ^iT 5  f% <a^ ^  
^«nT?>ui^^gqwart^?ti  ftrft 
^nr̂ r *t ^̂ *1 +<»i It irr
•̂1 % ?ft ^  afp̂ Ŵ

?ft WT̂ r
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4  V77TT ji sftr ^

iTPc?ft f  Pf h tttt >pt V f art«?t5W
top n m  t ,  »Pt< ’Ti  ̂ t  • 
l”P >P1*T ^  f%'wR(«T t

sTiTT i  P f arfinr 8TO g<?<irrart i 
arô ft n aftr ^frw (Produce 
or Perish) TTJTTTTftjrr TO ^ i 

aflT 'fP^^ TT 5

3FT ^  TT# TT t  I ^  3TRT
^5f|iT  % (h 1( fspT f^Pi iWH ^

f  ^  ^  ^
ff, WJT ^  ^  Ji?
^  *TT ?^r 3ii»^w*i *|fj’ «»<nnT IH'HT 
?i»ft I g<n«Jj«T 3Ti^ f?J^?rnT ^
^?fy 3ft airf̂ r̂ m i  t  

t  Pf S%«Tfr ^  ^  qr WT 

'Tllf f3re% Pf Pf b r  3t̂  tw  

r̂fV5 ?i%, f5Ri% Pf ih  «*■*»!

?r% I IT? ^rrr^ t  •
wPp*r ^rrvR ^  snft

sr9F«r 5T?ff ^  'Tnft i  i 
f>^"^ "̂t TIT ’TT
pT?y w t' 5 ^  ^  S T ^  8Tf«PF am 

^ w a ft 3TF?>W5T % 3 T ^  t  I
3f^ ?*T ar̂ -T ^  T flt ^  f  5ft ^

'TO TT ^  ^  Pf ift
wtr ^  I wpf»'«i
flt »TlT ^  pF̂ r JWK
fr , Pro JfiaRT % si^mr
^̂ t*FT ^  fJTT

?pfr wraf tt: Phttt 

«lRft ^  f^ n r%  a iftrm  sTB̂ ncf ^

JTff I snsr 3T!T>nr
? r^  ^  apTT̂  I  faRT I t jt? ^jttO c<t«t
^  ^  jpw rft f f  11 ^THjpn f

fv ^  wfir t  f% fe# ^
P t TPT T T  •«*«i^  *fIWT f

^  ^ f*iTT ̂ ppfhi Jnft ?f, ^rf"
<T(VF<t a m R n r  ^if, ^  ^
V  JIT n w T  f f , ?rw i  f t r  

aiw 'Iw H ^  PTOPw r T  w

C t
8 RT ^  4  J i f  ¥ j » n  P p  

8fPW> 3p*T >dV'HHrt 8 n ^ W »T  w t 
1̂ *TT 5 ^  ^

t  g w  it^  ^r an<?T^
^Pw  I anfr ^  c5!Tf̂
( Planning CbmmiBion) 1st 

t ,  5? flMUffli j  P f
^  *F ^ 5 T

t  I ^  f^^^rrr ^  f̂t anfw 
t ,  R i ^ ^ m  ^  3ft ^  %  

^rniR f ,  ^  ’ TfF»TT t ,  g?r
^r>ft 5TT^ ^  ^rr*T# *F3r 
jft̂ PTT < ^ P n r  ^r4t^ T̂T*r#

P f  ? m TT fft >TtT <ST v r
3n’=5lw5T t  sTf f t  I

3TS?T W 4 ' OTTWTTST W i t ^ ,  3>T7 
T t  «TfiI?tT5f ^ T  5 Pp 
t ;: <f t  PPTTI i^PF’ f
w Pft *n*rftiT ^  ^

P f  ? JTit # anft %
?r»FJiT i  ft?

<F f ^  " J ^  WH’T 
q r  ' n f ^  i t  < rw  *W t aft i t
P r t ^ T W  j  aftr u? V![# % ft*»l 
3^7 >TnF ’F^’I ft> 3IT^
^ft ?T?r ^  f ^ f n ^  f f  ft«iPT
>Jj!fr # wt’iff <F 5TRT vt r̂WTT
fjftspR  iFT ITT TC WWr

I  P f  am  % a n r ^
^  f e r  T ifs ft t  w  t |  I '
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^ s t r t  ^  ^

jprr t  ij? 3n<T ^
^  I 3ft RfeOTT aflik ?TR 
T | ^  3ft ^
fM  j f  WTOT qir̂ ft t  

5^ f ^ n r  ^
îft 5T5p: ^  «ift fw1% ^  
sift aftr ^  s rf^  I
1»ra?ff Tc «TPT ^  3IT5TI ^  
f  IW arrJT ^  fKftr ^  ŝrPr̂ r 
•iT̂  ^ I an̂ r amr mrr «tft w
■^IT T!: fft ? 5TJft ZT| ^
îft ?TT5n 11 f̂ T̂'8rft*Tftr sftr •

w ?ft^  T?T t  3ft-< 3PTrrr f̂t 
■sf?r ^  «w<P5ft |
Upt ^  ^  ^jrrWT ^  ^

f«<yR?i *nn ?ft arrr ^  irFTTt 
iFSTsrr V I ^  a rk  vrjrr

•f  f r  W  w w ^fr W  Tr<wiT«T 

^tm r t  •

(English translation of the above 
speech).

Shrl S. N. Das: The main purport 
o f  the resolution that has been moved 
‘by our friend; Dr. Mono Mohon Das, 
is that the people and most of the 
Members of the Parliament are not 

: satisfied with the ‘grow-more-food’ 
campaign sponsored by the Central 

'Government as also with the amount 
tha t has been spent by them over it 
during the last five or six years or 
paid over to the various States for 

;«uch expenditure. The mover ac­
cordingly wants that a committee 
which should have on it Members of 
this Parliament be appointed which 
. should enquire into all matters con­
nected with it and make suggestions 
•with a view to the improvement of 
the situation. I have also tabled an 
.amendment w*^h regard to this reso­
lution. His resolution does not make 
it clear as to what is the object of 
this enquiry. Does he want to 
•ascertsfin as to whether the sums 
advanced by the Central Government 

to  the various States have been utilis- 
•ed properly and, if not, why not? 
H ie intention behind the resolution is

that the committee should think out 
the ways and means how best to im­
plement the objectives that were in 
view at the time of the allocation of 
funds to the various States and to 
evolve and place before the country 
or the Government a plan to that 
efl'ect. I am of the view that the 
Committee should be appointed with 
that object in view. Accordingly, I 
have, tabled an amendment which is 
to thie effect that the following be 
added to the resolution:

“with a view to suggest
effective ways and means to
attain self-sufficiency in matters
of food.”

In my opinion if the resolution is 
deemed necessary this amendment is 
also equally necessary. .

I wish to submit that this ‘grow- 
more-food’ campaign does not happen 
to be a properly planned affair. Sir, 
the present age is the age of slogans. 
Slogans are raised but they are not 
backed by action. It is true there is 
shortage of food in the country and 
something must be done to remove 
that shortage. The former regime in 
this country had not founded the De­
partment of Agriculture with the 
object of improving this country's 
agriculture. They had established 
this Department in name only— ĵust 
for the sake of having such a depart­
ment— f̂or it had no connection, 
whatsoever, with the agriculturists. 
Nor has the present Government 
made the slightest effort to cut away, 
from the old path. Even today this 
Department is being administered on 
the same old lines and by the same 
old methods. That is the reason why 
we have to say today that in spite of 
crores of rupees having been spent 
the ‘grow-more-food* campaign has 
not been a success. We might have 
regarded this campaign as successful 
if there had been some increase in 
the acreage under cultivation as 
against the pre-war acreage or the 
acreage that existed two years back, 
liefore this campaign gathered iorce, 
or if we could have said that there is 
an increase now in the cmantity of 
produce per acre as against the pre­
vious years, or that the fertility of 
the soil is greater today as compared 
to the fertility before the War. When 
we view this movement from those 
three angles and test its efficacy by 
that criterion we find it wanting all 
round. The result is that today, 
even after the expenditure of crores 
of rupees, we are obliged every year 
to import foodgrains from other 
countries. With all this, today there 
are crores of people in the country
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[Shri S. N. Das] 
who have to go without food. That 
is not all. for we have news in the 
papers which tell us that in various 
parts of the country lots of people are 
dying of starvation. Sir, can there be 
anything more surprising than this 
that crores of people should have to 
go without food in a country where 
crores of rupees are spent on the 
‘grow-more-food’ campaign? I think 
no speeches are required to bring 
home to us the fact that this ‘grow- 
more-food’ campaign has not been 
much of a success. I feel it is ad­
mitted on all hands that ‘grow- 
more-food’ campaign has been a 
failure, and this because the policy 
which the Government has pursued in 
this behalf was not guided by or based 
upon any thinking, any planning, any 
co-ordination. Had they conducted 
this movement on a scientific basis, 
keeping in view the conditions'in this 
country and the plight of the peasants 
and had the Departments which are 
responsible for the conduct of this 
movement, whether at the Centre or 
in the States, proceeded to their task 
not in that old bureaucratic fashion 
but worked in the new missionary 
spirit the success of this movement 
would have been assured. Moreover, 
this movement has not been able to 
establish that degree of contact and 
co-ordination with the rural public as 
was called for. Had this movement 
been conducted in the proper spirit 
the food problem would have been 
solved by now. Today, the officers of 
the Government, both at the Centre 
and in the States, regard themselves 
as officers. They hesitate even how 
to m ix^vith the peasants, to talk to 
them or to go and live with them Iia 
the country. That is why even after 
the expenditure of crores of rupees 
the Parliament, nay the whole country, 
is faced with the fact that this ‘grow- 
more-food’ campaign has been a 
failure.

I would accordingly appeal to the 
Minister of Food not to go after 
slogans. Let him calmly consult all 
the States and all such persons as arc 
interested in the subject and find out 
what have been the causes of the 
failure of the *grow-more-food’ cam­
paign. In my opinion the error that 
was made on the part of the Central 
Government was that they came to 
think that all that they had to do was 
to pay the maximum amount to the 
States in the form of subsidy or grant 
or loan and that the movement would 
succeed automatically. They lost 
jight of the fact that the Food Depart­
ments In the States were followers of 
the old traditions still, that they had 
not changed according to the changed

times nor adapted themselves to the
new surroundings. That is the reason 
why in spite oi Lures of rupees 

. having been spent we have to admit 
that the ‘grow-more-fooci’ campaign 
has been a failure. In my opinion 
had this movement been started after 
careful consideration, according to a 
pre-arranged short-term programme, 
we would have achieved a good 
measure of success. But the Govern­
ment failed to act that way. They 
went on paying the grants but paid 
no attention to the work of direction 
and supervision. Briefly stated, there 
are two main causes of the failure of 
this movement. In the first instance, 
it was decided that the Centre should 
sanction crores of rupees which should 
be divided among the States. The 
sum thus allotted went to each of the 
States, from where it passed on to the 
districts of the State, from the district 
to every thana, from where it came to 
be distributed among the villages. No 
care was taken to determine if the 
movement could be best conducted by 
being centralised, by being pursued 
according to some set plan. The long­
term plans that were drawn up were 
good plans and they were rightly ad­
opted. But they were rather long, 
term plans. For the purposes of this 
‘grow-more-food’ campaign care should 
have been taken to see as to which 
places offered better irrigation facili­
ties, which places could yield greater 
produce and which places had more 
fertile soil. In granting subsidies all 
these factors should have been taken 
into consideration. The subsidy would 
in that ease have been put to the best 
advantage. All that they did. how­
ever. was to sanction the money and 
they did not bother thereafter either 
to carry out any supervision or to see 
what work was being done at what 
places. Another mistake that was 
committed was that things could not 
be done and provided at their proper 
time. The agriculturist was not supp­
lied in time with manure, iron, coal 
and other Implements.

Sir. it is not known to you perhaps 
that if in the State of Bihar the 
farmer could have been supplied coal 
he would have had bricks made and a 
well sunk. Now that he got money 
from the Government but he failed to 
get the coal. Even if he did get coal 
he was unable to make any arrange­
ments for its transport. Iron is re­
quired for purposes of agriculture but 
they do not get it in time. Where 
agriculturists are obliged to purchise 
iron and coal for their needs In the 
black market you cannot expect Im­
provements in the farming methods or 
an increase in the rate of production. 
Sanctioning of paper schemes or grant­
ing of loans would not result in any
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Improvement even if you were to push 
on with this campaign for a period of 
ten years. I feel, and so do the people, 
living in the villages, that this Govern­
ment sponsored movement is a mere 
slogan and not a plan. It is not a plan 
of work but just a catch phrase like 
the English slogan ‘Produce or Perish*. 
It is not a question of ‘Produce or 
Perish’ but a question of production of 
foodgrains. The success of this cam­
paign would depend upon the provision 
of all necessary facilities to the grower, 
in the form of iron, in the form of 
coal, or in the form of money loans. 
Sir, the greatest handicap from which 
agriculture suffers in this country at 
the present moment is the non-avail­
ability of loans at low rates of interest 
to the farmer with the help of which 
he might purchase good bullocks and

food seeds. This is the main factor, 
iut the Government have not been 

able to do anjrthing in that direction. 
It is essential for the success of the 
‘grow-more-food’ campaign that 
arrangements be made whereby the 
farmers should he able to get cheap 
credit. We just pass a resolution, let 
there be a ‘grow-more-food* campaign, 
but we give no thought to the details, 
viz,, which place should serve as the 
sphere for this ‘grow-more-food* cam­
paign, what should be the modus 
operandi, according to what plan 
should it be conducted, how should 
the work be supervised and so on. A 
majority of the officers of the Agri- 
tfulturc Department lack experience of 
Indian agriculture. This lack of ex­
perience has today cost us crores of 
rupees. This is a loss for which the 
entire Agriculture Department, includ­
ing the hon. Minister and other officers, 
whether belonging to the Centre or the 
States, is answerable for they are 
responsible for the failure of this 
movement.

Hence, I would say in the end, that 
If the ‘grow-more-food’ campaign has 
to be made successful we have to make 
a proper study of the conditions pre­
vailing in this country. The Planning 
Commission that has been appointed 
is not required to limit its field of 
activity to the achievement of indus­
trial progress alone. They should con­
sider and examine the overall econo­
mic situation in India, her agricultural 
resources and the Agriculture Depart­
ment and evolve such a plan as might 
help to make a success of the ‘grow- 
more-food* campaign.

Finally. Sir, I thank you for having 
allowed me an opportunity to express 
my views on this subject. Before I 
conclude, however, I must urge once 
again upon the hon. Minister to treat 
this problem as one of top priority. 
I may be excused for asserting that 
whether or not the Government accepts

the truth of the stories of starvation 
deaths it is a fact that crores of people 
today are growing weak for want of 
uufiftcient food. It is obvious that their 
health has been sorely affected by 
continual fasting. The letters and 
telegrams that we daily receive from 
Bihar throw a lurid light on the criti­
cal situation that appears to be 
developing there and in view of this it 
becomes all the more necessary for 
those responsible for the working Of 
this Department to turn all their 
attention to the findings of a solution 
to the food problem. They had better 
do so in preference to all other matters. 
The food situation and the rising 
bpiral of prices have created serious 
discontent in the country. Hunger is 
driving people to desjparatlon. Unless 
a speedy solution is found to this grave 
problem we can all very well realize 
what the consequences are going to be 
for the country.

Shrl Kamath: May I make a submis­
sion to. you, Sir? I submit that this 
resolution has been sufficiently dis­
cussed- In view of the fact that two 
more days are allotted for the discus­
sion of this subject of Food and 
Agriculture, Friday and Saturday, and 
as you also observed yesterday on my 
adjournment motion that that question 
could be taken up on Friday and 
Saturday, I submit for your considera­
tion that this resolution may be 
postponed.

Mr. Deputy-Speaker: May I know 
what the hon. Minister has to say?

Shri Thirumala Rao: It was ruled 
by your predecessor in the Chair that 
this discussion should go on. This 
motion was ruled out. Agtfin, with­
in an hour, it is being re-opened by 
my hon. friend. •

Shri Kamath: It was then ruled out 
on ihe ground that there had not been 
a sufficient debate. Now, there has 
been sufficient debate. I would 
request you therefore to hold that 
further discussion may be postponed.

Mr. Oeputy-Speaker: I would like to 
know from the hon. Minister how long 
it would taVe for him to reply?

Shri K. Mi Manshi: This matter was 
raised about an hour ago, when you 
were not in the Chair, and the House 
expressed its opinion.

Shri Kamath: No: the House was In 
favc-r of postponement.

Shri M. Munshi: I would
naturallvAttke about half an hour or 
45 minufR.

Mr. Depntv-Speakcr: Well, this is 
not going to be concluded today. 
There are two or three Members who 
want to speak.

for increased food 5965
production
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Sllfi SidJiva: No, no. There are 
other hon. Members who have moved 
amendments. They have not yet 
spoken.

Mr. Depoty-Speaker: All right: Shri 
Ookulbhai Bhatt.

Shri Kamath: The House was for
postponing the discussion. You may 
put it to the House, Sir.

Mr. Deputy-Speaker: I do not And
any particular urgency for any other 
resolution to pass over this. This 
is a very important subject. Its 
postponement has also been already 
considered. A number of hon. 
Members want tu speak. No post­
ponement could be made by sheer 
majority even if the majority should 
be in favour of that.

Shri Kamath: Last time it was 
done by the House and carried, but 
not unanimously. -

Mr. Deputy-Speaker: If the Member
himself is willing to have ^it post­
poned. One hon. Member cannot 
dictate to the rest of the House.

Shri Kamath: Last time, the motion 
done by the House and carried, but 
to the House.

Mr. Deputy-Speaker: The House was 
inclined that way.

Shri Kamath: There is a precedent, 
and I would request you to put this 
motion to the vote of the House.

Mr. Deputy-Speaker: I do not pro­
pose to put it to the vote. I am able 
to gather the sense of the House. Mr. 
Bhatt.

Shri Kamath: I accept your ruling 
but under protest.

Mg: IT? ^  ^

v n r  v r t  ' srw  
^  f  w f  «ifl ?r<q; 

f«P4r ^  1 arffr r̂ f  ft? 

trsTf ^  aftr
^  ar«T v>fl i

afir TO ^  5 ^
fUT Wf- % fwtf
s r f ^  9PH W T K  fJT

H q #  fVTT f t

aii^t anft ^
fTTw ^  Jnr% ^  

f inrft' arwr

t  fif fT  OT<T WOT ^  I
w  Kfr Tff ^

3r-?TT i  wlrftff ^  f  ff? 
?«rit ftrjrsTt ^  arfVv

T T ff#  {s)»rT wrff^ ^  ^ 1-5

* r r ^  I  I
^  Vf fr<^ ift

«r? ! T ^  »nw«r i  1
?fr ^  ^ f«rr ^ IT? ŵ«T(- i(V

I «r??rirr< «fhr 3n)5R wt«r
WTJft ^ « r  % f  I

aft
wr*nfi t  ^  tw  v t  

m  v im r »flT: ipr ^
^  >it  ̂ »ri  ̂ ^  f , wt«flf %

«rr?r 5'  ^  ^  wt
ff»T ^ » T  § th r  pfiy ^

3Tî  wtn ’tfl srw

C ft: ^  if  Vi?f 
j  % fv  farj^rc ffw  f>;Tf 

*rf i  I T?r %
frJret 1 «m

^  *rr?nT t  f?  JTtsr-Tif
i(|?r s r« ^  ^  i  1

jJr^ f n T tf  V«fl !T^ t  I

anfl <itf Pp<rr# ?  *rt ^  
j f  ^  ftntT inrr |  

3PTC 3’*T PPcTTVt % f*T
jftar«Trsft %

5 ^  ^  »f »rR?rr j( Pp 

«w «iff 5» 5̂  *1  ̂ ifl
^  ^  f  ft? ?»T(  ̂ ffnr^ Traw 
^ t « i f t « n < s r > p %  «̂T  ̂i 
i f k  ?»T ^  ’crew Ti ^^riwwt sr^ 

WK ^  r ^ ^ w rn

4 APRQ< 1651 for increased food 0567
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^  r iH ?  ftf ftnr % w it w i*r ^

fvltw FT % f̂N5TT ?t*IT I

f  %fts.T Vf*nrnft 

^  i  I f«r<T̂r ^  SPR TTHT
i ,  ^  w wn^ <1 aflT

5T^' I  I aft a n ftn : w t  wra'
?  ? ^  % fwq arrjfl q f f ^
^  3mj;a; ■rfrat^vf ^  an^ ^npa ?

t  3IT ^rnr, snft
*nr^n |  arf^'ip arfsr ^irisrf^ 

^  J»tiir#fr ^  anjjw 

^  a r r w w ^  v V f  ^  3TT 'T f  I aft^ 
*1̂  ft«r% r!^ % aw

I  in  afrc ^5*^ 5rft# 
% an ?w?ft B* I #  BTtJfm j
pp *rnTJf>*r ^  » r ? t w  ^  ^
^  «TT?r r « %  ^  ^  a ftr ?*T 5fl»T 
«fr WTR^ ^  m  wrrsr

^  I anw ^
arq^rr v r  v^n n ffijt 5>tt 
i  arrftpi: v t  f T r n  w t  ^  ?

T>fr iTf 5y»Rrr |  fv  ^  

Wt»T

srtwlTMi (Procurement of Grain)

^  ^  aftr 
T T  ^  f<T«n arnr, ^ft 5 i m  ^  

^  ?r TTrer v n r  %  ?r%»f i arnsr ?ft 
^  ^  r̂ ^  % ?rr«i v w  ^  •5:| ^  
3fr< ihw h:^ (Com-
piilsory procurement) *FT ^  
i' ^  vr<»r zfji i, r^
P3RT  ̂ TPT ?>rr ?t

Tim t  t
f%^rr^ spt T ?  fe r i  
% T̂T?5ft *Pl WFTT %?ymr i ,̂
?:̂ r <Tr? ftTrTTT wffTir % ^TT, ggr r̂r
5Tr«Pn: T t  ?ft J r ft  «i t w

t  fT ’fTK̂ nrt % ^  f  ^

apR nrr̂ wf % ?rm inreff %ftK 
«i? ^  ? !» H t ^  »THr
8RT9r ^  ^ i f f  % M  !T ? I aftr 

5T?:5 arrsr ainrr It
f»pJTT ^  ^  I ,  ^  ^  

amjw q fT s i^  W!t % Jp^ 

fe’n  ^  <fr< TO ^  ftTtfTsff «!?>■ 
^i^*PTffn$^ qv: w tf firqr srw fir ?(  ̂
f^ ^ r  ^  ar̂ rrsr ^  ^  ? afty; 
5mre ^  ?if «ft?r «p»t if) $', 
f̂ 'Sn’r ^  3T<TJfr ^
^  f̂ ^  "̂Wl, aftr 5T5
fsRT# ?ri^ 3 T W H  TO ^1 %
f?5W i', ^  ?W *P>T ^
3T(̂  i, f ^ '  TIT ^  (irf̂ fi C I it 
mJTJftiT *rfr «Ft irra ftwrnr ^ ? t t  
j  f«P w? ^  ^  i '  afhc
f^r ^  % rnift C, q r
^  r̂rimT ?ft ^  m  ?»f 
BRTT T>T I arnr ^>rr WT i  f̂ Rr 
^  T< (5*T TO f ,  TO

* <T r TO «F t ^ ? r ^ t  artT
TO f ,  TO r̂ ^  »pT

«rnr TT ?>T TO v t  ^  C  i 

?nr TO % #  ar^rrtr t  fv
?*T ^  ^  Pp^r ^  an n ^
^  arY?: f̂ P€ ^  ^ I TO
% Vr«lf«PTOT ̂ aT^iT ^ r  t . ^
% ^  TO 5rt»ft % TO t  ^
jfrsr*TT «»ft ?r%-w TOI5? %

'T^. ^  i  3fV< 'PW VK  ̂% fe#
f < ^ r  ^ r f ^ ,  ^  I

affr f5T̂  JTT# ftnff #
*RT?5lf i, JT?t??T ^  .«fr
qta q I  I H 3ftr ^  5TT̂

ĝ fPT sJTnr fswRr ^r??n i  i sra
'jft arnr vr *fro?t?TO 2T«^

'"ftsr t  ' ^  eft arN »T^
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[ * n J
^  aftr sttt Wft

m  ^  f  I ^snn5t??ii #

3iT«T«!^5fd

? r t ^  nfT '<t f  8ftv <Rrti 
a m f  ^  T srf  t  «ft*<

fTlTf ^  ^ 4 ^  5Tî  t  ^
ftr«T fV ffR f T t  «if\ t .

^  3 n ^  ^  ?TT̂  ^

9r?̂  W'fl ’T?cft ^ I

t  I riT'B 5ft arnr
*RT^ i  3 fk  ffffi ?rc«f afnw vi3?r 

t ,  ^  ^  afTfir H ^
«T^ i s m  I TTsfl srim |

*T?y 8(k W(MT  ̂ f^dT t  ^  I 
«flT T f r M  ?*nTr ^  t h t  «ft#  ^  

^  IT  WTPT % ^ftvrr 
T?>n sftr ^  1SWTT I ^

sAt Wi?ff TT 5JIT5T ®TT*T (VtfHi 
5T^ ^n??n, %Pp*T ^  JT? viprr
^TIRn f  ftp STTT *wfl’ff ^  %
# f f  vTsrm, 5nr ?T!f

5<ft %  *!ra% ? f i  5 ^
TFT r^’̂ tdPT ^  ^  ?IT’H 
a t m i  5I^t JRT^— 5*rTT 

suw^rm «PT am iT  t  ^
*iff 3(w ^  ^  « iy
5T^ ^ ‘, (iR cnp ?»T sT^

«rr% t  afr?: ?>TTfl 9xvr<1 ^  

t  I
•JV fip^^ % M  4  *TTT ^  «THT 

»s>srm f  I p v  «P%#t ^ r  r |

ffty iO M  3fr
»T>snn y;<ft ? I RT *rt^ ^  *»H, 
Tiv ^  f w f  ^  «p^t^

w^Tf Jiftr ^  apnm "

5̂ 1̂  I am 9TH% t  ft?
WT t  ? ’’I

t  Pp f»T ffw «t^rpwf % i f ^
#  ?ff?r TPT VK f , ^Rb'«f

tnr arrsr
f ,  iyjT# arpT f ,  sftr ^  w  v r  m <»i

sTRsrr f¥  5»TRT ^  ^ n r
^»ff 5T^ «ri T?r if sftr w nw

^n:w  7TOT *nr ?n?r #

fijjT# m  ^F n r r w r  i  t
^  T̂»>T ??Wf IT? ?> ?w?rT ? ftt
*TH5ftjr ^  3fr # !T?iTjn: ^
H 5ni? jarr |  f% ;

“Part «f this (manure) may not 
have beer) u»ed for grow-more-food.**

**ar\d part of the money spent may 
have been wasted.**

^  ^  TO 3T«i JT̂flW f ^
<rr# t, JTr jthfr tt# i  % wrt
^ W? THT % I

* wr ^
n̂p̂TT j  ftf ?*nfl ?n?PiT # «g»

v r  »mwr V?:# % n

^?rr »fl ?TTfi?l %
^  4̂ *1 ^  <b'4

fVJTrt ?
wra ^  I ftf f»r

«l?t ^5T ^  flT555ff «T̂  i
JTf Pp ^  fijflr STJT

t, TRT ^  affrf 5T?flf
i  ?F  ^nr t |  i \  ^  Ti 3T?nr

4 ^  5', spr awR 5ft m’PftJi 
»?>A aft ?ir aftr itfl aft arrswif) 
5, iT? sfi 3TfT ^  iFr arRTrf)
% 5irr?tT 5T^t I

•H nVTRm®! Rf jf: STTT ^
V5T ?nP̂  t  f^ f® 5T5ft f ^  t  I .
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tiff : ’srrr ?it-

8T^ 5T^ ^ ? r r  i sfrr

5iTT^ fw r t»
?>JTr ftr ftnft

?ft, ITT ̂ lA 3Tf̂ Tft r̂f^q-*

sftT S f^ r  BTR *FT* *fl

JtTr ^  t  «

15ft ifr ^1 ^  ^

§>?rr 5 , %

pT v t
3T2r€̂  pT̂ y if{m\ Pp f^r 
iA q r  ^>7: ^  3fh:

sftr

^  #?r Î̂ T =5T̂  T?r t  3ft^ ^  

3TW fvm  ^ T ? r  t  5T^ I 

?wr f3T; 5 ^  ^  ^
F̂> ftr^ r  I sr̂ R ^  ^

^  ?T ?ft

3Tf?r̂ 5PcTr t  • ^
^r^ r 5  I ^ r  ^  j ir

n  ^ f  ^ ftr vsft

sr^rfirr^ ^tft# xm t  3t»r
^  irr^ *fr< *pt srnt WT?<r 

fft ^  ^WT iR  afhc
f^ iT r r̂jf̂ f i[w r f t  ^Rnrr 
%pF̂ T ^  t  fv  i[n

«rc ftm r 3Ti*Hr< %
•ftr tpT TŴ O

iEnglish tranalatian of the above 
speech)

Shri Bhatt: The problem we are
discussing now and spending much 
t t a e  over is a very urgent one and is
SJv'Trio importance. Some ofBiy mends have drawn our attention 
to several pomts. We know a hung­

ry man cannot even worship God. 
In view of the food shortage in our 
country we are trying our best to 
remove it. For instance w^ started 
the ‘Grow More Food’ Campaign. 
This Campaign was started a few 
years ago. In view of the progress 
made in this respect during these 
three years it is hoped that we 
have all chances of getting an 
objective. Yet we have to face this 
problem because we see our cultiva­
tors have not enough enthusiasm 
regarding this campaign and we also 
are not taking enough interest to 
popularise it. What is the root 
cause then? The officers and their 
subordinates look at this problem 
^rough  their own angle of vision. 
The hon. Minister has to form his 

^ opinion from the material he gets. 
But we people who go to various 
villages, come into contact of the 
people and other friends who them­
selves cultivate the land and have 
much knowledge about the cultivation, 
also know where we are lacking and 
why we are not getting the best out 
r i  the land. A Committee should 
be set up for this purpose. You 
know we have a number of grand 
schemes There is no defect in 
them. Here I have got some books 
before me. Had we worked accord­
ing to the instructions given in them 
and adhered to our schemes, I think 
our problems would have been solved 
long ago. We see that a demon in

• tne form of hunger is standing before 
UR and we fail to face him. There 
are many other problems we have to 
consider over. Why our schemes 
are failure? Why our working 
people have no initiative and 
enthusiasm in them? To cure all 
these maladies we have to change our 
policy altogether, especially the policv 
regarding our scheme of grow more 
? i when we may

li altogether chang­
ed policy. We may bring that change 
by setting up a Committee for this 
purpose—or we may bring this change 
by 80^  ^ e r  w ap . I am sure the 
non. MiniBter is always careful about 
that and we will also draw his atten­
tion to that. Why our farmers feel 
no enthusiasm today in their work? 
Sometimes it comes to my mind that 
had we not compelled them to give

them, then we may succeed in getting 
more work from them. Today we 
are doing compulsory procurement 

 ̂compelling them against 
their will to give us food-grains. We 
can get more food-grains if we leave 
the question of procurement on their 
own sweet will. I think it would 
be better if we clearly inform them
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[Sbri Bhatt] 
that we are procuring these grains 
only to feed the hungry popuU ton

India. I cannot think that Indian 
farmers are so heartless that they 
woula not show any sympathy to­
wards their brethren and would not 
like to give the needed foodgrains 
io r  them. The policy of compulsory 
procurement of foodgrains should be 
changed altogether, artd leaving this 
matter to the good will of the farmers 
we should be satisfied on the quantity 
of foodgrains they are pleased to 
give us. That quantity might be 
somewhat less. But whatever they 
would give, they would give with 
pleasure and we would have very 
little difficulty in procuring the 
foodgrains The number of officers 
appointed fbr this purpose would 
be considerably reduced and perhaps 
we would get rid of a major portion 
of corruption. I like to remind the 
hon. Minister that those people are. 
farmers and inhabitants of thi* 
country. They on their own accord 
would give us the foodgrains if we 
l(^ave this matter to their will. What 
is happening today? We purchase 
the foodgrains at different rate from 
them and give them at quite different 
rate. Many times we give them 
food grains at far higher prices than 
we purchased from them. Then 
they begin to think and feel that 
Government are not treating thorn 
fairly and are purchasing the food­
grains at different rate and selling 
them back the same at higher rates. 

This also is the reason why they do 
not take much interest to bring the 
•Government schemes to success and 
so do not work whole-heartedly.

.My friends have told many things 
here. The hon. Minister knows 
them  well. I want to draw his at­
tention to a different question. The 
Vana Mahotsava you are advocating 
is a good thing. On one hand you 
are celebrating this Mahotsava and 
-on the other you are cutting down 
the  already existing jungles. Here 
m Vana Mahotsava you are increas­
ing the number of trees by planting 
new ones but on the other hand 
jungles are being cut down. We 
•cannot check th is practice. Tlius our 
farmers are deprived of the fuel that 
lies within their easy reach and have to 
bring it from far off places. They 
have to face many aifflculties in this. 
What is the reasonble relation bet­
ween planting and cutting trees? It 
is just like water coming through a 

and going away through a canal! 
Therefinre we should think over thiB 
method of working and change it. I

45 PSD.

do not like to draw your attention to 
many other questions. You perhaps 
like to plough the farms by means 
of machines. You may do that. 
But you must not forget in this con­
nection the greatest Indian tractor 
bullock. Our entire cultivation 
depends upon him. Unless we take 
care of him we cannot dream of 
any success, but will surely head 
towards destruction.

I want to draw your attention for 
only one minute. We are going to 
set up a Committee. A Government
publication named ^

^  (khurak hi kami kesey
dur ho) contains a scheme for this 
purpose. For a group of five or 
seven villages a Committee of far­
mers should be set up, and through 
that Committee this work should be 
got done. But you are aware of the 
actual position. Of course we can go 
a long way in this direction with the 
help of our Village Panchayats. But 
today we see our Village Panchayats 
are lifeless. We must find out the 
reason of it. We must find out why 
our purpose is not being achieved by 
them. Perhaps that is why Doctor 
Mono Mohan Das has suggested that 
a Committee for this purpose should 
be set up. Probably the other 
reason finds its reference in hon. Shri 
Munshi's statement made during the 
debate in the month of November.

“Part of this (manure) may not 
have been used for grow-more- 
food.*'.

“and part of the money spent 
may have been wasted.”
Shri Munshi is a very capable 

vakil. He does not make any men­
tion whether that was a major part 
or minor one.

BhM fava (Pun­
jab): May I know whether the Govern­
ment in the connection of solving the 
food problem have spent any money 
w 11 T®. Improvement of cattle or bullocks?

There are so many 
things we need but cannot get. The 
question to be asked should be why 
they take so much time. We have 
not got the required statistics. We 
are preparing them. How can 1 
answer this question? The answw 

*>y the hon. Minister. 
Shn Thakur Das should know that I 
do not possess any more infamMttoa 
than him.
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Habii Bamnarayan Singh: You too 
can aiaie uiat nothing has been spent 
so for i

Shri Bhatt: You may say so, but I 
do not want to say so at present. As 
regards the suggestion made by Dr. 
Mono Mohan Das regarding the 
setting up of the Committee it should 
be amended. In my opinion the 
Committee should consist of three or 
four members and should submit its 
report within a period of three 
months. One more reason may be 
given in the favour of the setting up 
the Committee. Hon. Shri Munshi’s 
statement mentioned above creates a 
doubt in our minds. Through this 
Committee we the Members of Parlia­
ment may have a chance to look into 
the report submitted by officers and 
get the actual position and may see 
how during these three months the 
various States have been working and 
iollowing the instructions issued by 
the Centre. They may have a chance 
to see what actually has been done. 
Therefore the Committee is needed if 
there be no objection to it. It would 
certainly prove beneficial. Stating 
this much I would like to submit that • 
accepting the progress report laid be- 
lore us if* we would proceed ahead 
we certainly would become self 
sufficient and our task would be 
made easy. But I cannot say how 
far this work would have to be done 
by us and how much by them.

Dr. Ueshmukh: There hab been a 
fairly long discussion on this resolu­
tion. Perhaps there has been some 
irrelevance, but that irrelevance in 
which we might have indulged has 
been probably due to the fact that we 
attach the highest possible importance 
t̂ :! f̂ )od. Actually the resolution is a 
very limited one and its scope is 
very specific. The resolution intends 
that a committee should be appointed 
out of the Members of Parliament to 
examine in detail the measures taken 
by different State Governments to 
increase food production and the ex­
penditure by them of the Union 
Government’s loans and grants for 
that purpose. Therefore the issue is 
that there should be an investigation 
by a specified number of Members of 
this House as to how far the expen­
diture incurred by the different States 
out of their own funds or out of the 
grants and loans given by the Union 
Government h^s been properly done. 
It necessarily assumes that the expen­
diture has not been proper, that there 
has been wastage and there have been 
appropriations which were not Justi­
fied. I think many hon. Members 
who strictly confined themselves to 
the limitations of the resolution have 

given instances of „ the wastage that

has occurred and in any oase it is a 
matter of general belief that the 
country has not derived that benefit 
which was expected out of that ex­
penditure. My hon. friend Mr. 
Gokulbhai Bhatt read from the speech 
of the hon. Minister himself to show 
that he also is inclined to the view 
that the expenditure was not alto­
gether proper and there have been 
misuses of the money advanced to 
them. If we take into account the 
expenditure by the different States 
and also the activities indulged in by 
the Centre so far as the grow-more- 
food campaign is concerned, it has 
been pointed out by a friend of mine 
that the total expenditure comes to  
something like .59 crores. One of the 
items of expenditure is the costly ex­

* periment of the Tractor^ Organisa­
tion. I think it has been admitted 
by most people that the expenditure 
incurred for the purpose of grow- 
more-food campaign and on this 
T ractor Organisation has been a con­
siderable waste.

As a member of the Standingv Ad­
visory Conrunittee on Agriculture I 
have received a note on the way in 
which the Tractor Organisation has 
worked. There are many figures 
which are not totalled and in many 
places the totals were not made at 
all. I t ’ appears that a sum of Rs. 
3.48,00.000 has been spent on a group 
of* these tractors. A good many of 
them could not be worked because of 
mechanical difficulties as a portion at 
least was obtained from Disposals. 
But even so far as the tractors obtain­
ed from America are concerned, out 
of the loan taken by us, it is found 
that there have been many apologies 
and excuses advanced. It is stated 
again and again that there were in­
superable difficulties and that the 
average that a tractor has ploughed 
comes to only 250 acres in a year.
1 do not think that is a very satis­
factory figure.

The report clao gave me the im­
pression that even in the current 
year the figures are not Ukely to be 
very much more impressive, because 
the song about difficulties which is 
there is still being sung and the whole 
report is full of these Complaints 
about difficulties including the diffi­
culty of obtaining technicians and 
trained personnel.

Prof. S. L. Saksena (Uttar . Pra­
desh): What is the total sum and 
how many tractors?

Dr. Deshmukli: The sum is three 
crores and 4^ lakhs and the number 
of tractors is 180. Some of them atrr 
old and some are new. The 
ones come to 180.
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[Dr. Deshmukhi
So far as the question of grow- 

more-food is concerned the House is 
asking for an investigation and there­
fore the purpose is quite clear. First 
of all the House is satisfied that the 
campaign is not carried on well, that 
there has been wastage and tjiat we 
have not derived the benefit expect­
ed. Secondly, if the whole, thing goes 
on in the way it does, there would be 
more waste of money and energy. I 
agree with the purpose of the resolu­
tion that this should really be investi­
gated to find out to what extent our 
impression is well founded and. to 
what extent we are wrong in assum­
ing that the grow-more-food campaign 
has been a failure. At the same time 
I would like the whole system to be 
examined and there should be some 
reorientation of policy also.

It has been stated in so many 
words to us that ever since Mr. 
Munshi took charge of the Agricul­
ture Ministry he has been trying to 
reorganise the whole Ministry. This 
is a very big Ministry from the point 
of view of the expenditure it incurs. 
I am also constrained to say that this 
is also one of the Ministries which 
does undertake very huge and colos­
sal schemes without thinking them 
out in all their details. That is one 
conclusion that one can arrive at 
lrt>m a nerusal of the note to which I 
made a reference.

With regard to tractors o :o of the 
complaints is that when the tractors 
arrived there were only small bits of 
land to be ploughed and unless there 
is a minimum area of 600 acres in 
one plot of land you cafinot make 
the tractors work economically. When 
a huge scheme of 100 crores worth 
of tractors were to be......

Shri Thirumala Rao: The maxi­
mum is ten crores.

Dr. Deshamkh: Hundred million
dollars, I thought. That was the ori­
ginal proposal. In any case we nw d 
not quarrel over that figure. The 
figure is certainly very large. But 
when the tractors arriv-ed hfere we 
did not plan out to have fields or 
areas of the proper size and there­
fore there has been so m u c h  wastage.. 
The wastage will come to about four
io  six annas in the rupee. 
apparent that before we ordered the 
tractors we did not make ourselves 
ready. After its work for two and 
a half years we are now trying to 
request the State Governments to see 
that they get ready fields measuring 
600 acres. If that is the way in which 
the Ministry works one can see that 
it is not likely to succeed very much.

These schemes always run into 
crores and lakhs of rupees. They 
are never satisfied with thousands of 
rupees. It is considered as nobody’s 
money. Anybody can make out a 
plan and the bigger it is the more is 
the facility of its going through all 
the stages. That is the reason why 
as a member of the Standing Com­
mittee for Agriculture I hAve to say 
that there is tremendous wastage and 
there i|s cause for investigation not 
only in this particular instance but in 
others also. Two instances have 
already been pointed out— t̂he mis-» 
management of the fertiliser business 
and the Tractor Organisation. These 
can be separately investigated. Along 
with this I would ask the Minister, 
even if he does not agree to the 
appointment of a committee, to see 
that the wastage in which his Minist­
ry indulges very often is really 
curtailed.

Hon. friends have complained that 
the Minister in charge of Agriculture 
is busy more with culture than with 
agriculture. ' It is probably also 
correct to say that he is trying to 
create a fine synthesis, a sort of a 
noble compost, by mixing in different 
proportions culture with agriculture 
and agriculture with culture, so that 
no one on earth can really distinguish 
one from the other. I am also happy 
to know that the hon. Minister has 
tiit? of Mrs. .vlunrlu in this
r’TLV'.cl venture of his.

I do not agree v/Ilh my hon. friend 
Pandit Krishna Chandra Sharma that 
Mr. Munshi should divorc^ himself 
completely from culture and devote 
himself exclusively to agrirulttire. 
Even agriculture can be Improved 
with the assistance of culture. In any 
case from the point of view of the Im­
portance which this House attaches to 
the food problem it is pertinent to 
tell the Minister in charge that if he 
lessens his activities so far as culture 
is concerned and devotes more energy 
to agriculture it may benefit the whole 
nation to a greater extent.

My friend Mr. Gokulbhai Bhat* 
referred to one more matter and there 
has been repeated reference to it. 
Although, I am not a convert to the 
view expressed by Prof. Ranga on the 
Vana-Mahotsava I would like to 
draw the attention of the hon. Minis­
ter to the actual fact that a good 
maqy of these forests are being pre­
maturely cut and there is destruction 
of the trees on a very large scale all 
over India. This is also the conse-

auence of the abolition of the zamin^ 
ari, jagirdari and the malguzari
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systems. Although we know that 
sugarcane which requires to be plant* 
ed and watered and so on sells at 
Rs. 1-10-0 per maund, fuel which 
requires nobody to plant and water it 
is selling at Rs. three per maund. 
When we are living in a condition of 
this sort where sugarcane sells for 
less than half the price that fuel 
fetches, it is quite natural that the 
importance of the whole thing may 
not be realised, and these malguzars 
and jagirdars should try  to make the 
utmost of the fuel they can obtain 
from their landed property—which 
they have been threatened they would 
lose—and try to fell as many trees 
as possible. It is therefore necessary 
that the hon. Minister's attention 
should be drawn to this.

5 P.M .

I would not like to take any more 
of the time of the House. I would 
support the resolution with only one 
remark. This investigation should be 
carried out at the earliest possible 
da lt, ac summarily as possible, so as 
to be useful for the laying down of a 
policy for the future and not merely 
to pick holes in regard to things that 
have already been done.

BUSINESS OF THE HOUSE
Mr. Deputy-Speaker: Now we have 

the half-hour discussion scheduled for 
today......

Hon. Members: It has been post­
poned.

Mr. Deputy-Speaker: Has it been 
postponed? Has the postponement 
been announced?

Hon. Members: No.
Mr. Deputy-Speaker: Mr. Deshbandhu 

Gupta who sought to raise the discus-, 
sion has written to me saying that he 
is unwell and has therefore requested 
that the half-hour discussion may be 
postponed. I think we may postpone 
it  to some other date when the hon. 
Member may be present—it is only a 
Question of fixing a later date.

Hon. Members: Yes.
Mr. Deputy-Speaker: Tomorrow the 

Demands relating to two Ministries 
will be discussed—Home Affairs and 
Labour. There is no Question Hour 
lo r tomorrow, therefore from 10-45 in 
the morning we will discuss thi Home

Ministry. How muoh time will the 
hon. Minister require lor reply ?

The Minister of Home Affairs (Shri 
Rajagopalachari): Half an hour.

Mr. Deputy-Speaker: The hon. Minis­
ter wants half an hour.

Shri Rajagopalachari: I may say
half an hour without knowing what I 
have to answer to.

Mr. Deputy-Speaker: Anyhow this
Ministry will take up till 3-30 p .m . 
whenever the Minister might start. 
Labour Ministry Demands will then 
start at 3-30 p .m . and we will go on 
till five, and if there is a general 
demand for more time, till 5-30.

Shri Kamath (Madhya Pradesh): In 
view of the fact that the Agriculture 
Ministry has been discussed for the 
whole* of today, it may be desirable 
that only a day and a half—Friday 
and the morning of Saturday—should, 
be fixed for the Food and Agriculture 
Ministry, and the afternoon of Satur­
day be devoted io Labour, so th a t 
the whole of tomorrow, till five o’clock, 
is available for the Home Ministry 
which is a very important one.
 ̂ Shri Sidhva (Madhya Pradesh): To­

day it was merely a general discussion 
on the Committee proposed. Things 
like the food problem, what should be 
the function of the Ministry in the 
future, etc. are very serious questions, 
and therefore two days were allotted 
to this Ministry after great considera­
tion. As far as I am concerned, I 
do not want any curtailment of the 
time allotted.

Prof. S. L. Saksena (Uttar Pradesh): 
We have had a fuU day today on food 
(Interruption).
■ Mr. Deputy-Speaker: Food is a day- 
to-day affair, therefore I do not think 
hon. Members are agreeable to the 
proposal. We may have to allot the 
two days for food. I am not in a 
position to curtail it. Therefore, 
the programme stands as it was.

Shri I(amath: How long will the 
House labour tomorrow ?

Mr. Deputy-Speaker: The House wiU 
sit till five.

The House then adjourned till a ’ 
Quarter to  Eleven of the Clock, on 
Thursday, the 5 th April, 1051.


